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LEGISLATIVE ASSEMBLY.
Tuesday, 17th Seplcmber, 1929.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair.

MEMBER SWORN :

Mr. John Reginald Trevor Booth, M.L.A. (Government of India :
Nominated Official).

QUESTIONS AND ANSWERS.
LaBoUur SITUATION IN (GOLMURI.

546. *Mr. Gaya Prasad Bingh: Are Government aware that the
labour situation in Golmuri is extremely bad ¥ And have Government
received any representations from the Indian Chamber of Commerce, or
other bodies and individuals, regarding thc present labour situation in
Golmuri ! What steps have Government taken, or do they propose to take
to bring about a settlement of the trouble there 1

The Honourable 8ir Bhupendra Nath Mitra : Government are aware
that there have been labour troubles in the Tinplate Company’s works at
Golmuri. They have received representations from certain bodies, in-
cluding the Indian Chamber of Commerce, Caleutta, who have been in-
formed that under section 3 of the Trade Disputes Act, 1929, the question
whether a Board of Conciliation or a Court of Inquiry should or should
not be constituted in connection. with the strike rests entirely within the
diseretion of the Local Government.

Mr. Gaya Prasad Bingh : Sir, are Government aware that the Bihar
and Orissa Legislative Council carried an adjournment motion the other
day by way of censure upon the Local Government for their attitude in
this strike ?

The Honourable 8ir Bhupendra Nath Mitra : I have seen a report
to that effect in the papers, Sir.

Mr. Gaya Prasad Bingh: Are Government aware that the Local
Government is taking sides with the Company in this matter ?

Mr. President : Order, order.

Diwan OChaman Lall : May I ask the Honourable Member whether
it is not a faet that the Liocal (Government sent a Commissioner to inquire
as to the feasibility of setting up a Court of Inquiry or a Board of Con-
ciliation ?

The Honourable 8ir Bhupendra Nath Mitra : I have no information
on that point, Sir.

( 921 )
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Diwan Ohaman Lall : May I ask the Honourable Member why if the
facts are correct, the Government of India did not make a represeuta-
tion to the Local Government asking them to set up a Board of Concilia-
tion or a Court of Inquiry in regard to this matter ?

The Honourable Sir Bhupendra Nath Mitra : I have already stated
that the matter is one in regard to which the discretion rests solely with
the Local Government under the provisions of the Trade Disputes Act.

Mr. Ghanshyam Das Birla : Is it a fact that the Bihar and Orissa
Council has passed a vote of censure on the Government ¢

Mr. Gaya Prasad 8ingh: Are Government aware that section 144
of the Criminal Procedure Code is used against the strikers but not
against the Pathans who are employed by the Company 1

The Honourable 8ir Bhupendra Nath Mitra : I have no information
on that point, Sir.

Diwan Chaman Lall : Has the Honourable Member the latest in-
formation in regard to the strike situation at Golmuri {

The Honourable Bir Bhupendra Nath Mitra : T have seen the account
given by the Member of the Bihar Council in charge of this particular
subject in the provincial Legislative Council in conneetion with the
motion for adjournment, I dare say that in due course we shall receive
gome official information from the Loeal Government,

Diwan Ohaman Lall : Do I tuke it that the Honourable Member does
not intend to use his good offices with the Local Government in order to
bring about a settlement of the situation ?

The Honourable Bir Bhupendra Nath Mitra: I am pretty sure that
the whole question will be raised in this House in conneection with the
Resolution which is coming on on the 24th, and I prefer not to express
any opinion on the question now.

Mr. B. Das : Do I take it that the Government of India cannot inter-
fere in the trade dispute at Golmuri, because the Local Government takes
cover under the Trade Disputes Act and do not want to appoint a Con-
eiliation Board

The Honourable 8ir Bhupendra Nath Mitra : That is the position,
Sir. The power under the Act rests with the Local Government. The
Government of India have undoubtedly certain powers of superintend-
ence, etc.,, but so far they have thought it undesirable to exercise those
powers.

Mr. B. Das : May I inguire if the Honourable Member considered
whether he was giving too much power to the Local Government when
he passed this Trade Disputes Act ?

The Honourable 8ir Bhupendra Nath Mitra : Well, Sir, that Aect
was passed by this House, not by me.

Diwan Chaman Lall : May T ask the Honourable Member whether
he has any information as to why the Local Government refused to- act
in this matter when they were asked to do so by a large number of repre-
sentative bodies throughout India ¢ .

The Honourable Sir Bhupendra Nath Mitra : The spokesman of the
Local Government has fully explained their position in the matter in
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the course of the debate on the motion for adjournment in the provin-
cial Legislative Council the other day.

Pandit Hirday Nath Kunsru: Have Government called for a re-
port from the Local Government on this malter 7

Mr. Gaya Prasad Bingh : Ilas the Honourable Member asked the
Local Government for a report { : .

The Honourable 8ir Bhupendra Nath Mitra : We have been in
constant communication with the Loeal Government in regard to the

matter,

Pandit Hirday Nath Kunzru : What is the latest report which the
Local Government have sent to the Government of India 1

The Honourable 8ir Bhupendra Nath Mitra : That, Sir, is embodied
in the statement made by the Honourable Mr. Whitty in the Bihar and
Orissa Legislative Council in connection with that partieular debate.

Pandit Hirday Nath Kunzru : Do the Government of India propose
themselves to take any further action or to suggest any further action
to the Local Government ¢

The Honourable 8ir Bhupendra Nath Mitra : That is a matter which
is still engaging the consideration of the Government of India.

HeaLtH oF Bovys IN MuniciPAL BoaARD PriMary Scmoors 1N DeLrml.

547. *Lala Rang Behari Lal: (a) Will Government be pleased to
state if it is a fact that, after the introduction of compulsory primary educa-
tion in Delhi, the health of boys in Municipal Board primary schools has
gone down, so much so that a very hrﬁ number have conswunptive
tendencies and a similarly large nwmber have defective eyes !

(b) If the answer to part (a) be in the affirmative, will Government
be pleased to state the causes of this trouble, and what steps, if any, have
been taken to check the growth of the disease 1

8ir Frank Noyce : (a) Compulsory primary education has, since
1926, been gradually introduced and is now in foree in six of the nine
areas of the Delhi Municipality. Systematic medical inspection of
school children was started in 1928, Medical examination in that year
showed that 7.4 per cent. of the children examined were suffering from
enlarged glands generally of tuberculous origin ; that 358 per cent.
suffered from trachoma, and 11.4 per cent. from a slight, and 20.3 per
cent. from a serious, degree of defective vision. There are no figures for
the ‘period prior to 1928 with which comparison could be made and it is
impossible to say whether the health of school children has been improv-

ing or deteriorating. '

(b) In view of the answer to (a), this question hardly arises, but
it may be stated that spceial hours have been set apart in the Civil
Hospital for the treatment of Municipal school children, and efforts are
being made to ensure that children who require treatment shall receive
it. The present school buildings are often unsuitable and overcrowded,
but Government are informed that the Committee are doing what they
can to improve the acconimoduation.

L12CPB(LA) A2
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GRAXT OF AN ALLOWANCE TO OFFICERS OF THE PuUNJAB GOVERNMENT
ServiNGg 1IN DeLH1.

548. *Lala Rang Behari Lal : (a) Will Government be pleased to
state if at the time of the creation of the Delhi province there was an
understanding that the Punjab Government would lend officers for ten
years 7 Does the sale understanding still continue 1

(b) Do these officers get any special allowance for serving in Delhi ¢
If not, are Government prepared to consider the question of allowmg
them a special allowance ?

The Hononrable Bir James Crerar : («) The answer to the first part
of the question is in the negative. The second part does not arise.

(b) No allowances are given for service in Delhi as such, but
special allowances have been sanctioned for specific reasons and in par-
ticular cases. The (Government of India do not consider that there is
sufficient reason for revising the existing arrangements.

NuuBER oF RESIDENTS OF DELHI APPOINTED TO THE PROVINCIAL Cmr.
SERvICE oF THE DELEI PROVINCE.

549. *Lala Rang Behari Lal: (a) Will Government be pleased to
state the number of residents of Delhi who have been taken in the judicial
and executive line of the Provincial Civil Service from the time of the
creation of the Delhi Province up to date 1

(b) Have Government found this mnumber to be adequate for the
province !

The Honourable Bir James Creror : (¢) and (IlJ}. Local Govern-
ments of (overnor’s provinces control.recruitment to their respective
provincial services. The Government of India have no information of
the total number of inhabitants of the Delhi Province who have heen
admitted to the provincial services of the different provinces, but since
the creation of the Delhi Provinee, 24 inhabitants of that Provinece have
been admitted 1o the Punjab Civil Service, 10 on the executive and 14
on the judicial side.

EsTaBLIBEMENT OF A CirourT CourT AT DELHI.

850. *Lala Rang Behari Lal: (¢) Will Government be pleagsed to
state if there is any truth in the information that a Cireuit High Gourt will
be established in Delhi from 1930 ?

(b) 1s it a fact that the establishment of a Cireuit High Court in
Delhi has the approval of the Honourable the Chief Justice and other Judges
of the Lahore High Court ?

(e¢) If the answer to part (a) be in the negative, do Government pro-
pose to consider the advisability of establishing a Circuit High Court in
Delhi ¢

The Honourable 8ir James Orerar : T have nothing to add to the
answer given to Mr. Ahdul Haye’s question No. 421 on the subject on the
11th September.
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EMPLOYMENT 0F OFFICERS OF THE ARMY IN INDI4A REagmvE oF OFFIcERS
oN Duties or REGurar Aruy OFrFicERs.

551. *Nawab Bir Sahibzada Abdul Qaiyum : (a) Will Government
be pleased to state if any officers of the Army in India Reserve of Officers,
other than Government servants, have ever been called to service other than
that referred to in para. 26-A of Regulations for the Army in India Reserve
of Officers ! If so, under what other regulations has the employment. been
ordered or made {

(b) If no other regulations exist, are Government prepared to modify
the restriction in Appendf& F so as to enable such officers, if they so
desire, being employed freely, like other Regular Army Officers, on any
special or ordinary duties under the Army Department of the Government
of India or at Command Headquarters, if they possess the necessary quali-
fications and experience for the performance of such duties in order to
relieve the Indian Army Officers for their more important and purely mili-
tary duties !

Mr. G. R. F. Tottenham : (a) Yes. Owing to a shortage of regular
officers, a few officers of the Reserve have been employed temporarily
with the Indian Signal Corps, and also certain others have been called
up for service with irregular corps under the Foreign and Political
Department. These officers were obtained by ecalling for volunteers,
and it was not necessary to make use of any particular regulations.

(b) T am not sure that T understund the Honourable Member’s
question. If the suggestion is that certain regular officers attached to
Army Headquarters and Command Headquarters are not now engaged
on important and purely military duties, I can assure him that this is
not the case. When occasions arise on which the services of officers of
the Reserve can be usefully employed on part time military duties, the
provisions of Appendix ‘ F’ of the Regulations have been found ade-
quate for the purpose, and Government do not see any grounds for
modifying them. If, however, the suggestion is that officers of the
Reserve could be employed permanently on duties now performed by
regular officers, the answer is that this would practically amount to open-
ing a new field of recruitment for the regular Army and there would
be no justification for retaining the officers themselves in the Reserve.

PigrioD OoF TRAINING PIXED POR ARMY IN INDIA Resgrve or OFFICERS.

552. *Nawab Bir Sahibzada Abdul Qaiyum : Are Government aware
that the period of training fixed for the Army in India Reserve of Officers,
as per para. 20 of their Regulations, is congidered short and inadequate,
particularly in the case of officers belonging to the categories other than
2, 3 and 6, and do Government propose to increase their training period to
at least 30 days, particularly in the case of categories other than 2, 3 and

6, if these officers so desire !

Mr. G. R. F. Tottenham : Government recognise that the periods of
training fixed for some categories of Army in India Reserve officers
might with advantage be extended. They do not, however, propose at
present to introduce any change in this respect, firstly, owing to the
considerable extra cost involved, and, secondly, because many officers
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of the Reserve cannot spare more time from their civil employment
than they do at present for military training.

ExteENsioN oF RaiLway CoNcEssioNs To THE ARMY IN INDIA RESERVE
or OFFICERS.

558. *Nawab 8ir Sahibzada Abdul Qaiyum : Is it a fact that all
captains and subalterns serving with- the Army in India, including those
of staff services and Departments, and regular Officers of the Royal Air
Force, not above the rank of Flight-Lieutenant, and Indian officers and
sub-assistant surgeons with the honorary rank»of Captain or Lieutenant,
when travelling by rail at their own expense, are, on production of leave
concession voucher Form D, allowed to travel 1st class on payment of 2nd
class fares ¥ If go, do Government propose to extend this concession to the
Army in India Reserve of Officers !

Mr. G. R. F. Tottenham : The answer to the first part of the ques-
tion is in the affirmative. The same concession is admissible to an officer
of the Army in India Reserve while he is actually serving with the
Army, but not at other times. Government see no reason to alter the
present rule.

Brieery IN ViLrageE Post OFFICES.

564. *Dr. B. B. Moonje : (¢) Will Government please state if it is a
fact that the Honourable Additional Judicial Commissioner of Nagpur,
(C. P.) in his judgment on the 26th November, 1928, in eriminal appeal
No. 2133 of 1928, upholding the conviction, has cast aspersions to the
effect that postal stamp marks on post-cards, which were exhibits in
defence, could be easily secured by anybody by bribing menials at village
, post offices, and whether the towns of (hhindwara, a district head-
quarters, and of Chandur, a 'tahsil headquarters, are mere villages as
the Honourable Additional Judicial Commissioner remarks 1

- (b) Have Government mdde any inguiries in-the matter and, if so,
::1;} (iovernment be pleased to lay the results of the inquiries on the

e

(e) If bribery is so rampant in such village post offices, what steps
have Government taken or do they propose to take to root out the hated
system of bribery !

The Honourable 8Bir Bhupendra Nath Mitra : (a), (b) and (¢). In-
quiries are being made and the result will be communicated to the
Honourable Member in due vourse,

Fierp Man@uvres oF THE INDIAN TERRITORIAL FOROE AND UNIVERSITY
Trarmine Cores.

555. *Dr. B. 8. Moonje : (1) Will Government please state if field
mancuvres of Territorial Forces and Officers Training Corps in England
are ever held ?

(2) If so, how many manceuvres were held during the last five years 1

(3) Are such mancuvres held of the Indian Territorial Forces and
the University Training Corps ? If so, how mony such mancuvres were
held during the last five years and, if not, why not ?



QUESTIONS AND ANSWERS. 927

) (4) Is it a fact that the regular Army participates in such manwmuvres
in England ? If so, does the Indian Army similarly participate in the
manceuvres of the Indian Territorial Forces !

(6) Do Government propose to hold an All-India mancuvre of the
Indian Territorial Forces !

Mr. G. R. F. Tottenham : (1) to (4). Orgahised maneuvres are
not held specially for the Territorial Army and Officers Training Corps
in England. Units of the Territorial Army and Officers Training Corps
go into camp for about a fortnight every year, during which field opera-
tions are sometimes earried out in eonjunction with regular troops, if
there are any stationed in the neighbourhood. Similarly, the training
of Indian Territorial Force units is performed in an annual camp and
when regular troops are available they are used to assist the Territorial
units in carrying out elementary field operations.

(5) I am afraid that .the distances in India, the expense entailed in
carrying out field operations on a large scale and the stage of develop-
ment so far reached by the Indian Territorial Force make it quite im-
possible to contemplate holding Territorial mancuvres in this country
on the scale suggested by the Honourable Member.

Dr. B. 8. Moonje : Has the llonourable Member seen in the papers
that the Terrilorial Forces in England are taking part in general
manceuvres !

4
Mr. G. BR. F. Tottenham : Yes, Sir ; I have seen that. It is not
strietly correct to ecall them Territorial mancuvres. They were
manceuvres in which the Territorials and the Regular Army both took
part.

Dr, B, 8. Moonje : Will the Honourable Member say if a similar
arrangement could be made in India ?

Mr. G. R. F. Tottenham : As T have explained, when the Territorial
units of this country go into camp, the Regular units in the neighbour-
hood do take part in the operations which are performed by the Indian
Territorial Force.

Dr. B. 8. Moonje : What I want to know is that, if there are regular
manceuvres of the Regular Army, will the Territorial Forces be allowed
to take part in them ?

Mr. G. B. F. Tottenham : (fovernment will consider that point.

NoMivation oF CApETs FROM UNIVERSITY TrRAINING CoRPS 1N INDIA,

5566. *Dr. B. 8. Moonje : Are Government aware that in addition to the
cadets admitted half-yearly on the resulta of the competitive examination,
a certain number are also admitted on the nomination of ITeadmasters of
approved schools maintaining contingents of the Officers Training Corps 1
If so, do Government propose to introduce a similar system of nominations
from the University Training Corps of India, as one of the means of
adding to half-yearly recruitments through competitive examinations
as at present prevailing for the filling up of yearly vacancies which remain

mostly unfilled ? .
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Mr. @. R. F. Tottenham : In the first part of his question I assume
that the Honourable Member is referring to the practice in England.
If this is the case, the answer is in the affirmative ; except that th_e nomi-
nation of the Headmaster does not absolve the boy from_ passing the
examination. Government do not propose to introduce a slrmlz'n- system
in India chiefly for the reason that the majority of the Principals and
Headmasters of educational institutions in this country can have had
little or no opportunity of coming in contact with Army life and ‘of
knowing its requirements, and it is not desired to reduce th‘e vacancies
available by open competition in favour of any particular institutions.

Dr. B. B. Moonje : Does the Honourable Member mean to say that
the students who have been recommended by the Headmasters are also
required to pass the competitive examination !

Mr. G. R. F. Tottenham : Yes, Sir ; they have to pass the competi-
tive examination as well. The privilege given to Headmasters at home
was of distinet value at a time when the number of boys who qualified
for Sandhurst was greater than the number of vacancies at the college.
That is to say, when a large number of hoys qualified themselves for
admission to the college and there werc not sufficient vacancies to take
them. Tn that case, the nomination Dby the .Headmaster was useful
That position no longer obtains at home and any boy who qualifies for
Sandhurst is now practically éertain of getting a vacaney.

The Revd. J. 0. Chatterjee : Are (fovernment aware that there are
certain Headmasters and Principals of Colleges in this country who havae
got experience of military life and have been officers in His Majesty’s
Army ! In their case, are Government prepared to attach special value
to their recommendations for the nomination of cadets ?

Mr. G. R. F. Tottenham : T am aware of that fact, but I have given
the answer already in the answer to the main question. I have said that
it is not desirable to reduce the number of vacancies available by open
compelition in favour of any particular institutions.

The Revd. J. 0. Ohatterjee : In view of the fact that the vacancies
which are available for open competition are not, as a rule, filled in, is
it not possible to fill them by means of such recommendations t

Mr. G. R. F. Tottenham : No, Sir. As T have already explained
nomination does not absolve the boy from passing the competitive exa-
mination either in England or anywhere else. If the Headmaster were
to nominate a boy, he would still have to go up for.the competitive
examination,

The Revd. J. C. Chatterjee : What I meant to say was whether Gov-
ernment are prepared to attach special value to the recommendations
made by such Headmasters and Principals who have had a good record
of military life themselves 1

Mr. G. R. F. Tottenham : There is no provision in an open compe-

titive examination for attaching special importance to recommendations
from anyhody.

The Revd. J. O. Ohatterjee : There is some provision so far as the
viva voce examination goes, where special marks are allotted for the
candidate’s general capabilities. In view of that, should not special
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consideration be shown to candidutes who are recommended by com-
petent Headmasters and Prineipals ¥

Mr. G. R. F. Tottenham : The school record is certainly taken into
eonsideration, but I do not think it is possible for Government to dis-
criminate between the recommendations of one Headmaster and another.

Dr. B. 8. Moonje : Will the Honourable Member say if the informa-
tion is eorrect that boys recommended by the Headmasters are not re-
quired to pass through Sandhurst and are taken directly into the Com-
mission {

Mr. G. R. F. Tottenham : No, Sir. The boys who are nominated at
home are required to compete in the open examination and pass through
Sandhurst exactly like any other boys.

Pandit Hirday Nath Kunzrn : Have Government tried to establish
9fﬁcars’ Training Corps at schools or colleges in India by institut-

Mr. G, R. F. Tottenham : I do not think that question arises out of
the answer I have already given.

Pandit Hirday Nath Kunsru: The Honourable Member said that
Headmasters of schools here were not in a position tc nominate boys.
I want to know whether Government themselves have provided them
with opportunities to nominate boys ¢

Mr, G. R. F, Tottenham ; I was merely stating an existing faet,
which is that the Principals and Headmasters of Educational institutions
in this country do not, as a rule, possess the knowledge of Army re-
quirements which the IHendmasters of schools and colleges at home do

POsSess.

Pandit Hirday Nath Kunzru : May I know whether members of the
Officers’ Training Corps are taken as officers in the Supplementary
Reserve in England without being asked to pass any examination f

Mr. G. R. F. Tottenham : I 1o0ust ask for notice of that question,

InTrODUCTION IN THE CENTRAL ProvINCES LEcisLaTive CouNncin oF
A BiLL ror PHYS10AL TRAINING, ETO., OF BTUDENTS.

557. *Dr. B. 8. Moonje : (a) Are Government aware that in 1925,
Dr. B. 8. Moonje, when he was a member of the Central Provinces Legis-
lative Council had given notice of a Bill to provide for physical training,
military drill and rifle practice for the Central Provineces school students
and that the Governor General had held that the Bill fell within the
scope of section 80-A (3) (e) of the Government of India Act, that is,
that the Bill sought to rezulate a Central Subject and that he had there-
fore refused to grant the necessary sanction !

(b) Are Government aware that Dr. Moonje, after he became a
amember of this Assembly, had given notice of a similar Bill to provide for
physical training, military drill and rifle practice for Indian boys attend-
ing educational institutions, and that previous sanction was refused to the
Bill here also on the ground that, in so far as the training proposed by
the Bill was to be carried out by the .Provincial educational authorities,
the measure was one which should be introduced in a Provincial Counecil 1
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(¢) Are Government aware that thereafter a similar Bill with suit-
able modifications was again sought to be introduced in the Central
Provinces Legislative Council by Mr. V. V. Kaliker, B.A., LL.B.,, M.L.C,,
who had given notice of the Bill on 30th October 1928, and that he was
informed in November 1928 that previous sanction is required for the
Bill and that ‘* action is being taken in respeect of the requisite sanc-
tions 1 '’

(d) Are Government aware that, though nearly 11 months have passed
the matter has not yet heen definitely settled as to whether the neces-
sary previous sanction will or will not be granted ?

(¢) In view of the reply given to Dr. Moonje that ‘‘ in go far as the
training proposed by the Bill was to be carried out by the provincial edu-
oational authorities, the measure was one which should be introduced in a
Provincial Council '’, will Government please state if they propose to
grant the necessary sanction to the Bill of Mr. V, V. Kaliker, M.L..C., of
which he has given notice in the Central Provinces Legislative Counecil {

The Honourable B8ir Brojendra Mitter : (a) Government are
aware of the Bill submitted by Dr. Moonje when a Member of the Cen-
tral Provinces Legislative Council. Sanction was refused by the Gov-
ernor General to that Bill not, as suggested in the question, because the
Bill regulated a Central Subject, but because it regulated a Central
Subject in a manner not aceceptable to the Government of India.

(b) The reply is in the affirmative,

(¢) The Hononrable Member is presumably referring to a com-
munication addressed to Mr. Kaliker by the Local Government. On
this point the Government of India have no information.

(d) and (e). The Government of India first became aware of Mr.
Kaliker’s Bill on receiving a letter dated the 5th January, 1929, from
the Government of the Central Provinces. The matter has been under
the consideration of the Departments of the Government of India con-
cerned, and in view of the importance of the principles raised in the Bill
it has been decided to address all Local Governments before making
any réecommendation to the Governor General.

Dr. B. B. Moonje : Eleven months have already passed. How much
more time will the Government of India take to decide whether the
previous sanction is or is not necessary, and if it is necessary, whether it
should or should not be given ?

The Honourable Bir Brojendra Mitter : The Government of India,
as T have already said, have decided 1o address Local Governments be-
fore making any recommendation to the Governor General. It follows
that, until the Government of Tndia receive replies from the Local Gov-
ernments, no action could be taken.

Bardar Kartar 8ingh : Is the legal point to be considered or is it
something else ¢

The Honourable 8ir Brojendra Mitter : It is not the legal point, but’
it is the matter of policy that has to be considered.

Dr. B. B. Moonje : Is the objection based on the ground that it is
a Central Subject or that it is a Central Subject regulated in a particular
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manner ! T shall give the Honourable.Member the reply which 1 re-

ceived from the Central Provinees (Government :
‘I am to say that your Bill requires the previous sanction of the Governor
General under section 80-A (3) (c¢) and (¢) of the Government of India Act '’

That was the reply I received. I should like to know how these clauses
apply to this Bill ¢
The Honourable 8ir Brojendra Mitter : Section 80-A (3) (e) ‘of the

Government of India Act says, ‘‘ regulating any Central Subject '’.
The answer I gave was that sanction was refused because it regulated a

Central Subject in a manner not acceptable to the Government of India.
Dr. B. 8. Moonje : My point is which is the Central SBubject that is
regulated and how it is regulated. -

The Honourable 8ir *Brojendra Mitter : The Central Subject is
‘‘control of arms and ammunition *’. If the Honourable Member would

look at the Devolution Rules, Schedule I, part I, item 32, he will find
that ‘“ control of arms and ammunition ’’ js a Central Subject.

Dr. B. 8. 'Moonje : Does the Honourable Member know that it is
already provided that the subjeet of granting licenses to Rifle Associa-
tions should be entrusted to Local (Governments by -Rule 32 of the Arms
Act ?* (Hear, hear.)

It

The Honourable 8ir Brojendra Mitter : I am not aware of that.
the Honourable Member wants any further information on the subject,

I should be obliged if he will give notice.

Dr. B. 8. Moonje : I should like the Honourable Member to consider
it from that point of view.

The Honourable 8ir Brojendra Mitter : Yes.

Mr. Gaya Prasad 8ingh : But the notice of a question would require
ten days' time 7
The Honourable 8ir Brojendra Mitter : Then wait till the Delhi

Session.

Pandit Hirday Nath Kunzru : Are Government aware that a Reso-
lution dealing with the physical training of students and their instrue-
tion in the use of rifles was passed in the last Session of the Legislative

Assembly ?
The Honourable 8ir Brojendra Mitter : Yes.

Pandit Hirday Nath Kungzru: Are Government aware that that
Resolution was passed with the consent of Government ?

The Honourable 8ir Brojendra Mitter : I am aware of that.
Pandit Hirday Nath Kunzru : When did the correspondence with
the Local Governments begin !

The Honourable 8ir Brojendra Mitter : That I am not in a position
to say off-hand, because I have not got the dates in my head.

Pandit Hirday Nath Kunzrn: Perhaps the Army Secretary will
give the dates.

Mr. G. R. F. Tottenham : Thnf Resolution was aceepted by the Gov-
ernment of India in the Department of Education, Health and Lands.

(Launghter.)
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‘Pandit Hirday Nath Kunzru: As we have got a representative of
the Department of Education, Health and Lands in this Assembly, wnll
he throw some light on the point ?

8ir Frank Noyce : In giving a reply to this question, I am forestall-
ing the answer which is shortly to be given to a similar question on
the subject. The Local Governments have recently been addressed in
regard to that part of the Resolution which relates to the introduction
of compulsory games and physical training. They have yet to be
addressed with regard to that part of the Resolution which relates to
the encouragement of the use of miniature rifle ranges. .

Pandit Hirday Nath Kunzru : Why have the Local Governments not

been addressed on a subject on which the Legislative Assembly laid so
much sitess ?

Bir Frank Noyce : That really is a question for the Home Depart-
ment (Laughter) which, I undgratand, proposes fo address them shortly

Pandit Hirday Nath Kungru : This House has the significant good
fortunce of having the Honourable the Home Member also in its midst

and I am sure he will be able to give us final reasons for not dealing with
the subjeet till now.

The Honourable 8ir James Crerar : The matter is one which re-
quires very careful consideration and the Government of India has not
yet finally arrived at a conclusion as to the terms in which ,the Loeal
Governments should be addressed.

Mr. Gaya Prasad Singh : Why not pass it on to the Foreign Secre-
tary ¥ (Laughter.)

Pandit Hirday Ndath Kunzru : Is the Honourable the Home Member
aware that that Resolution was passed with the consent of the Govern-
ment of India during the last Session ?

The Honourable Bir James Crerar : Yes, Sir,

Pandit Hirday Nath Kunzru : Was not then the object of the Resg-
lution accepted by the Government of India ¥ If so, what is it that is
engaging the consideration of the Government now

The Honourable 8ir James Crerar : I should not like to give the
Honourable Member a reply on the spur of the moment, because the
matter is one of great complexity., If the Honourable Member gives ma
notice, T shall be glad to consider the terms of my reply.

Mr. Gaya Prasad Singh : But the Kesolution was passed with the
<consent of the Government.

Pandit Hirday Nath Kunzru: May | know whether the prineiple
of the matter is being considered, or whether the Home Department
is engaged in evolving a suitable scheme for reference to the Local Gov-
ernments {

[ ]

The Honourable 8ir James Crerar : We are considering the terms

in which the Local Governments could be addressed in a manner which
‘will cover the whole question adequately.
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APPOINTMENT OF SIKHS TO THE RaiLwaY CLBARING ACOOUNTS OFFICE.

558. *Bardar Kartar Bingh : (a) Is it a fact that there are 25 officers
in the senior grade of the Railway Clearing Accounts Office and that there
is not a single Sikh {

(b) Isit a fact that there is no Sikh gazetted officer in this office 1
(¢) Is it a fact that there is no Sikh accountant even ?

(d) To show that steps are being taken to safeguard the Sikh interests
in the Railway Clearing Accounts Office since the issue of the Home
Department Memorandum No. F. 176|25-Estts., dated the 156th March 1926,
will Government be pleased to state the number of Sikhs taken in this office
as against Hindus and Muhammadans !

Mr. P. R. Rau: (a) There are 7 Gazetted Officers in the Railway
Clearing Accounts Office,

The answer to part (b) is in the affirmative and to part (¢) in the
negative,

(d) Government regret that, for reasons already stated in the House,
they are unable to give figures of the communal compesition of individual
offices, but I may assure the Honourable Member that the rules for recruit-
ment of staff in the Railway Accounts Department make provision to
prevent the preponderance of any one community in that Department.
These rules were promulgated in eonsultation with the Standing Finance

Committee.

APPOINTMENT OF SIkHS A8 ENGINEER SUPERVISORS IN THE TELEGRAPH ~
DEPARTMENT.

559, *Bardar Kartar Bingh : (¢) Is it a fact that an examination for
Engineering Supervisorship in the Telegraph Department was held recently
at different centres 1 .

(b) If so, (1) how many Sikhs applied for the examination, (2) how
many of them were permitted to compete, and (3) how many of them were
gelected for appointment f

(¢) In view of the fact that there is not a single Sikh in the Service,
do Government propose to take a sufficient number of Sikhs ! If not,

why not 1

The Honourable Bir Bhupendra Nath Mitra : (a) Yes.

(b) (1) Fourteen, of whom only eleven appeared before the Belection:
Board.

(2) Five, of whom only one actually appeared at the examination.

(3) The results of the examination have not yet been declared.

(¢) The rules framed for the examination reserve 30 per cent. of the
vacancies to be filled by Government by nomination, with reference to the
results of the examination. In filling these vacancies the interests of the
Sikhs and of other minority communities will be given due consideration

by Government.
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PEROENTAGE OF SIKHS IN THE RAiLwAY BoaRD.

560. *Bardar Kartar Bingh: Will the Government be pleased to
place on the table a statement showing the percentage of Sikhs, Muham-
madans, Hindus and Anglo-Indians in the Railway Board office on the
1st April, 1929, as against the previous year ! If there is a decrease in
the percentage of Sikhs what are the reasons therefor f

Mr. P. R. Rau: [ am laying the required statement on the table.
T'he decrease in the percentage of Sikhs is due to the discharge of one man
for misconduct.

Statement showing the percentage of Sikhs, Muhammadans, Hindus aend
Anglo-Indians in the Railway Board on the 1st April, 1928, and 1st
April, 1929.

st 1st
Community. April April Remarks.
1928, 1629,
Sikhs . . . . . 3-26 25
Mahammadans e . . .o 15-44 15-00
Hindus . . . . . 65-04 66-66
Anglo-Indians . . . .. J 9:75 9-18

Rures FOR RECRUITMENT TO THE RAILWAY AUDIT AND ACCOUNTS SERVICE.

561. *Bardar Eartar Bingh : (a¢) Have any rules for recruitment in
the Railway Audit and Accounts Service been framed ? If so, will Gov-
ernment please place a copy of them on the table ¥ If not, how is recruit-
ment to this service being made ?

(b) Do Government propose to consider the advisability of holding
competitive examinations for this service and for other subordinate
accounts services § If not, why not ?

Mr. P. R. Rau: (a) Recruitment to the Railway Accounts Service
is to be partly by direct appointment by competitive examination in India
conducted by the Public Service Commission and partly by promotion from
the subordinate grades. In the latter case the selection for promotion
will be made in consultation with the Public Service Commission. The
rules for the examination were issued in a Finance Department Resolution
of tghe 25th July, 1929, published in the Gazette of India of the 27th July,
1929.

(b) Recruitment to subordinate establishments will be made as stated
in the rules issued with the Railway Board’s circular No. 5565-F. of the
31st July, 1929, a copy of which is in the Library of the House. All
first appointments®o the subordinate establishments, except the transfer of
qualified men from other Government Departments or Railways will be
madé by competitive examination. Thereafter promotions to higher ranks
will be subject to passing the departmental examination and will be by
selection, depending on merit and seniority.
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PROPORTION OF SIKHS IN THE IMPERIAL POLICE SERVICE IN THE PUNJAB.

662. *Bardar Kartar Bingh : (a) What is the proportion of Sikhs as
against Hindus, Muhammadans and Europeans in the Imperial Police
Service in the Punjab 1

(b) If the percentage of Sikhs is far less than their share, do Govern-
ment still propose to give the next vacancy to a Muhammadan t If so,

why ? ‘ .
The Honourable Sir James Orerar : (¢) The proportions are as
follows :

Europeans .. . .. . 75 per cent.
Muhammadans . . .. 13 per cent.
Hindus .. .. .. . 3 per cent.
Sikhs . . 4 per cent.

(b) It will be observed that Sikhs constitute 20 per cent. of the Indian
members of the service. The Government of India have not laid down
any deflnite percentage for the representation of minority communities,
and there is no proposal before them to give the next vacancy to a member
of any particular community.

APPOINTMENT OF SIKHS AS SUPERINTENDENTS AND ASSISTANT SECRETARIES
IN OERTAIN DEPARTMENTS OF THE GOVERNMENT OF INDIA.

563. *Bardar Kartar Singh : Will Government be pleased to state
if it is a fact that the Sikh community has no representation in the
Superintendent’s and Assistant’s grades in the Commerce Department,
Industries and Liabour Department, Army Departnient, Home Department,
Legislative Department, and Legislative Assembly Department ! If so,
do Government propose to take steps to check the preponderance of other
communities and appoint Sikhs in the future vacancies to give them their
adequate share in these grades ! If not, why not !

The Honourable 8ir James Orerar : The reply to the first part of the
Honourable Member’s question is in the affirmative. As to the second part,
vacancies in the grade of Superintendent are ordinarily filled by depart-
mental promotion. As explained recently in this House, the measures
adopted by Government to redress communal inequalities refer to fresh
reeruitment and not to departmental promotions, which must continue to
be regulated by considerations of seniority and merit. As regards the
Assistants’ grade, the new scheme of recruitment sanctioned last December
provides for the recruitment of external candidates direct to the First
Division for half of the vacancies which occur, and this will provide an
avenue for the employment of members of minority communities, including
Sikhs, in accordance with the principles already laid down by Government,

ABSENCE OF SIKHBS IN OERTAIN (GOVERNMENT OFFICES.

564. *Sardar Eartar 8ingh: (a) Is it a fact that there is no Sikh
in the Office of the Controller of Railway Accounts ?

(b) Ts it also a fact that there is no Sikh in the Office of the Controller
of Railway Audits t
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(e) If the replies to parts (a) and (b) are in the afftrmative, how do
Government justify the absence of Sikh representation on the staff of these
offices ¢

Mr. P. R. Rau: (a) No. There are two Sikhs on the staff.

(b) I presume the Honourable Member is referring to the office of the
Director of Railway Audit which was known as the office of the Accountant
General, Railways, before the separation of accounts from audit. There
were, 1 understand, three Sikhs in that office, of whom two were among
the staff transferred to the office of the Controller of Railway Accounts in
April last with the accounts work transferred under the new system. The
third was selected to join the Training School of Accounts in Caleutta. At
present there is no Sikh in the office of the Director of Railway Audit.

(¢) As I explained in answer to a question put by my Honourable
friend Maulvi Muhammad Yakub the other day, it is impossible for each
individual office, particularly when the clerical staff employed is small,
to be recruited on communal lines.

RECRUITMENT oF SIKHS IN THE OFFICE OF THE DIRECTOR GENERAL oF Posts
AND TELEGRAPHS,

565. *Bardar Kartar Singh: (a) Is it a fact that the Director
General, Posts and Telegraphs, issued to his subordinate offices a general
letter No. A.M.-516/12-27, dated the 22nd November, 1927, on the subject of
representation of minority eommunities and that these orders referred to
fresh recruitments ¢

(b) Will Government be pleased to state the exact number of officiat-
ing, temporary and permanent vacancies which occurred in the office of
the Director General as well as in the Amritsar, Lahore and Jullundur
Divisions since the issue of the above letter, and how many of the posts
were given to Sikhs ?

The Honourable 8ir Bhupendra Nath Mitra : (a) Yes.

(b) Information is being collected and will be supplied to the Honour-
able Member in due course.

Nuuser or Sikrs APPOINTED TO CERTAIN PosTs 1IN THE NoRTH WESTERN
RaiLway, °

566. *Bardar Kartar Singh : Will Government be pleased to state
how many vacancies amongst clerks, T. T. Inspectors and Audit Inspectors
have been filled up by the Chief Audltor North Western Railway, since 1st
April, 1928, and how many of them have gone to Sikhs as against other

communities !

The Honourable Bir George Bchuster : The information haa been
called for and will be furnished to the Honourable Member as soon as it is.

received.

MiuiTaARY ScHooLs AND CorrEaes IN INDIA.

567. *Dr. B. 8, Moonje : (a) How many military schools-and colleges,
if any, are there in India ?
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(b) Where are they situated !

(¢) What is the curriculum of literary and military education in
them ¢

(d) Are the final examinations of these schools and colleges recognisea
by any of the Universities, and, if so, what are the standards to which they
are equivalent ¥ If not recogmsed and if a boy passing the final exami-
nation chooses not to enter into the Army, how are his educational qualifi-
cations computed for civil avocations ¢

(e) What average monthly or yearly charges has a student in these
schools and colleges to pay for his education 1

(f) Which of them are open to the general public and which of them
ouly to the sons and wards of men already serving in the Army 1

Mr. G. R. ¥. Tottenham : (a) Three.

(b) The Prince of Wales’ Royal Indian Military College is situated
at Dehra Dun and the two King Georg{- 8 Royal Indian Military Schools
at Jhelum and Jullundur.

(¢) The curriculum of the Dehra Dun College is based on the syllabus
of the Entrance Examinations for the Army, Air Force and Indian Marine,
The syllabus of the Jhelum and Jullundur Schools is arranged so as to
give a boy a general education up to the ordinary 8th Standard.

So far as literary education is concerned, no purely military huh_]ectu
are included in the curriculum of any of these institutions. In fact the
education can only be called military to this extent, that the boys have a
military career in view, and the general policy and diseipline of the College
and Schools are directed towards the development of soldier-like qualities.

(d) The Dehra Dun diploma examination, which all cadets take before
going up for the Army Entrance examination, is the samne examination as
that for the Chiefs’ Colleges diploma. It has been recognised by almost
all the Universities in India as equivalent to their Matriculation or cor-
responding examination. The Final examination of the King George’s
Military Schools is equivalent to and carries with it the advantages of
the *‘ Varnacular Final ’ examination.

The second part of the question does not arise.

(e) The fees for an ordinary boy at Dehra Dun are Rs. 1,500 per
annum. Soldiers’ sons are eligible for admission at reduced fees, according
to their financial circumstances, at the discretion of His Excellency the
Commander-in-Chief.

The normal fees at Jhelum and Jullundur are Rs. 7-8-0 a month,
Fatherless boys and boys whose fathers are in receipt of a 50 per cent.
or higher disability pension are educated free, provided that their total
pension is less than Ra. 30 a month.

( f) The Dehra Dun College is open to the general public. The King
George’s Schools are only open to the children of men who have served in
the Army.

Dr. B. 8. Moonje : Is the Honourable Member aware that on an
average a student has to spend about Rs. 300 per month for his eduea-

tion in the Dehra Dun College !
L12CPB(LA) »
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Mr. G. R. F, Tottenham : As I have said, the fees at the Collewe
amount to Rs. 1,500 a year. There are of course other incidental
expenses, which parents have to defray on behalf of their boys, such as
clothes, holiday expenses, and so on, but our information is that the total
cost to a parent should not in any case exceed Rs. 2,000 a year.

D1. B. 8. Moonje : Does this fee of Rs. 1,500 a year also include his
boarding and lodging charges 1

Mr. G. R. F. Tottenham : Yes, Sir.

Dr. B. B, Moonje : If there is nothing military about these schools
and colleges, why are they called military schools and colleges ?

Mr. G. R. F. Tottenham : Because they are military schools and
colleges and they cannot be called anything else. If the Honourable
Member will have patience, I think I might be able to explain at greater
length later on when.....

Mr. President : Order, order. I am sorry to have to say that, for
gsome time past, the Honourable Member from Madras, Mr. M. K.
Acharya, is not observing the decorum of this House. He goes in and
out of the Chamber uneeremoniously and T hope it is not deliberate.

Mr. M. K. Acharya : No, Sir. I have been bowing when going out
and coming in.

Dr. B. 8. Moonje : If there is nothing specially military about these
schools, why is their expenditure borne on the military budget and why
should not they be treated as ordinary schools

Mr. G. R. F. Tottenham : They are military schools, as I said:
Dr, B. 8. Moonje : In what way ?

Mr. @. R. F. Tottenham : As I have explained in the answer to part
(¢) of the question, these schools are intended to train boys for the Army.
They are paid for by the Army, they are run by the Army, and the boys
in the schools go into the Army. Therefore they must be called military
schools.

Sardar Kartar 8ingh : Are all the successful boys admitted into
Sandhurst 1

Mr. G. B. F. Tottenham : The boys who wish to go to Sandhurst
have to pass an examination for admission to that College.

Sardar Kartar 8ingh : Arc those who pass the examination sent to
Sandhurst 1

Mr. G. R. F. Tottenham : Those who pass for Sandhurst are sent
to Sandhurst, those who pass for Cranwell are sent to Cranwell, those
who pass for Woolwich are sent to Woolwich and those who pass for
the Royal Indian Marine, are sent to training institutions for that
purpose,

Dr. B. 8, Moonje : In that way all the schools and colleges in India
can be called military colleges, because any student from any school or
college can appear at the competitive examination for SBamdhurst. Tn
that way cannot all schools and colleges in India be called military
schools and colleges 1
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‘Mr. G. R. F. Tottenham : No, Sir, unless the i
. . . ' ’ y are particularly de-
signed to train boys for that particula inati
aid for fro funds. p r examination, and .‘unless they are

Dr. B. 8. Moonje : In what particular way are they trained for the
jrmy ;vhsn the currieulum does not contain any subject pertaining to the
rmy
Mr. G. B. F. Tottenham : They are trained, as I have explained, by
the policy and general system of discipline of the school, which is
directed towards the development of soldier-like qualities in the same
way in which public schools at home train boys for that purpose.

GazeTTED PoBTS IN THE PUuBLIc WORKS DEPARTMENT, DELHI.

568. *Mr, Abdul Latif 8ahib Farookhi : (a) Will Government be
pleased to state the names and numbers of gazetted posts which occurred
in thg Delhi P. W D. in year 1929 ; and the names, educational and
technical qualifications, present age, present and past pay of the persons
appointed or promoted to the gazetted posts in the Delhi P. W. D. in 1929 1

(b) How many of the above mentioned gazetted posts have been given
to Muslims ¢

(¢) Are the persons appointed to gazetted posts in the Delhi\P. W, D.
taken into provincial services ?

(d) Are the persons appointed in the Delhi P. W. D. in 1929 to
gazetted posts the residents of the Delhi Province ?

(¢) What are the names and qualifications of the candidates belonging

to the Delhi P. W. D. only who also applied for the gazetted posts which
oocurred in the Delhi P. W. D. in 1929, with the positions they were hold-

ing in the P. W. D., Delhi ¢

The Honourable 8ir Bhupendra Nath Mitra : (a) A statement giving
the particulars asked for is,being supplied to the Honourable Member
separately.

(b) None. .

(¢) No Provincial Service has yet been created for the Delhi Publice
Works Department. *

(d) Mr. Tandan is the only resident of the Delhi Province,

(e) A statement giving the information gsked for is being supplied
to the Honourable Member separately.

I

CREATION OF TWO POSTS OF ARCHITECTURAL ASSISTANTS IN THE DErm
PusLic WoRES DEPARTMENT.

569. *Mr. Abdul Latif Sahib Farookhi : (a) Is it a fact that two
posts of Architectural Assistants have been created in the Delhi P. W. D.
in 1929, and two draftsmen promoted to these posts ! If so, will Govern-
ment please state if they ever appointed Architectural Assistants during
the construction of the New Capital at Delhi ?

(b) What is the amount of P. W. D. budget this year for the con-

struction of the New Capital buildings 1
L12CPB(LA) 22
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(¢) How much additional expenditure per month do Government
incur by the creation of these two posts of Architectural Assistants in the
Delhi P. W. D.

(d) What are the duties of the Architectural Assistants just created
in the Delhi P. W. D. and what is the use of these posts ! Do they know
estimating and designing of buildings ? If so, will Government be pleased
to lay on the table the estimates and designs they prepared this year !

The Honourable 8ir Bhupendra Nath Mitra: (¢) Yes. No such
posts have been created in the past.

(b) The gross figure is Rs. 1,23,56,000 against which recoveries
amounting to Rs. 51,90,000 are anticipated.

(¢) Rs. 1,074 per mensem.

(d) Their duties are to assist the Architect both in the Drawing Office
and on the works, and one of the objectives is that they may be fitted to
become Assistant Architects in due course.

They are not estimators, but are acquainted with the work of design-
ing buildings. They have been only recently appointed and have not as
yet prepared complete original designs. In any case Government cannot
place on the table of the Ilouse extimates and designs execept where any
public advantage is likely to he grained thereby.

APPOINTMENT OF MEssrs. KASARWALA AND YAINIK AS ARCHITECTURAL
AsgsisTaANTS IN THE PuBLic WoRKS DEPARTMENT, DELHI.

570. *Mr. Abdul Latif Sahib Farookhi: (a¢) Is it a fact that Mr.
K. P Kasarwala and Mr. S. C. Yajnik, draftsmen in the P. W. D., Delhi,
have been promoted to the post of Architectural Assistants in the year
1929 on Rs. 530 and Rs. 550 per mensem t If so, will Government be
pleased to state what was their pay when they were promoted to the post of
Architectural Assistants ?

(b) Will Government be pleased to lay on the table a statement show-
ing the length of service and pay of each draftsman in the P, W, D., Delhi,
senior to Messrs. Kasarwala and Yajnik ¢

The Honourable Sir Bhupendra Nath Mitra : (a) Yes. Their pay
prior to their appointment as Architectural Assistants was Rs, 270 per
mensem esach,

(b) A statement giving the information required is being supplied
to the Honourable Member separately.

ARCHITECTS AND DRAFTSMEN APPOINTED TO THE PUBLICc WORKS DEPARTMENT,
DeLm.

671. *Mr. Abdul Latif S8ahib Farookhi : (a) Is it a fact that the
post of Mr. Russell, Chief Architect, Delhi, is being brought under reduction
to save money in the Drawing Branch ¢

(b) Will Government be pleased to state how many Architects have
been appointed in the P. W. D., Delhi, in 1929 ¢

(¢) ¥s it a fact that Mr. Kasarwala and Mr. Yajnik moved the Chief
Architect, Delhi, to call Bombay men in their vacancies on high pay ?
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(d) Will Government be pleased to state the names, age and pay of
the draftsmen appointed in the vacancies of Mr. Kasarwala and Mr. Yajnik
in P. W. D,, Delhi, in 1929 ¢

The Honourable 8ir Bhupendra Nath Mitra : (a) No.

{b) One,

(c) No. .

(d) Mr. Shroff, age 49 years, pay Rs. 300 ; Mr. Suther, age 31 years,
pay Rs. 280.

RATES oF PAY OF ARCHITECTURAL DRAFTSMEN IN THE PuBLic WORKS
DeparTMENT, DELHI.

572. *Mr. Abdul Latif 8ahib Farookhi : Will Government please
state the number and the minimum and maximum rates of pay of Archi-
tectural draftsmen (excluding estimators) in the P. W. D., Delhi * Do
they all prepare tracings 1

The Honourable Bir Bhupendra Nath Mitra : (¢) The number of
Architectural Draftsmen is 12, and the minimum and maximum rates of
their pay are Rs. 75 and 800 per mensem, respectively.

(b) They are all expected to prepare tracings, if called upon to do so,
but this work is usually given to junior men. '

ALLEGED HARASSMENT OF A CHRISTIAN Drarrsman By MR, KASARWALA IN
THE PusLic Works DepART™MENT, DELHI.

573. *Mr. Abdul Latif Bahib Farookhi: (a) Is it a fact that
Mr, Kasarwala harassed one Mr. Joseph, a Christian draftsman (Record
Keeper) of the Chief Architect’s Branch, P. W. D., Delhi, got his promotion
stopped and made him to go on long leave ?

(b) Is it a fact that Mr. Kasarwala is annoying a Christian draftsman,
Mr. Dhairvam Mudaliar, Officiating Superintendent in the Architect's
Branch, P. W. D., Delhi, and is trving to get the draftsman reduced or
reverted to the Madras Presidency ?

The Honourable Bir Bhupendra Nath Mitra : (a) and (»). No.

CirouLARS 18SUED BY THE CHIEF ENGINEER, PuBLic WORKS DEPARTMENT,
DeLH1.

574. *Mr. Abdul Latif Bahib Farookhi: (a) Is it a fact that
the Chief Engineer, P. W. D., Delhi, issued a circular that no P, W. D.
employee could seek an interview for explaining grievances without getting
definite permission of his superiors !

(b) Is it a fact that the Chief Engineer, P. W. D., Delhi, issued a
circular in July-August 1929 that no P. W. D. employee could individually
represent his case for promotion and special pay !

fc) Is it a fact that the Chief Engineer, P. W. D., Delhi, issued a
cirenlar in August, 1929. that a medical certificate should be produced for
more than two days sick leave 1

(d) Is it a fact that in the P. W. D, Delhi, lower. officers are
oppressing their subordinates and do not allow them to go to higher
authorities to represent or to seek interviews for their grievances !
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(e) Is it a fact that the Delhi Chief Engineer’s cireulars have been
a great nuisance and harassment among the P. W. D. staff 1

(f) Will Government be pleased to state the rules under which snch
orders are issued by the Chief Engineer, P. W. D., Delhi ¢

The Honourable 8ir Bhupendra Nath Mitra : (¢) Yes.

(b) No, the circular mercly said that such representations were to
be deprecated.

(¢) Yes.

(d) and (e). Government have no information, nor do they propose
to take any action which may interfere with the disciplinary control of the
Chief Engineer over his staff.

(f) There are no rules. The Chief Engineer issues his orders in his
capacity as head of the Department.

SERVICE AND QUALIFICATIONS OF THE CHIEF SUPERINTENDENT, CENTRAL
Orrice, PuBLio WorkS DEpARTMENT, DELHI.

576. *Mr. Abdul Latif BSahib Farookhi: Is it. a fact that
the Chief Superintendent, Central Office, P. W. D., Delhi, has been called
from the Indian Stores Department, Government of India ¥ If so, will
Government be pleased to state (a) if he has served elsewhere in the
P. W. D, (b) if he is a passed Accountant, and (c¢) the length of his
service in the P. W, D., Delhi ¢

The Honourable 8ir Bhupendra Nath Mitra : Yes.

(a) He has not served elsewhere in the Public Works Department.
(b) No.
(e) 14 months.

NUMBER OF MUSLIMS APPOINTED A8 TEMPORARY ENGINEERSIN THE PusLIO
WoRES DEPARTMENT, IN DELHI.

576. *Mr. Abdul Latif 8ahib Farookhi : With reference to the repl
to question No. 101, dated 12th March, 1929 in the Council of State, wi
Government be pleased to state how many posts of temporary Engineers
oceurred in the P. W. D,, Delhi, and how many Muslim Engineers were
appointed as temporary Engineers ¥ If none, why not ?

The Honourable S8ir Bhupendra Nath Mitra : Seven temporary
engineers are at present employed in the Delhi Public Works Department.
None of them is a Muslim. Of these, six men have been employed in the
Delhi Public Works Department for periods varying from 16 to 5 years, and
only one man has been engaged since the issue of the Home Department
orders of 1927 granting certain concessions to minority communities in

connection with future recruitment into Services under the Central Gov-
ernment.

NaMES AND PasT PAY OF CERTAIN SUBORDINATES IN THE PuBrLic WoORKS
DEerARTMENT, DELHI.
B77. *Mr. Abdul Latif Bahib Farookhi : Will Government be pleused

1o state the names and the present and past pay of the work-charged sub-
ordinates whose services were brought into the regular establishment in
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.l : . . v e
%?-\{T-OB“ tll)melhlge(':ommendatmn of the Execntive Engineer, 6th Division,

The Honourable Bir Bhupendra Nath Mitra : Mr. Mohd. Usman ;
present pay on the regular establishment Rs. 157 plus a conveyance allow-
ance of Rs. 15 ; past pay on the work-charged staff Rs. 171 inclusive of a
conveyance allowance of Rs. 15.

CoNrTrACT FOR W0OD-PANELLING OF GOVERNMENT HoUSE, DELHI.

578. ”‘M_r. Abdl_:ll Latif 8ahib Farookhi: (s) Is it a fact that
the Executive Engineer, 6th Division, P. W. D.. Delhi, gave the work of
wood-panelling in the Government House without any tender to
S. Sundar Singh, Contractor?

(b) Is it a fact that the Executive Engineer, 6th Division, P. W. D,
Delhi, was asked to call for tenders for the wood-panelling in the
Government House by the higher authority of the P. W. D., Delhi 1 If
so, will Government be pleased to state the rate paid to S. Sunder Singh,
Contractor, and the rate offered in the lowest standard ¥ What is the
difference between these two rates and how much money in excess has
been paid to 8. Sundar Singh, Contractor ¥ Who is responsible for this
loss of Government money ¢ ‘

_ The Honourable 8ir Bhupendra Nath Mitra : The information is
being collected and will be supplied to the Honourable Member later.

CoNTRACT FOR THE EXTENSION OF THE MIDDLE SoHOOL, NEW DELHI.

579. *Mr. Abdul Latif B8ahib Farookhi: Is it a fact that
the Executive Engineer, 6th Division, P. W. D., Delhi, has given the work
of extension of the Middle School, New Delhi  (now to be changed to Civil
Hospital, New Delhi), to S. Sundar Singh, Contractor ?

The Honourable Sir Bhupendra Nath Mitra : No. The work was
given to the lowest tenderer who was not 8. Sundar Singh. 8. Sundar
Singh obtained the contract for the staff quarters attached to the hospital
as being the lowest tenderer for these quarters.

NumpBer oF CONTRACTS GRANTED TO 8. BUNDAR SINGE.

580. *Mr. Abdul Latif S8ahib Farookhi : Will Government be pleased
to state how many contracts are in the hands of 8. Sundar Bingh, con-
tractor in the wood workshop, P. W. D,, Delhi {

The Honourable 8ir Bhupendra Nath Mitra : 13.

COLLAPSE OF CERTAIN QUARTERS UNDER CONSTRUCTION IN NEW DELHI,

581. *Mr. Abdul Latif BSahib Farookhi: Is it a fact that
a complete chajja of menial quarters in Body Guard Lines fell down during
coustruction in July-August 1929, and one waterman died and th: legs of
two labourers were broken and many men were injured ¢ If so, will Gov-
ernment state the names of the Engineers in charge of the construction and
what action bas been taken against them 1
The Honourable Sir Bhupendra Nath Mitra : A portion of & newly
erected chajja of the menials’ quarters fell owing to an exceptionally severe

L]
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storm which occurred while the masonry was ‘‘ green P and two men and
one woman were injured in consequence. The injuries to one man proved
fatal.

The names of the Engineers in charge are :

Sub-Divisional Officer—Mr. M. S. Mathur.
Executive Engineer—Mr. T. S. Malik.

No action was taken against them. There is no reason to believe that
they were in any way to blame.

RESOLUTION REGARDING PREFERENTIAL TREATMENT ON THE SCORE OF WAR
SERVICE.

582. *Mr. Abdul Latif S8ahib Farookhi : Will Government be pleased
to lay on the table a copy of the Resolution issued for preferential treatment
to be accorded for civil employees on the score of War services 1

The Honourable 8ir James Crerar : There are two resolutions, one
of the 8th August, 1919 and the other of the 15th September, 1921—copies
of both the resolutions have been placed in the Library of the House.

QuEesTioNs ABOUT THE PuBLic WORKS DEPARTMENT ASKED IN THE LEGIS-
LATIVE ASSEMBLY.

583. *Mr. Abdul Latif S8ahib Farookhi: Is it a faet that
8. Shujaat Ali, Upper Subordinate, P. W. D., Delhi, was asked by the
Chief Engineer, Delhi, in September, 1928, to explain about the P. W. D.
tl;g;;tions asked in the Legislative Assembly in February and September,
)
The Honourable Sir Bhupendra Nath Mitra : 8. Shujaat Ali was
asked in September, 1928, to explain, with reference to a question asked by
the Honourable Mr. Mahmood Suhrawardy in the Council of State on the

17th of that month, the disclosure or leakage of the information on which
the question was apparently based.

S810PPAGE 0F PROMOTION OF SaYAD SHUJAAT AL, UpPER SUBORDINATE, PUBLIO
Works DEpARTMENT, DELHI.

584 *Mr. Abdul Latif Sahib Farookhi: (a) Is it a faet that
Sayad Shujaat Ali was told in S. E.’s No. 0459-E,, dated 8rd May, 1929, that

he was considered unfit for the post of Sub-Divisional Officer in the Delhi
PW.D*

(b) Is it a fact that Sayad Shujaat Ali, Upper Subordinate, was inform-
ed in C. E.’s Notifieation No. 0366, dated 13th May 1929 that his promo-
tion was stopped for a year and there would be a further effect of this
stoppage of promotion in the Delhi P, W. D. t

The Honourable 8ir Bhupendra Nath Mitra : (a) and (b). Yes.

SUPERSBESSION OF SAYAD SHUJAAT ALl

585. *Mr. Abtdul Latif Sahlb FParookhi: Is it a fact that
B. Gurdat Singh and B. Din Diyal, Upper Subordinates junior to Sayad
Shujaat Ali, have been promoted to the post of Sub-Divisional Officers in
1929 in the Delhi P. W. D. ¢
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The Honourable Sir Bhupendra Nath Mitra : At the time of their
appointment to the charge of Sub-Divisions, both Babus Gurdit Singh and
Din Diyal were senior to 8. Shujaat Ali in the matter of pay, but junior
to him as regards length of service,

ST0PPAGE OF PROMOTION OF SAYAD SHUJAAT ALL

586 *Mr, Abdul Latif 8ahib Farookhi : Will Government be pleased
to lay on the table the copies of proposals made to stop the promotion of
Sayad Shujaat Ali, Upper Subordinate, P. W. D., Delhi, along with the
copies of the notive given to Sayad Shujaat Ali to explain about the
Council questions and the proposal making him unfit for the post of
8.D.0.Y

The Honourable 8ir Bhupendra Nath Mitra : No proposals of the
nature referred to have been received by Government. Government are
not prepared to comply with the request contained in the latter part of the
question, -
PromoTION OF UPPER SUBORDINATES IN THE PuBLIC WORKS DEPARTMENT,

DEvra1

B87. *Mr. Abdul Latif Behib Farookhi: Is it a fact that
B. Diwan Chand, Upper Subordinate, P. W. D., Delhi, is senior to B. Din
Diyal, 8. D. 0. ! If so, will Government be pleased to state the reasons for
not appointing B. Diwan Chand as 8. D. O. !

The Honourable 8ir Bhupendra Nath Mitra : Yes. Appointments to
the post of Sub-Divisional Officer are made by the Chief Engineer by
gelection and of the two officers mentioned, B. Din Dayal was considered
by him to be the more suitable. -

TecrNIcAL STAFF OF THE PUBLIC WORKS DEPARTMENT, DELHI.

588 *Mr. Abdul Latif S8ahib Farookhi: (¢) Is it a fuct that
clerks of the Establishment Section, Central Office, P, W. D., Delhi, submit-
ted 4 proposal in writing re the pay, rank, etc., for the technical staff to
be appointed in the Delhi P. W, D. ¢

(b) Ts it a fact that the proposal of the establishment clerk for the
technical staff is aceepted by the Chief Engineer, P. W. D., Delhi, without
any alteration and objection ¢ If so, will Government please state if he has
authority to do so ?

The Honourable Sir Bhupendra Nath Mitra : (a) and (b). Govern-
ment have no information, nor do they propose to call for any information
in regard 1o a matter relating to the internal procedure of the office of the
Chief Engineer. '

Lack or TecenicaL KNowLEDGE BY THE P. A. To TRE Cmier ENcINEER,
Pusric Works DerarTMENT, DELHIL
589. *Mr. Abdul Latif Sahib Farookhi: Is it a fact thut

the P. A to the Chief Engineer, P. W. D., Delhi, is not a technieal man ¢
. ¥ w; will Government be pleased ¢n state how he understands the work of

technical staff 1
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The Honourable 8ir Bhupendra Nath Mitra : The Personal Assistant
to the Chief Engineer is not a technical man and does not, therefore,
deal with the work of technical staff.

MEMOIRS PUBLISHED BY ARCHZEOLOGICAL OFFICERS.

590. *Mr, Abdul Latif 8ahib Farookhi : (a) Will Government please
lay on the table a statement showing the number of memoirs published by
each and every one of the Archeeological Officers ¢’

(b) Is it a fact that when several of the gazetted officers of the
Archwological Department did not publish any memoir, some of the non-
guozetted members of the Epigraphical Branch of the Archeeological Depart-
ment were asked to contribute articles for publication as memoirs ?

(¢) Ts it also a fact that memoirs submitted for publication by some
of the Archeological Officers have not yet seen the light of the day, and if
s0, why were they not published !

8ir Frank Noyoe : The information asked for is being collected and
will be supplied to the Honourable Member later.

APPOINTMENT OF A MUHAMMADAN IN THE AGRA CIRCLE OF THE ARCHEOLOGICAL
DEPARTMENT. .

591. *Mr. Abdul Latif Sahib Farookhi : (¢) Will Government please
state the number and religion of the men dismissed by the Superintendent,
Archmological Survey, Muhammadan and British Monuments, Agra
Circle, since the date of his taking over charge of the Circle ¥

(b) Are Government aware that there is not a single Muhammadan
Head Clerk in any of the Archeological Offices ?

(¢) Is the post of the Head Clerk in the Agra Circle lying vacant,
and if 80, do Government propose to consider the desirability of offering
it to a Muhammadan ¢

8ir Frank Noyce : (a), () and (c). Inquiries have been made and the
information asked for will be supplied to the Honourable Member later..

'DEPUTY DIRECTOR GENERAL OF ARCHEOLOGY FOR EXPLORATION.

592. *Mr, Abdul Latif 8ahib Farookhi : (a) Will Government lay
on the table a statement of the work done by the Deputy Director Gene-
ral for Exploration during his tenure of three years, and state how
many new sites he explored during this period ¢

(b) Will Government plense state when the term of the present
Deputy Director General of Archmology for Exploration expires, and
whether the three vears’ period fixed for the Deputy Director General
of Archmology will also apply to the Deputy Dirgetor General of
Archeolégy for Expleration ? If not, why not ¢

(¢) Do Government intend that all Archmological Officers should
be given chances to work as Deputy Director General of Archmology
for Exploration t If not, why not 1 '

8ir Frank Noyoce : (a) The information asked for is being collected
and will be supplied to the Honourable Member later.
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(b) The term of office of the present. Deputy Director General of
Archeeology for the Exploration expires on the 10th November, 1929. The
three years’ period of tenure fixed for the post of Deputy Director General
of Archmology applies also to the post of Deputy Director General of
Archeology for Exploration.

(¢) Yes, the claims of all officers are considered when appointments
are made to this post. The latter part of the questién does not therefore
arise,

ACADEMIC QUALIFICATIONS OF THE DEPUuTY DIiRECTOR GENERAL OF
ARCHEOLOGY.

593, *Mr. Abdul Latif S8ahib Farookhi : (a) Will Government please
state the academic qualifications of the present Deputy Director Gene-
ral of Archeology, and why he was selected to fill thie post in preference
to other senior officers in the Department 7

(b)Y Will Government please also state how they regulate promo-
tions to the posts of Deputy Direetors General of Archaology and
Superintendents of the Circles ?

(¢) Are promotions in the Archsological Department regulated by
geniority or by merit {

Bir Frank Noyce : (a) The present Deputy Director General of
Archaology is an Associate of the Royal Institute of British Architects.
‘He was selected for the post, because he was considered better qualified
for it than any other officer who was available for appointment,

(b) and (¢). Appointments to the posts of Director General and
Deputy Direetor General of Archmology are made by merit. The tenure
of the appointment of Deputy Director General of Archaology is ordinari-
ly three years. Promotions to Superintendentships of Circles are nor-
mally regulated by seniority, but regard ix paid in the case of these posts
also to considerations of merit.

PuroHASE BY THE AJMER-MERWARA EDpUcATION DEPARTMENT OF A CINEMA
MAacEINE FROM J. NATH AND BoN.

594. *Mr. Abdul Latif Bahib Farookhi : (¢) Is it & fact that a
cinema machine with its accessories was purchased for Rs. 5,000 by the
Ajmer-Merwara Education Department in the financial year 1927-28 ?

(b) Is it a fact that the said machine was purchased from J. Nath
and Son, Ajmer ? If so, which Government officer ordered J. Nath
and Son to supply the machine ?

(¢) Did the Government officer concerned give the order to J, Nath
and Son for the machine orally or in writing 1 If in writing, will Gov-
ernment please place on the table a copy of the said order ¥

(d) Will Government please inquire and state whether J. Nath and
Son purchased the said machine from a Lahore firm 1 If so, will Gov-
ernment please state why, in the interest of economy, the Ajmer-Mer-
wara Educatioy Department did not purchase it direct from the Lahore
firm ¢

(¢) Are J. Nath and Son dealers in einema machines ¢
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- (f) What was the name of the person who, on behalf of J. Nath
and Son, signed the acknowledgments of receipt of money paid by
Government for the cinema machine ?

(g) Did Government consult some mechanical and cinema experts,
other than those connected with the selling firms to satisfy themselves
that the machine was purchased economically §

8ir Frank Noyce : With your permission, Sir, I shall deal with ques-
tions 594—597 together, The information asked for in these questions iy
being collected and will be supplied to the Honourable Member later,

CINEMA PURCHASED FOR SCHOOLS IN AJMER-MERWARA,

$595. *Mr. Abdul Latif B8ahib Farookhi: (¢) Will Government
please put on the table a list of the schools in Ajmer-Merwara where the
cinems machine referred to in the previous question was used, giving
against each school the dates on which the cinema demonstrations took
place in it ¢

(b) Do Government find that the use made of the cinema justifies the
expenditure which its purchase entailed ?

(¢) Is it a fact that money for the purchase of the cinema was pro-
vided by reappropriation from the sums allotted for the five-year pro-
gramme ! If so, will Government please state why the money was not
utilised for the purposes for which it was demanded by Government and
voted by the Assembly in that year's budget estimates of the five-year
programme 1

PuroBASE OF Books FrROM J. NATH AND SoN BY THE AIMER-MERWARA EpU-
CATION DEPARTMENT,

+596. *Mr. Abdul Latif Sahib Farookhi: (a¢) Is it a fact that
the Ajmer-Merwara Education Department purchased books for the
libraries of the vernacular secondary schools from J. Nath and Son, Ajmer ?
If so, which Government officer gave orders to J. Nath and Son for the
supply of the books and what was the total amount of money spent vy
Government on the purchase ?

(1) Is it a fact that the said hooks purchased from J. Nath and Son
could be purchased direet from publishing firms in India ¢ If so. will
Government please inquire and state whether the hooks conld be purchased
by the Government at a less cost directly from the publishing firms than
the cost ineurred by the purchave throngh J. Nath and Son ¢

(¢) Will Government please state whether estimates for the said
-supply of books were called for from various book-gellers in Ajmer hefore

orders for the supply were given to J. Nath and Son ¢ If so, from which
book-sellers 1

(d) Are J. Nath and Son dealers in books 't

(¢) What was the name of the person who, on behalf of J. Nath and

‘Son, signed the acknowledgments of receipt of money paid by Government
for the said supply of books 1 '

IFor nuswer to this question, see answer to question No. 504.
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PURCHASE OF FURNTTURE FROM THE PROCLAMATION MANUPACTURING COMPANY
BY THE EDUCATION DEPARTMENT, AJMER.

1597. *Mr. Abdul Latif Sahib Farcokhi: (¢) Is it a fact that
furniturc for the vernacular schools was purchased by the Ajmer-Merwara
Education Department from the Proclamation Furniture Manufacturing
Company, Ajmer ? 1f so, which Government officer gave orders to the
sz;]ul company and what was the total expenditure incurred in the pur-
chase ?

~ (b) Were tenders called for from various firms in Ajmer before
giving orders for the supply to the Proclamation Furniture Manufacturing
Company ¢ If so, from which firms {

(¢) Will Government please state why orders were given for the supply
to the Proclamation Furniture Manufacturing Company in preference to
other firms 1

(d) What was the name of the person who, on behalf of the Proclama.
tion Furniture Manufacturing Compmf s niinod the acknowledgments of
receipt of money paid by Government for the supply referred to in part

(e) ?
RicETs OF OWNERS OF BuNGALOWS IN CANTONMENTS.

598, *Mr. Muhammad Ismafl Khan : (1) With reference to the reply
given by Government to my unstarred question No. 254, on the 2uth
February, 1929, will Government be pleased to state whether the assur-
ance given by Lord Reading to the Deputationists in 1822 was in the
following terms :

*¢ The next question referred to by you concerns the nom-interference in the rights
of the owners of bungalows in Cantonments to live in their bungalows themaclves.
About this, I assure you that in the amended House Accommodation Act which is at
present under the consideration of my Government no interferenco has been allowed
to be made in the rights of the owners of bungalows which they enjoy at present under
fection 11 (¢), and that according to the new law, too, the owners of bongalows will
continue, pan heretofore, to enjoy their rights of living in their bungulows thomselves '’ f

If so, will Government be pleased to state the real object of the pro-
posed amendment of the Ilouse Accommodation Act requiring owners of
bungalows to give six months’ notice to the Officer Commanding the
Station of their intention to live in their bungalows themselves, when the
owners will not be allowed to live in them if they are required for the
residence of military officers !

(2) Will Government be pleased to state if, under the circumstances
mentioned in part (1) above, the proposed amendment by the Secretary,
Army Department, is not actually a marked departure from Lord Reading’s
assurance !

Mr. G. R. F. Tottenbam : (1) The Honourable Member kas not quoted
Lord Reading’s reply quite correctly. As he was informed in answer

{For answer to this question, aece answer to question No. 504,
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to his unstarred question No. 354 of the 25th of February, 192¢, what
Lord Reading actually said was :

“‘ That owners of houses in cantonments, who wecre at that time protected under
am.t:on 11 (e) of the House Accommodation Aet, would not.be deprived of that protec-

tion.’

As a member of the Select Committee on the Bill to amend the House
Accommodation Act, which is at present before this House, my Honourable
friend is no doubt aware that the amendment originally proposed in
the terms he has quoted has been dropped in favour of a simpler amend-
ment, which is designed to make it clear that all existing occupants of their
own houses will be protected, but only bona fide residence, as distinet from
temporary occupation, will confer exemption in future.

(2) Neither the amendment originally proposed nor the amendment
now proposed constitutes a departure from the terms of Lord Reading’s
assurance.

RuLEs FOR THE GRANT oF BUIlLDING LAND IN CANTONMENTS.

599. *Mr., Muhammad Ismail Khan : Will Government be pleased to
place on the table a copy-of the rules in force in the Bengal Army Presi-
dency, showing their application to the Punjab also, on the subject of the
specific condition on which Cantonment lands had been granted to grantees
by Government for the purpose of building bungalows for the use of
military officers, ete. ?

Mr. G. R. F. Tottenham : A copy of the rules has already been placed
in the Library. The attention of the Honourable Member is invited to
pages 5.6 of these rules.

QuaLIFI0ATIONS OF MR. INAYETULLAH KHAN.

600. *Mr. Muhammad Ismail Khan : With reference to the reply
given by Government to my starred question No. 658, on the 19th Fehruary,
1929, will Government be pleased to verify and state why the followmg-

. qualifications possessed by Mr. Inayetullah Khan had been omitted in the
statement placed on the table !

(a) He was the first Indian who in the course of five vears earned
four honours, rewards, and scholarships ;

(b) He worked as Assistant Secretary to the Government of India,
Education Department, for two years ;

(c) Before his appointment as Assistant Secretary he filled the
appointments of Principal, and Vice-Prineipal, of the Islamia
College for four years ;

(d) He was recommended by the Chief Commissioner of the North
West Frontier Province in 1919 for the post of Assistant
Secretary, Education Department, and

(e¢) while Principal of the Training College, he also worked as
Inspector of High Schools, and Registrar of Departmental
Examinations in the North West Frontier Provinee.

8ir Frank Noyoe : With your permission, Sir, I shall deal with
questions Nos, 600—602 together. The information asked for is being
colleeted and will be supplied to the Honourable Member later.
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NoN-APPOINTMENT OF MR. INAYET-ULLAH KHAN as DirEcror oF Pusnio
INsTRUCTION, NORTH-WEST FRONTIER PROVINCE.

1601, *Mr. Muhammad Ismail Khan : (¢) Will Government be pleased
to state if it is a fact that Mr. Inayetullah Khan’s experience of educa-
tional problems in the North West Frontier Province extends over about

16 years 1

(b) When the officiating appointment of Director of Public Instruc-
tion of that Province had fallen vacant in 1922, was it given by Govern-
ment to an Officer who had only about six years service in the Indian
Educational Service in preference to Mr Inayetullah Khan who was at
the time in the Province !

(¢) As a result of incapaeity was that Officer either compelled to
resign the service or did he resign voluntarily ?

(d) Since Mr. Inayetullah Khan took charge of the Government High
School at Peshawar, did the number of students double, while in the history
of the School relating to the last fifteen years in which generally
European Head Masters held charge of the same, the number of students
did not exeeed 170 ?

(¢) Were the results of examinations in Mr. Inayetullah Khan's
time very satisfactory as compared with those in that of EKuropean Iead
Masters !

(f) Did he introduce the system of imparting theology in his school,
and, did the Education Department subsequently sanetion its intro-
duction in all schools in the Provinee {

(y) Had the Government of India, after Mr. Inayetullah Khan had
refused to sign the usual agreement with the Secretary of Btate, declared
that the Local Government would, doubtless, consider his claims to the
appointment of Director of Public Instruction in the North West Frontier
Province when it fell vacant and advised Mr. Inayetullah Khan to sign
the agreement ?

Non-ArPOINTMENT OF MR, INaveruLLAE KHAN AS DiRECTOR OF PUBLIC
IxsTrRUCTION, NORTH-WEST FRONTIER PROVINCE.

+602. *Mr. Muhammad Ismail Khan : (a) Have the Government of
India made recommendations to the Government of the North West Frontier
Province regarding the claims of Mr. Tnayetullah Khan to the appointment
of Director of Public Instruction in the Province ?

(b) Had his claims to the appointment of Director of Public Instrue-
tion in the North West Frontier Province been overlooked when Mr. Carna
had succeeded Mr, Jones in 1921, when Mr. Towle succeeded Mr. Carna in
1922, when Mr. Geach had succeeded Mr. Towle for seven months, when
Mr. Tydeman succeeded Mr. Towle who proceeded on leave in 1925 and
when. Mr. Orgill succeeded Mr. Towle in a leave vacancy in 1928 t

(¢) Will Government be pleased to state why Mr, Inayetullah Khan
was deprived of well.earned promotion !

t For answer to this quention; sec answer to question No. 600,
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LxgaLITY UNDER THE CANTONMENTS {HOUSE-ACCOMMODATION) ACT OF A
NOTICE SERVED ON TEE OWNER OF A BUNGALOW.

603. *Mr. Muhammad Ismail Khan : With reference to part (b) of
the reply given by Government to question No. 252 on the 25th ¥February,
1929, will Government be pleased to state whether the notice dated the
9th November, 1926, served on the owner of Bungalow No. 2, Roos Keppel
Lane, was in conformity with the provisions of Articles 7 and 12 of the
Cantonments (House-Aecommodation) Aect ! Have Government consult-
ed the Military Advocate General as to legality of this notice ?

Mr. G. B. F. Tottenham : The answer is in the affirmative. Govern-
ment have not consulted the Judge Advocate General because there was
no doubt about the legality of the notice.

ENACTMENT OF A JUVENILE SMOKING AcT,

604. *Rai S8ahib Harbilas Barda : (1) Have the Government of India
under consideration any legislation for prohibiting the selling of bidis,
cigarettes or other smoking mixture to children below 14 years of age !

(2) Are Government aware that a Juvenile Smoking Aet has been
passed by the Central Provinces Legislative Council and that the Bombay
Corporation has also recommended the enactment of similar legislation for
Bombay 1

8ir Frank Noyce : (1) The answer is in the negative. The matter
is primarily one for the consideration of Local Governments.

(2) The Government of India have no information as o whether
the Central Provinces Juvenile Smoking Bill has yet become law or
as to any recommendation on the subject by the Bombay Corporation.
I may, however, state for the Honourable Member’s information that
Juvenile Smoking Aects have been passed in Assam, Dengal and the
Punjab.

RULES TO PREVENT THE ADULTERATION OF GHEE.

605. *Rai Bahib Harbilas Barda : Does the Ajmer Municipalities
Regulation provide for rules to be made to prevent adulteration of food-
stuffs sold within municipal limits in Ajmer, Beawar and Kekri * If so,
have any rules been made to prevent adulteration of pure ghee with the
so-called banaspats or vegetable ghee ¥ If not, do Government propose to
do 50 now {

Bir Frank Noyce : The reply to the first two parts of the question
is in the negative. As regards the third part, the Honourable Member’s
attention is invited to section 141 of the Ajmer-Merwara Municipalities
Regulation, 1925, in which a penalty has already been prescribed for
selling any article of food or drink which is not wholly of the nature,
sobstance or quality of the article demanded by the purchaser.

Mr. K. Ahmed : Has the Honourable Member seen in the newspapers
a copy of the Resolution forwarded by the Calcutta Corporation to the
Government of India recommending that the sale of vegitable and
adulterated ghee in the markets should be restricted sas being injurious
to health and as having no nutrition in it 1

Bir Frank Noyece : No, Sir. I have not seen it.
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ALLOWANCES OF FIraT CrLASS POSTMASTERS FOR INSPECTING PosT OFFICES.

606. *Rai Bahib Harbilas Barda : (a) Is it a fact that prior to the 1st
!."‘ebrunry, 1928, First Class Postmasters used to be given the actual expenses
incurred by them in inspecting the Post Offices under their control ?

(b) Is it a fact that from the 1st February, 1928, the allowance admis-
sible to First Class Postmasters for inspecting the Post Offices under them
was fixed at As. 4 a mile, but the Government of India orders actually
reached the First-Class Postmasters about the middle of March, 1928 ¢t

(c) Was any representation made by some of the Postmasters that
they were actually out of pocket as retrospective effect was given 10 the
revised orders ¢ If so, do Goevernment propose to pay the Postmasters the
actual expenditure incurred by them ¢

The Honourable 8ir Bhupendra Nath Mitra : (a) Yes.

(b) It is a fact that Government orders introducing the revised rates
with eflect from 1lst February, 1928, were issued on 15th I'ebruary, 1928,
and were received by the Postmasters concerned through the Heads of
Cé',t'cles generally about the middle of March, 1928. As regards the rates
of allowance fixed by these orders, the Honourabhle Member is referred to
the reply given by me in this House to Mr. Anwar-ul-Azim’s starred
question No. 86 on the 3rd September. 1929,

(¢) Government understand that such a representation was made to
the Postmaster General, {'nited Provinces, by six Postmasters of the
United Provinces Cirele, but no individual representation has reached
either the Director General or Government. Such representations, if and
when received by Government through the proper channel, will be given
due consideration, but it eannot now be stated what final orders will be

passed on them.
Post 'Orrick GuaranTEE FuUnD.

607. *Rai S8ahib Harbilas 8arda : (¢) Will Government be pleased
to state what the amount of Post Office Guarantee Fund was when the
separate existence of the Fund was abolished ?

(b) Is it not a fact that the Fund was-built up solely by the contri-

butions of Post Office employees !

(¢) Will Government be pleased to state the amount of interest that
would have accrued under the rules on the money from the date of the
abolition of the Fund up to the end of March, 1929 1

(d) Will Government please state what amount of compassionate
gratuity was paid during the said period showing separately, to (1) purely
Postal and Railway Mail Service employees, and (2) employees of the
Telegraph Branch ! ‘

{e) What was the total amount of compassionate gratuity paid to

the employees of other Departments of the Government of India during the

same period ¢ -
Honourable 8ir Bhupendra Na tra : () The amount at
credi'{h:f the Fund was Rs. 10,75,664 when it was closed on 1st April,

1926.
(b) Yes.
L12CPB(LA) C
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(¢) Roughly Rupees 13 lakhs.

Re.
(d) Postal and R. M. 8. employees - . 46,196
Telegraph employees .. .. . 12,669
Other employees .. . . 1,015
Total . 59,880

———

(e) Rs. 64,927,

ReNTING OF S8HOPS ON THE GOMTI BRIDGE, JAUNPORE.

608. *Mr, Abdul Haye : (¢) Are Government aware that the shops on
the Gomti Bridge, Jaunpore, which used to be let out for the last so many
years are now not to be let out under the recent orders of the Archeological
Officer at Agra ! If so, will Government please state the reason for issuing
these orders !

(b) Is it a fact that the tenants were prepared to pay higher rents on
condition that they should not be turned out ?

(¢) Is it a fact that the Collector, Jaunpore, suggested to the Archeo-
logical Officer to let these shops out through Distriect Officers ?

8ir Frank Noyce : (a) Yes, because if they are leased, it is impossible
to keep this bridge, which is a protected monument, in a state befitting its
archwological, architectural and historical importance.

(b) and (e). Yes, but in view of what is stated above, their offers
could not be availed of.

Use oF Ammr{ IN PALESTINE.

609. *Mr. Abdul Haye : (a) Did Government send in any protest to
His Majesty’s Government against the use of aircraft in Palestine from
which the Arabs were recently fired upon 1

(b) Are Government aware that the Muslims of India are greatly
agitated over this treatment accorded to their co-religionists in Palestine ?

8ir Denys Bray : As stated in my answer to Maulvi Mubammad
Yaqub's question on the 4th September and also in the Foreign Office
communiqué of the 10th September, His Majesty's Government are being
kept fully apprised of the deep concern felt by the Indian Muslims over
events in Palestine. Asg regards the use of Aircraft, the Government of
India have so far no information beyond the fact that the Royal Air Force
assinted in the speedy restoration of order. The Honourable Member may
be sure that this and other forces were employed solely for the preven-
tion of disorder and further bloodshed.

Mr. B. Das : Is the Ifonourable Member aware that non-Muslim
Indians also have equal sympathy with the Muslim Indians over the
problem of Palestine 1 .

8ir Denys Bray : T am well aware, Sir, that there is very general
sympathy, not of course confined to the Hindus. (Hear, hear.)
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Mr. K. Ahmed : Are Government aware that a sum of Rs. 500

was subscribed by a Hindu gentleman of the name of Mr, Bajaj, I think,

fr?rm Deshawar and that the money was transmitted to alleviate their
suffering ¢

Bir Denys Bray : Not, I am sorry to say, through myself.

EviDENCE oF THE AGE OF CONSENT COMMITTEE.

- 610. *Mr. Abdul Haye : (a) Do Government propose to publish the
evidence recorded by the Age of Consent Committee ¥ If so, when will it
be made available to the Members of the Indian Legislature ¢

(b) If the publication of the evidence is not intended, will Govern-
ment please state their reasons ?

The Honourable 8ir James Orerar : (a) Yes, Volumes I and II have
been published, and Volumes III, IV and VI are expected very shortly.
The other volumes will be published as soon as possible. Copies of the
volumes which have been printed have been placed in the Library of the
Legislative Assembly, and the rest will be placed there in due course.
Copies will be supplied to any Honourable Members who may ask for
them.

(b) Does not arise.

Mr, Vidya Sagar Pandya : Are Government prepared to supply these
volumes of evidence free of cost to Members of the Assembly as recom-
mended by the Finance Committee {

The Honourable Bir James Orerar : The matter was considered, I
understand, at a recent meeting of the Standing Finance (lommittee, and it
was deciderd, with the concurrence of the Honourable the Finance Member,
that any Member of the Legislature who asked for a gopy of the evidence

volumes should be supplied with them.
An Honourable Member : Free 1
The Honourable 8ir James Orerar : I think that was the intention.

APPOINTMENT OF A JUNIOR DRAFTSMAN A8 4 CoMPUTOR IN THE PuBLic WoRKS
DePARTMENT, DELHI

611. *Mr. Abdul Haye : (a) Is it a fact that with effeet from 1st April
1929, the post of a Computor (equal in status to an Assistant Engincer,
Provincial) was created on the recommendation of the Chief Architect,
P. W. D, Delhi, to assist him in designing the structures proposed by him 1

(b) Is it a fact that a junior draftsman has been appointed as Com-
putor while an Engineer and some senior draftsmen were available for

appointment !
(¢) Will Government please state why a mere draftsman has been

appointed in preference to an engineer 1
(d) Is it a fact that the newly appointed Computor i_s not at present
assisting the Chief Architect in his designs but is only doing his previous,

duty of estimating ?
The Honourable 8Sir Bhupendra Nath Mitra : (a) The facts are not
as stated by the Honourable Member. The post of Computor was not

L12CPB(LA) of
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created on the recommendation of the Chief Architect to assist him in
his designs, but on the recommendation of the Chief Engineer to assist
the Assistant Quantity Surveyor, who is in charge of the General, as
distinguished from the Architectural, Drawing Branch of the Chief
Engineer’s Office, and who is mainly concerned with estimating.

(b) No, a senior draftsman was appointed. It is not clear to which
Engineer the Honourable Member is referring.

(¢) The man appointed was considered by the Chief Engineer to be
the most suitable for the post.

(d) The Honourable Member is referred to the reply to part (a) of
this question. The man is not employed only on his past work of estimating.

RerLAOEMENT BY HiNDUS OF MUHAMMADAN CHOWERIDARS OF MONUMENTS IN
DELHI

612. *Mr. Abdul Haye : (a) Is it a fact that most of the protected
monunents in Delhi are of Muslim origin 1

(b) Is it a fact that the present Superintendent of Archmology is a
non-Muslim ?

(¢) Is 1t & fact that the Superintendent of Archeeology removed most
of the Muhammadan chowkidars of these monuments and replaced them
by Hindus ¢

(d) Is it a fact that this eavsed considerable resentment and dissatis-
faction amongst the Muslims, who made representations to the Chief Com-
missioner of Delhi and the Director General of Archeology !

(e) Will Government please state what action they have taken in the
matter ? TIf no action has been taken, will Government please state their
Teasons {

Sir Frank Noyoe® (a) and (b). Yes.
(¢), (d) and (e). The Honourable Member is referred to the answer

given to parts (3). (4) and (5) of guestion No. 447 on the 12th September,
1929,

NUMBER OF BIHAREES AND ORIYAS APPOINTED A8 BSUPERINTENDENTS OF
Post OFFicEs IN BrHAR AND ORISsa.

613. *Mr. Siddheswar Prasad S8inha : (a) Will Government be
pleased to state the number of Biharees and Oriyas appointed as Superin-
tendents of Post Offices since the creation of Bihar and Orissa as a separate
provinee !

(») Will Government please state the number of Superintendents
of Post Offices ¥ How many of them are Biharees 1

The Honourable 8ir Bhupendra Nath Mitra : (¢) 3 Biharees and 1
Oriya,
(b) 179, of whom 4 are Biharees.

S8aLe or CarLves BY Mirrrary Damy Fanwus.

614. *Mr. Biddheswar Prasad 8inha : (a) Is it a fact that Govern-
ment have agreed to sell calves of some military dairy farms after rear-
ing them for 2 months from their birth ¢
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(b) If the reply to part (a) be in the affirmative, will Government
be pleased to state (i) the name of the Association to which they havé
agreed to sell the calves, (i) the names of the dairies of which the calves

s:lve‘ been agreed to be sold, and (#ii) the terms and conditions of such
e

(¢c) Are Government prepared to sell calves of the remaining dairy
farms under them, if any, on the same conditions ?

on]ymr’ G. BR. F. Tottenham : (a) Yes, as an experiment at one dairy

(b) (?) The Shri Mahajan .A.ssociation, Ltd.,, Bombay.
(#) The Government Military Dairy Farm, Kirkee.

(#44) I lay a statement on the table showing the terms and condi-
tions of sale. | ‘

(¢) Not at present, Sir. Government propose to wait and see the
results of the present experiment before proceeding further.

The conditions of the sale of calves are :

(a) The Bhri Mahalgan Association, Ltd., should deposit with the Assiatant
Controller of Dairy Farm, Southern Cirele, Jubbulpore, Government paper
to the face value of Rs. 1,000 by way of security and in tokem of their
good faith.

(b) The Association should tuke over all live calves teserved for them,
irrespective of their condition, on or before the 60th day after birth and
to pay at the rate of Ra. 30 per calf.

(¢) The Director of Farme will have the ri%ht to miml:ilrm Government by dedue-
tion from the security deposit of the Asmocintion up to Ra. B0 per calf
for each calf specially reserved for the Association and for nny reuson
left alive on his hands after the 60th day from the date of its birth.

(d) The Association will be informed by the Mnnager, Military Dairy, Kirkee,
on the 1st and 15th of every month what numbers of calves have beefi
reserved for the Association since the last report.

(e) If a calf reported to the Associntion as having been reserved for them dics
before the expiry of 60 days, the Association will pay for the keep of
the calf at the rate of annas eight per day from the date of birth to the
date of death.

The Association has agreed to take over the male and female calves of cows oaly
for the present.

Tue Har Inquiry CoMMITTER.
615. *Mr. BSiddheswar Prasad Binha: (a) Will Government be

pleased to state when the Report of the Haj Inquiry Committee is ex-
pected to be published !
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(b) Will Government pleasc state (¢) the total estimated cost of the
Committee, () the amount spent up to the end of the last month, and
(#¢) the amount spent on allowances of the President and each member
geparately, and on the witnesses !

Bir Frank Noyce : (a) The Report of the Committee is expected to
be ready for submission to the Government of India by the end of Novem-
ber next and will be published as soon as possible after its receipt.

(d) (¢) Rs. 2,03,150.

(i) Rs. 1,01,522-10-9,
(#4i) The Honourable Mr. H. B. Clayton, C.LE,,

1.C.8. (Chairman) .. 11,825 6 0
Khan Bahadur Haji Abdoola Haji Kasim, '
ML.A. .. .. . 8463 5 0
Seth Haji Abdoola Haroon, M.L.A. . 5246 13 0
The Honourable Sir Ebrahim Haroon Jaffer 6,445 9 0
Mr Fazal Ibrahim' Rahimtullah, M.L.LA. .. 5537 14 0
Mr, Hasanally P. Ebrahim .. .. 808 0 0
Haji Chaudhury Mohd. Ismail Khan, M.LLA. 8,833 14 0
Maulvi Mohd. Shafee Daoodi, M.L.A. .. 7911 7 0
Maulvi Syed Murtuza Sahib Bahadur, M.L.A. 8,221 5 0
Khan Bahadur Makhdum Sayed Rajan
Bakhsh Shah, M.L.A. .. .. 7,390 8 0
Witnesses . o .. 365715 0
Total 81,619 0 0

These figures include the Chairman’s salary for the period 27th March
to 30th June, 1929, and halting allowanee up to the 31st August, 1929, and
remuneration, and halting allowance of members as well as the travelling
ailowance drawn by them whenever they did not avail themselves of the re-
served railway accommlodation to which they were entitled. The salary of
the Chairman for July, 1929. amounting to Rs. 3,300, was drawn by him
during the current month. The figures relating to the cost of reserved rail-
way accommodation up to the 31st August, 1929, are not known at pre-
sant,

Mr, Gaya Prasad Bingh : Is there any other seat vacant on the Com-
mittee, Sir 1

An Honourable Member : Do you want it !

Mr. Ghanshyam Dag Birla : Sir, in view of the large expenditure
incurred on these committees and commissions, will the Government con-
gider the desirability of reducing the allowanees of Members on future
committees and commissions {

8ir Frank Noyce : That is a question for the Honourable the Finance
Member.

Mr. Ghanshyam Das Birla : Will the Honourable the Finance Member
give me an answer to this question ?

The Honourable 8ir George Schuster : I am afraid T must ask the

Honourable Member to repeat his question. 1 was thinking of something
else.
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-

Mr. Ghanshyam Das Birla : In view of the large expenditure in-
curred on these committees and commissions, will the Government con-
sider the desirability of reducing the allowances of Members who are
either working now, or who will in future be appointed to such committees
or commissions ¥ '

Mr. Jamnadas M. Mehta : Reduced to what level ¢

The Honourable 8ir George Bchuster : If the Government have any
evidence before them of an opinion in this Assembly on that subject,
they will certainly give due weight to an expression of that opinion.
Speaking for myself as Finance Member, 1 should of course weleome
anything which would tend to reduce the cost of these committees and
commissions of inquiry. I think I may say that it is becoming qyuite a
serivus matter in the cost of carrying out the work of Government. Again,
speaking for myself, I should take it as evidence of a very commendable
public spirit if there were to be an expression of a general desire on
the part of non-official Members of this House for reducing the rates
paid to members of committees and .for restricting the travelling and
other expenses to a minimum. I do not think I can say any more on
the subject now, but if the Honourable Member has any suggestions to
make on the matter, I should be very pleased to discuss them with him.

Mr. K. 0. Roy : Is the Honourable the Finance Member awarc that
any further reduction of the allowances given to Members' of committees
and commissions will result in the exclusion of the poorer Members of the
Assembly from serving on such committees and commissions in future f

"™ The Honourable Sir George Schuster : 1 am aware, Sir, that the
question is not at all a simple one, and the consideration which has just
been given voice to by my Honourable friend, Mr. Roy, will have to be
weighed very fully in deciding upon any policy in this matter. It
would of course lead to very undesirable results if, in trying to cut down
expenditure, we were to confine the ability to serve on these committees
to Members in possession of large private means. I am sure every one
will recognise that. But T still think that there is room for economy in
this matter without leading to the undesirable result suggested by my
Honourable friend.

The Revd. J. C. Chatterjee : Is it open to Members appointed to com-
mittees and commissions to forego their allowance or to take a smaller

allowance if they so desire !

The Honourable Bir George Schuster : It is of course possible for
any Member of a committee to take action of that kind, but I am sure
my Honourable friend will-recognise that that may lead to very invidions
results. Although I know that it often happens that Members who are
in possession of large private means feel some compunction in accept-
ing fees, I also know that. in certain particular cases, they have felt
themselves constrained not to make an offer to forego them because they
have felt that they would be placing other members of the committee
in an unfair position.

Mr. Ghanshyam Das Birla : In view of the fact that the Assembly
Members are paid at the rate of Ra. 20 per day as allowance, and if in
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spite of this lower allowance, we are in a position to get the best brains
of India, may we not expect, if we reduce the allowance of the Members
of these committees and commissions, to get as good men for them ?

The Honourable 8ir George Schuster : I think the fact which has
just been mentioned by my friend is extremely relevant in a considera-
tion of this question.

Mr. Ghanshyam Das Birla : May T inquire what steps Government
propose to take to ascertain the view of the Assembly on this point !

The Honourable Sir George Schuster : I think that if it is a question
of giving expression to un-official opinion in this Assembly, the steps
that can be taken are steps which are well known and which are open
to my friend opposite. It is guite possible for him to give notice of a
Resolution on the subject, and T should think that that will be the most
proper means for raising a discussion on this whole question.

Mr. Ghanghyam Das Birla : Will the Government be prepared to give
time in case some non-official Member cares to move a Resolution of that
nature ¥ Will Government be pleased to give a day for the discussion of
this question ?

The Honourable Bir George Schuster : Does my Honourable friend
Esk for a day for the discussion of this question during this ecurrent
ession !

Mr. Ghanshyam Das Birla : Yes, Sir.

Nawab 8ir S8ahibzada Abdul Qaiyum : Will Government he pleased to
consider the desirability of not paying any allowances to Members of this
House when appointed to commitfees except their actual travelling ex-
penses {

The Honourable 8ir George Bchuster : I think, Sir, that it would be
going rather too far to say that that would be our attitude in the matter.
I think we all must recognise that there are certain Members of this
House whom it is very desirable to have as Members of committecs and
commissions who could not afford to serve on such committees and eom-
missions unless they received some remuneration beyond the recovery of
their actual out of pocket expenses.

Mr. E. L. Price : I want to ask the Honourable the Finance Mem-
ber whether it is a fact that these allowances are paid right up to the
moment that the Report is signed ¥ That seems to be unnecessary.

Mr. Gaya Prasad Bingh : Arc Government aware......
Mr. President : Order, Order.

The Honourable 8ir George Schuster : I am not quite sure that I
understand the purport of the question put by my friend Mr, Price. As
far as I know, the daily allowances are only paid for the actual days on
which service is given. I think it is highly probable that, in the last two
or three days before a Report is actually signed and submitted, such ser-
viee will be given, because a committee will certainly be occupied in con-
sidering its Report and signing it during the last two or three days. I
think that supplies the answer, !

Mr. Gaya Prasad 8ingh : Are Government aware, I want to ask only
one question, Sir......
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Mr. President : Order, order. This is now degenerating into &
debate and I must intervene. Only one question put by Mr. Birla has
not been answered, I think, and that is, whether Government are pre-
pared to give time during this Session to consider and diseuss this ques-
tion,

The Honourable 8ir James Orerar : Sir, there is still a pretty heavy

12 Noox. programme of work before the House, and I
. doubt myself whether an extension of the Session
in orc'!m- to consider this particular matter which, though a very importunt
question, is not one of immediate urgency, is a suggestion which the
House would generally desire should be complied with. If the question
is whether time should be allowed in the ensuing Session for this matter,
1 cannot, of course, give a definite engagement, but I can say this that
it will receive very careful consideration having regard to the business
at the time before the House.

INTRODUCTION OF CoMPULSORY PRYSI0AL TRAINING IN SCHOOLS AND
: CoLLEGES.

616. *Mr. Siddheswar Prasad Binha : (a) Will Government please
state what steps they have taken for introducing compulsory physical
training in schools and colleges of the provinees direetly ndministered
by them 1

(b) How many, nnd which of the provincial Governments have
accepted the principles of Dr. Moonje's Resolution passed by this Assembly
on the 15th February, 1929 1

8ir Frank Noyce : (¢) Local Administrations have been addressed.

~(®) Local Governments have been addressed in regard to the intro-
duction of compulsory physical training, games and drill, but have not
vqt had sufficient time in which to report the action, if any, taken by
them in this direction. They have not yet been addressed in regard to
the provision of miniature rifle ranges and the encouragement of their
use, but it is proposed to do o shortly.

UNSTARRED QUESTIONS AND ANSWERS.

EmMPLOYMENT oF MUsLIMS IN OBRTAIN OFFICES IN THE NOoRTH WEST FRONTIER
ProvINCE.

178. Mr. Muhammad Ismail Khan : (1) Will Government be pleased
to state the total number of clerks serving at present in the offices of
the District Headquarters, and in those subordinate to them including
those of Executive Officers in the North West Frontier Province and

the number of Muslims among them ?

(2) Will Government be pleased to state how they propose to re-
concile the disproportion, and whether the claims of the qualified local
Muslims are given due consideration when filling up vacancies ¢

(3) Will Government be pleased to refer to Army Depdrtment
Establishment Officer’s Cireular Memorandum No. 33346|1 (A.D.)., dated
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the 19th November, 1926, addressed to all Heads of Military Depart-
ments on the subject of measures to be adopted for securing appoint-
ments of minor communities in the Government of India Secretariat
Offices, and in those subordinate to them, and to state whether the Gov-
ernment had considered the treatment to be meted out to a majority
community in a Province like the North West Frontier Provinee 1

(4) Will Government be pleased to state whether they propose to give
more posts in the military offices to the non-Muslim minority eommunity
in the Provinee or to limit the future filling up of vacancies to Muslims of
the country 1 )

Mr. G. R. F. Tottenham : (1) The Honourable Member is referred
to the figures 1 gave him in my letter of 8th May, last and in the reply
given on the 16th September to part (a) of his starred question No. 521.

(2) Yes, but most of the military elerical appointments in the North
West Frontier Province are held by men who are liable to be transferred

to any part of India, and recruitment cannot therefore be made entirely
on a local basis.

(3) and (4). 1 would refer the Honourable Member to‘the reply given
in this House on the 11th March, last by the Honourable Sir B. N, Mitra
to starred question No. 984, '

Numser oF Non-MusLiM HigE ScHOOLS AND TEACHERS IN THE NORTH WEST
FroNTIER PrROVINCE.

179. Mr. Muhammad Ismail Khan : (1) Are Government aware that
the grievances of the Muslims of the North West Frontier Provinee have
Leen recently published in several issues of vernacular newspapers on the
subject of inconsiderate treatment meted out for a long time to the Muslims
by the Education Department of the Province in the way of appoint-
ments of a large number of non-Muslim teachers, and the apportionment
of u smaller number of High schools for Muslims in the Prgﬁnce ? '

(2) Will Government be pleased to state :

(@) the number of non-Muslim teachers who are working in the
rural, and urban schools separately ;

(b) the consideration or special policy determined by the ILocal
Government necessitating the appointment of non-Muslim
teachers as a speeial case in preference to Muslims to deal
with an entirely Muslimm community in the country ; and

(¢) the number of Hindu and Muslim High schools existing in the
Provinee {

8ir Frank Noyce : (1) Yes, but it is not correct that a large number
of non-Muslim teachers have been appointed or that Government High
Schools,” which are not sectarian, have been apportioned on a communal
basis.

(2) (a). The information asked for is being collected and will be
supplied to the Honourable Member later.

(®) No such policy exists.
(¢) There are six Hindu and five Muslim aided High Schools.



UNSTARRED QUESTIONS AND ANSWERS. 963

EurLovMENT oF MusuiMs 1N THE TELEPHONE DEPARTMENT, NORTH W\m
FroNTIER PROVINCE. '

5 LB:J Mr. Muhammad Ismail Khan : (1) Will Government be pleased
B e :

(¢) the total number of Operators now working in the Teléphone
Department of the Frontier Provinee ;

(0) the number of Muslims and non-Muslims of the North West
Frontier Province among them ; and

(¢) the number of Muslims and non-Muslims of other Provinces

(2) Do Government intend to consider the long-standing grievances
of the local Muslims of the country as regards their claims to their pro-
per representation in the Department consistent with their majority of
population in the Province, and take such action in the matter as may
pacify them

The Honourable 8ir B!:upendra Nath Mitra : (1) (a). (69).

(b) 34 Muslims and 14 non-Muslims. ’

(¢) 10 Muslims and 11 non-Muslims.

(2) The figures given in reply to part (1) of the question do not in-
dicate that the Muslims have any grievance on the score of inadequate
representation in the Telephone Branch of the Department in the North
West Frontier Provinee and Government do not propose to take any action
in the matter,

EMPLOYMENT OF MuSLIMS IN CERTAIN OFFICES OF THE NORTH WESTERN
RaiLway.

181. Mr, Muhammad Ismail Khan : (1) Will Governmeni be pleased
to state the total number of clerks serving at present in the Offices of
the {a) Agent, North Western Railway, Lahore, (h) Audit Officer,
North Western Railway, Lahore, and (¢) Divisional Superintendent,
North Western Railway, Rawalpindi, and the number of Muslimx in each
of the above Offices ¢

(2) Will Government he pleased Lo state how they propose to
adjust the serious disproportion of posts held by Muslims in the above-
mentioned Offices ?

Mr. P. R. Rau: (1) Government regret that, for reasons already ex-
plained, they are not prepared to furnish figures of communal representa-
tion in individual offices,

(2) The Agent, North. Western Railway, is aware of the poliey of
Government to prevent the preponderance of any particular community
in railway service, and Government have no reason to believe that this
policy is not being followed on the North Western Railway.

GRIEVANOES oF OWNERS OF LAND IN THE BED oF THE BisLa Laxk, Aruzs.

182, Rai Sahib Harbilas 8arda : (a) Is it a fact that great hardship
is caused to owners of land in the bed of the Bisla lake at Ajmer by
allowing water to collect in the lake for some months and then'letting
it flow out when the time for cnltivating the land is passed ?
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{(b) Have any representations been made to Government in the
matter * If so, do Government propose, in view of .'rhe representations
made by cultivators, not to let water collect at all in the lake or, to

restore the lake and keep it full likc the Auasagar lake all the year
round ?

The Honourable 8ir Bhupendra Nath Mitra : (a) Government are
not aware of any great hardship caused .to owners of land in the bed of
the Bisla Lake in Ajmer by allowing four feet of water to collect in the
lake to assist water levels of surrounding wells between June and the
middle of October every year.

(b) No serious representation has been received by Government since
the order to store water was given in 1921, but very recently two petitions
were received by the Commissioner, Ajmer, one asking for water to be
let out and the other for a longer period of storage. Both were replied
to the effect that water would be retained till the middle of October

as usual. Government do not propose to disturb the existing order of
things. '

RESOLUTION RE THE ESTABLISHMENT OF PANCHAYATS IN
VILLAGES—contd.

Mr. President : The House will now resume further discussion of

the following Resolution moved by Mr. K. V. Rangaswami Ayyanger on
the 3rd September, 1929 :

‘¢ This Assembly recommends to the Governor (feneral in Council that he do alszoint
8 mixed committee of officials and non-officials to examine tho rural conditions obtain-
ing in the various Provinces, and to recommend ways and means for establishing in
each village, or group of villages with a population of not less than 1,000 inhabitants,
an efficient Pane fat which will mainly be elected on the audit franchise system, and
possess sufficient legal powers and financial resources for administering all villuge
concerns, such as agriculture, minor irrigation and forests, cottage industrics, village
sanitation, education, co-operation, trade and banking, and for deciding civil and
eriminal suits up to a certain limit, subject only to the general control and technical
adne? and appeéllate jurisdiction of district and provineinl officers and courts of

law.’

There are, as Honourable Members will notice, two amendments tabled,
one by Mr. Mukhtar Singh and the other by Mr. M. K. Acharya. As re-
gards the amendment of Mr. Acharva, I understand that he has already
spoken to the original motion and T feel some difficulty in admitting his

amendment at this stace. 1f he will kindly explain how he is in order,
I will consider. '

Mr. M. K. Acharya (South Arcot cum Chingleput : Non-Muham-
madan Rural) : T thought, Sir, that the amendment differed from the
original Resolution in curtailing the scope of the inquiry suggested in
the Resolution and in trying to meet some of the points raised by the
Government Member in replying to the debate that day. That is how I
think it improves and amends the original Resolution.

Mr. President : My difficulty is this. The Honourable Member was
responsible for this Resolution at the last Session. He gave notice of this
Resolution this Session and he supported it whole-heartedly at the last
meeting. I believe he was responsible for the wording of the Resolution,
and now, after having spoken to the original motion, he gives notice of an
amendment. That is the difficulty in which I am placed, and therefore
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I should like the Honourable Member to explain how I can rule that

amendment in order. I do not consider this to be a legitimate use of the
procedure. of this House. . '

Mr. M. K. Acharys : I leave it to you, Sir.

Mr. A. Rangaswami Iyengar (Tanjore cum Trichinopoly : Non-
Muhammadan Rural) : May I also draw your attention to the Standing
Order at page 117 where you find :

‘¢ 1f notiee of such amendment has not been given two clear days before the day

on which the Resolution is moved, uny Member may object to the moving of the
amendment.’’

Now, Sir, this amendment has been given notice of after the Rosolution
was moved at the last meeting, and it is quite open to any Member of this
House to objeet to the moving of this amendment. ...

Mr. President : Is the Honourable Member taking objection to the
moving of this amendment. #

Mr. A. Rangaswami Iyengar : Yes, Sir.

Mr. President : I desire to informi Honourable Members that the
recognised Parliamentary practice is that, when a Member speaks to the
original - motion without moving any amendment and resumes his seat,
he is not entitled at any further stage to rise to move an amendment,
and that practice T am bound to follow, T think it is a salient rule of
Parliamentary practice, and apart  from the objection taken by Mr.
Rangaswami Iyengar, T think on this ground and on this ground alone
1 cannot allow the Honourable Member to move his amendment. Mr.
Mukhtar Singh. '

Mr. Mukhtar Singh (Meerut Division : Non-Muhammadan Rural) :
Sir, T beg to move :

¢ That for the original Resolution the following be substituted :

‘ This Assembly recommends to the Governor General in Council (a) to imme-
diattly rehabilitate in villages within the territories under its direct control
the panchayats on an elective system based ou a sufficiontly broad
franeheise and equip them with legnl powers and funds sufficiont for
the administration of village concerns, viz.,, village sanitation, diseasc of
livestock, minor irrigation, forests, cottage industries, primary edueation,
co-operation, petty civil and criminal cases, registration of births, deathe
and marriages and the like, and (b) to formulate in consultation with
Local Governments nnd lay down a uniferm poelicy for Provincial Govern-
ments to build up suech autonomous panchayats on an elective basis based
upon a sufficiently wide franchise in all the provinces of Indin (specinlly
where such institutions do not exist), directing the Local Governments to
appropriate sufficient funds from the provinecinl revenues for such
panchayats to function properly and if Governments are unable to
cope with the demunds for funds, to apportion sufficient funds for the
purpose from the Imperial revenues "'’

The Resolution, as originally drafted, makes it necessary for the Gov-
ernment to institute a Committee of Inquiry. That is the first thing that
I have eliminated in this amendment, The second thing which differen-
tiates this amended Resolution from the orieinal Resolution is that it has
been divided into two parts. When the original Resolution was moved,
objection was taken by some of the Members that it was a transferred sub-
jeet and therefore it would not be within the province of this Government
to give effect to this Resolution. Tn order to meet that objection, T have
divided this Resolution into two parts. The first part deals with the areas
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administered directly by the Imperial Government and the second part lays
down the general poliey for the Local Governments after consultation with
them,

Bir, when the present Government assumed the governance of this
country, we know very well that there were panchayats in existence praec-
tically in every village. Each village was administered by the elders of
the village or the community of that village. In spite of invasions from
outside and times of distress, this institution could not be wiped off, but
during the regime of the present Government, it has practically disap-
peared. I may be excused for quoting from a paper written and signed
by Mr. A. H. A. Simcox, dated the 24th April, 1922. This is what he says -

‘‘ The Indian village system has lived and prospered through many flerce attacks,
It is still living in spite of the insidious erosion of modern life. There is probably not
# wan in the Government of India who would not willingly preserve and strengthen it,
and yet it is in greater danger from the British Government than it was from Mohammed
of Ghazni or Aurangzeb. Unwillingly and unwittingly, we have dealt it many shrewd
blows, and are doing so yet. The more damage we do to it, the worse for us and for
India, for it is the strongest foundation of Indiun social life.”’
This will clearly show that the necessity for the village panchayats is re-
cognised not only by the political agitator as the Government calls him,
but also by Englishmen themselves. The necessity for the village pan-
chayats was recognised by the Decentralisation Commission also. There
is a point which pains me very much when I find that the present Gov-
ernment tried to disorganise the organisations that existed in this country,
and I consider that this is the greatest charge against the Government,
that they did not allow the old institutions to prosper. As far as the
panchayats are concerned, I may be allowed to say that the village
accountant who is known as the patwari, the village headman who is
known as the lambardar and the village watechman who is known as the
chaukidar were the necessary persons in a village. These three exist even
today with this difference, that the accountant, the village headman and
the watchman in olden days were paid by the village people, and today
they are paid by the Government. This makes a very great difference.
Formerly the patwari, the headman and the watchman knew that they
were the servants of the village and today they understand, and quite
rightly that they are the servants of Government. I may be asked what
does it matter ¥ From my point of view, it matters very much. If you
go to a village, you will find that the village patwari is responsible for
more than 75 per cent. of the litigation in the village. It may be all right
8o far as the Patwari Manual goes but we know as a matter of fact that
many of the revenue and ecivil cases are due to a wrong entry in the
papers. Similarly, the village watchman does not consider himself to be
the servant of the village. He thinks that he is the servant of the police
and the Criminal Intelligence Department, The same is the position of
the village headman. That is why the panchayats of today are mostly the
panchayats of the community or the panchayats of religious people. They
do not and cannot have the same force of public opinion that they used
to have, The village panchayat was an institution which appealed to the
heart of the people and the panchayats that the (GGovernment have ap-
pointed in certain villages do not appeal to the heart of the people. That
makes the whole difference, 1 would submit that Government should re-
alise this difference and institute these village panchayats accordingly. 1
may be told that it was for the Provincial Governments to take steps in
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this mattel‘-. 1 would point out that the Decentralisation Commission was
& Royal Commission and they laid down certain principles which were
necessary for the Government to follow. In order to give effect to these
recommendations, the Government ought to have enacted an Imperial Act
and thus ought to have initiated a uniform policy for all the Local
Governments. But the Government did not do so and this is why it has
been found necessary to move this Resolution in this Assembly. The first
principle laid down by the Commission was that the panchayats should
be formed on an elective basis and that the elections should be held, not
in accordance with any complicated rules, but in an informal meeting of
the inhabitants of the village. This recommendation has not been fol-
lowed and today we find there are different rules in different provineces.
If you take the United Provinces Panchayat Aet, you do not find the
elective principle there. It is the Collector who appoints the panchayat,
and it is the Collector who fills the vacancy. The very idea of election is
taken away. The result of it is that those people who have a voice in the
village are not elected as panches as they are generally the people who do
not care to see the officials and the whole thing becomes a failure. The
second principle laid down by the Commission was that these panchayats
shonld not be asked to levy taxes but this recommendation too has not been
followed. Take for instance the case of Madras and the Punjab and you
will find that in both these provinces the Government has given powers for
taxation. This has been done for obvious reasons. The Government do
not want to spend a pie from their treasury, but still they want these
panchayats to prosper. Unless they have sufficient money, how can the
village people find the money for village improvements, for education, for
sanitation and other things ¥ The Government want to say : ‘‘ Here we
have given you local self-government. You govern your own village and
tax the people ’*. 8o that from the very beginning the panchayat becomes
unpopular. This was the point guarded against by the Decentralisation
Commission’s Report. That has not been given effect to. There are also
other points which clearly show that the points which were raised before
the Decentralisation Commission have not been given effect to. Therefore
from my point of view it is quite necessary for the Government of [ndia
to lay down their poliey by an uniform legislation.

The amended Resolution has been split up into two parts. The first
part asks the Government to introduce the system in the area adminis-
tered by themselves directly. As far as | know, Sir, there ave no pan-
chavats in the North-West Frontier Provinee, in Ajmer-Merwara and in
Delhi. That clearly shows how far the Government have trust in these
institutions. The Central Government ought to have. at least by their
¢wn conduet, created model institutions in the area administered directly by
themselves, This they have not done, and that is why the firszt part of
my Resolution demands that the Government should show to the Local
Governments that panchayats should be instituted in every village. nnd
that a uniform policy is followed in the entire area under their control.

'The second thing that T demand is that the Government should c¢on-
sult all the Local Governments and then lay down a clear poliey stating
in what way these panchayats should work. 1 have tried, Sir, to go through
all the different pieces of legislation in the different provinces, and T find
that practically in every province there is c'l{ﬂ!_erence in the legislation.
Take, for instance, Bombay. There, no judicial or criminal powers are
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given to the panchayats, and the same is the case in Madras ; though it
was clearly laid down by the Decentralisation Commission in their Report
that the Government should give these powers to these panchayats. That
Sir, is necessary. If no power is given, how will they be able to administer
peace and prosperiiy ior the people ¥ T may be told perhaps that, in olden
days, there was no act of legislation to regulate the working of these pan-
chayats successfully. 1 submit, Sir, this will not be a proper reply to the
question. We know that in olden days village communities had public
opinion, and by the foree of public opinion, they could very well adminis-
ter what they wanted to administer., What is fhe position today ! The
times have changed. Even the Government of India do not eare for public
opinion. IHow then can public opinion be regarded in a village unless and
uatil powers arc granted by the Legislature ¢ It has been said that the
village people are not taking the initiative themselves and that they have
to be practically asked by the officials in what way they should do their
work. I consider, Sir, that if that has happened, it is all du2 to the method
of administration that we have adopted. If we have not allowed the old
institution to grow, we cannot say that the people have no initiative, We
have not educated them, we have not given them the Western ideals of
adniinistration, and we have taken from them the ideals that they had
before them in the olden times. Sir, the people were mors educated then
than they are today. I.ast Session 1 quoted certain figures to show that,
in old India, people were more educated than they are today : and if educa-
tion has not gone higher up than 8 per cent. or even less than that, it is
thé duty of (fovernment to see that education should spread. The greutest
ineome of Government is from land revenue, and, Sir, only a very small
amount out of that is spent on education. in villages. Tle Government
will not be correct in saying thai, if the people want certain improve-
ments, they ought to pay for them. When the people have dlready paid
muech more than a poor man should pay, then I submit it is for the Gov-
ernment to see that ordinary things that a State is bound to provide are
provided, Eduecation is the first thing to be provided for these villages ;
and as far as I know, excepting the Punjab, these village panchayals have
nothing to do with edueation. In the Punjab too there is no special
amount of money placed at their disposal. I know that cess, levied along
with land revenue, is assessed for running the districet or the local boards.
But in the first place that amount is very very small considering the work
they have to do, and in the second place the amount spent on eduecation,
even out of the distriet hoards’ funds is' very very small, The Govern-
ment. give very small grants for the dissemination of education. As for
instance year before last the United Provinces Government granted, if I
remember aright, the sum of three lakhs for the whole of the province
for compulsory education. When you introduce compulsory education and
give a very small amount of mcney, it is impossible for the people to create
facilities for compulsory eduecation. I submit that compulsory education
can not be successfully introduced unless you create an atmosphere in which
the village people may be able to understand the value of education.

Mr. Muhammad Yamin Khan (United Provinces : Nominated Non-
Official) : May T ask the Honourable Member if it is not a fact that about
Rs. 80,000 have been given by the Local Government to the Meerut Dis-
trict Board alone for education f{

Mr. Mukhtar 8ingh : Not for compulsory education. I was speaking
about compulsory education. The District Board of Meerut was the first
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to apply for compulsory education and yet they have been allowed to in-
troduce compulsory education only in six villages.

The Revd. J. 0. Chatterjee (Nominated : Indian Christians) : May I
ask my Honourable friend if there is any distinction drawn in the matter
of grants given by Government as between primary education and compul-
sory primary education  Can it not also be used for compulsory primary
education ?

_Mr. Mukhtar 8ingh : The grant given for compulsory education is
a distinct grant from the grant for primary edueation.......

The Revd. J. 0. Ohatterjee : You mean it is earmarked as such ?

Mr. Mukhtar Bingh : Yes, it is so. The grant allotted for primary
education is hardly enough to meet the expenditure involved in ruuning
the ordinary schools which are already in existence.. . .

Mr. President : Order, order. The Honourable Member should know
that we are digcussing a Resolution and not a Bill.

Mr. Ghazanfar Ali Khan (Central Provinces : Nominated Official) :
8ir, I had no intention of intervening in this debate, but I am convinced
that I would be failing in my duty as Official Member for the Central Pro-
vinces if I omitted to enter a very strong protest against the violent attack
made on the officials of that provinee by the lHonourable Mr. Aney in his
speech on the 3rd Sepiember. He not only roundly accused the local offi-
cials of apathy in this important matter, but he went further and asserted
that they deliberately hindered the establishment of panchayats from sordid
and selfish motives. Mr. Aney said that they considered the panchayata as
a nuisance and a potential rival to their own authority. I am paraphrasing
his words. I have not got his exact words but that is the gist of what he
said. (Voices : ‘* Louder please '’.) 8ir, I have no hesitation in charac-
terising these sweeping charges against a large body of officials as grossly
exaggerated, if not entirely devoid of foundation. I may inform the House
that similar charges were made against the officials in the course of a debate
in the Central Provinces Legislative Council on a Resolution moved in
Mareh, 1925 by Mr. Y. M. Kale, also from Derar, recommending that
instructions should be issued to all Deputy Commissioners that they should
take active steps to encourage the establishment of village panchayats. It
was urged that the attitude of Deputy Commissioners and other local officers
towards this movement was one of suspicion, obstruction and hostility. A
curious feature of the debate wax that all the speakers, without exception,
were representatives of the Ierar Division, of which my Honourable friel:}d
Mr. Aney is a representative in this House. Now, T happened to be in
charge of that Division during the greater part of the year 1925,_ and before
I took over the charge, I spent about four months at Amraoti, the head-
quarters of the Division, partly as the Deputy Commissioner of that district.
I therefore submit that T am in a position to speak on this matter from in-
timate local knowledge. But before doing so, I will read out to the House
the comment on Mr. Kale’s Resolution by the ("onference (?f Qnmmlsﬂonem
held at Pachmarhi in June 1925. This is what the Commissioners said :

‘o : at o former Minister for Local Belf-Government had
held tlf:t wﬁ;::repzzt%‘:;&utcﬁld only be established satisfactorily by non-officinl
ageney and that the proposal now to lace responsibility for injtmt:ve in this connee-
tion upon the distriet officer wns & d nit.e reversal of the previously aceepted po‘hc?- ;
that in certain districts Deputy Commissioners, whe had been in full sympathy with

L12CPB(LA) p
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roposals for establishing village panchayats, had had to complain of lack of support

grolpn local bodies ; und iEhat, in two instunces, district councils had definitely declined
to give their support to the movement. Finally, it was urged that the main obstruc-
tion to progress was the apathy of the people for whom un administrative panchayat
constituted nn entirely novel experiment ; and that, in the form in which the Village
Panchayat Act wus finally passed, administrative functions, to which villagers are un-
mecustomed, were given special prominence, with the result that the new panchayats
found little or no support in traditional rcs;wct for the indigenous institution which
wus designed for the settlement of disputes.’

And the Local Government in their Resolution on this Report say :

¢ The most important is the proposal made for the appointment of a provincial
panchayat ofticer. This recommendation involves to some oxtent u departure from the
policy hitherto pursued of lenving the initiative in regard to the working of the Act to
non-officiuls and discouraging the establishment of panchayats by official enterprise.’’
That was the avowed policy of the Government which was adopted in defer-
ence to the opinion of the then Minister. .

I now turn to my personal experience of Berar. I may mention that
all the Deputy Commissioners in that Division were imbued with a very
keen desire to support the movement as far a§ lay in their power, vis-g-vis
the policy lnid down by a former Minister, But their efforts in this direc-
tion were largely frustrated by two main causes beyond their control,
namely, the apathy of the people and the almost ineradicable factions which
divided the larger villages into hostile camps. The then Deputy Commis-
sioner of Amraoti, the late Mr. Armitage, who was an officer of great energy
and initiative, addressed himself to the question of accelerating the progress
of the movement as soon as he took over charge. That was in 1925 when I
was Commissioner, Berar, But after a few months’ practical experience of
the local difficulties due to the causes mentioned above, he was obliged to
relax his activities.

Sir, my experience is not confined to Berar. During the five years, 1924-
28, T held charge of three out of the flve Divisions in the province, and I
regret to say that the same causes militated against the development of
the institution in the other two divisions also. In Chattisgarh all the Deputy
Commissioners happened to be Indian gentlemen of proved ability,
zeal and energy. Although I wrote to them as soon as I took over charge
and urged on them the desirability of furthering the growth of the move-
meént, they were unable to achieve any appreciable measure of success owing
to these difficulties.

Another cause which contributed to this unfortunate result was the fear
entertained by the villagers that village panchayats involved additional
taxation. As pointed out by the Commissioners’ Conference, special pro-
minance was given to administrative funections which necessitated expendi-
ture on sanitation and other needs of the village, and the villagers were
naturally averse to taxing themselves for these objects of which they were
not fully appreciative. Thanks to the recommendations of the Village
Panchayat Committee, this drawback has now been removed to a large
extent. I may mention that the Provineial Government make initial
grants to the newly formed panchayats to enable them to provide the
necessary equipment in the shape of books, furniture, ete.

A whole-time proyinecial officer has been appointed in accordance with
the unanimous recomnfendation of the Committee. This does not by any
means indicate any apathy on the part of the Provincial Government or
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of the local officers in the past. The object of the appointment is briefly
stated on page 7 of the Report. It says:

‘“ But the mppointment of a whole-time provincial officer will be a visible sign of
Government’s approval of the establishment of panchayats if the village people will
but consent to have them. Moreover such an officer will be of pructical asaistance in the
districts. To give the experiment a fair trial, it is clearly desirable, in the earliest
stage, tliat some one should make a special study of the difficulties which besot ita
introduction ; that this expert should go from district to district, giving to one the
benetit of experience guined in another, co-ordinating the system of work, stimulatin,
loeal effort, advising distriet officers and local bodies, und where local workers
experience, himself persuading villagers to submit to panchayats and guiding the
panch:;,,\'at? after they are formed. His functions will, of course, be advisory and not
executive.’’

He will be under the control of the Deputy Commmissioners, whose
powers have not been in any way impaired. The incumbent of the post
is a Provincial Service officer who had previous experience of the move-
ment in a Feudatory State, in Central India. Although the majority of
the members of the Committee were non-officials, I can find. nothing in
their Report impugning the good faith of the Provincial Government or
‘the local officials in this matter. Surely this is significant, Had there
been any truth in the assertion of my friend Mr. Aney that the Provincial
Government and the local officers deliberately hindered this movement,
the non-official members would undoubtedly have mentioned the faet.

Sir, before I sit down, I wish to make one observation on the Resolu-
tion before the House. I entirely endorse the opinion of the Honourable
8ir Frank Noyce that an all-India committee cannot possibly grapple with
a problem of this magnitude, having regard to the immense diversity of
conditions prevailing in the different provinces. Obviously, the proper
course is that adopted by the Central Provinces Government, namely, the
appointment of a Provinecial Committee in those provinces where the move-
ment is not progressing satisfactorily.

Mr. Lalchand Navalrai (Sind : Non-Muhammadan Rural) : Sir, I rise
‘to support the amended Resolution. The original Resolution has already
been read by you, soon after it was moved. I will now read the amended
Resolution.

Mr, President : It has already been read.

Mr. Lalchand Navalral : Then, I submit that I support the amended
Resolution and my reasons are these. The first difference that I find
between the original and the amended one is with regard to the appoint-
ment of a Committee for the purpose of investigation into this
question. I am against the Committee from this point of
view, that committees are always tardy and take a very long
time to come to a conclusion. They are besides expegsive. It
was only today at question time that it was urged that the committees are
always very expensive and their cost should be-curtailed. I would there-
fore submit that this question might be gone into by the Central Govern.
ment itself, and that would be easy enough since there are certain Acts in
sach Province regulating the panchayat system which can be gone through,
and certain suggestions of Committees which were appointed in different
provinces could be investigated into by the Government of Tndia. What
T do therefore submit is that the Central Government qhould take up this
guestion in their own hands and make a umform;pnl:cy: to revive these
panchayats and to keep them on a solid and substantial basis. We were not
formerly without panchayats. It is well kmown that those panchayats

L12CPB(LA) pe



972 LEGISLATIVE ASSEMBLY. {17Ta Seer. 1929.

[Mr. Lalchand Navalrai.]

were all self-supporting and self-sufficient. The system was clective. It
js well known that these panchayats and the heads of the panchayats
ealled Mukhis used to be selected by the people of the village, and the whole
village administration and authority were in their hands. The villagers
had their pastures, for cattle and certain lands to cultivate, They muin-
tained their own Mahrars and watchmen and at the time of harvest, these
panchayats were paid contributions in order to defray these expenses.
The panchayats were getting on well, but those days are gone, they have
now got deteriorated. I submit it is not the fault of the people, but that
of the Government—due to their undue interference in the affairs of the
old panchayats. The fact is that the district and tuluga officers arrogated
to themselves the powers of the panchayats and brought them to ruin.
The object of this Resolution is to ask the Government to revive the
panchayats on the old system and to constitute them in such a manner that
they may be carried on without official interference. The panchayat system
is the basic prineiple of self-government. It is, I say, the backbone of
all reforms, and if these panchayats are not revived, I do not know what
these reforms that are coming will do to us. (Hear, hear.) I would
therefore urge that it is very important that the Central Govermment
should pay all attention to their consolidation. The old panchayats used
to do criminal as well as civil work, and they also discharged social and
other functions. The remnant that however remains is that the pan-
chayats have now some control in social matters only. There again, I
submit they are exposed to dangers and get jeopardised many times when
they exercise those powers. The unwritten law of these panchayats is
that they could excommunicate a man who is a member of their panchayat
and who has in any way misbehaved or done any social wrong. But what
is the danger ¥ Those who are in touch with courts know how the powers
of the panchayatd, even in social matters, are set at naught. As soon as
a panchayat passes a resolution excommunicating a certain member, they
are dragged into-courts for defamation and have no protection. We know
how many panchayats are dragged into court and made to dance attend-
ance from day to day, with the result that they are forced to come down
and compromise with the complainant or wait the weary iength of the
eriminal proceedings which eventually end either in conviction or acquittal.
I therefore submit that, even in social powers, there is great interference,
and it is high time that these panchayats were placed on a better basis,
not only socially but also. politically. My own view is that in social and
other matters, their powers should be supreme without interference from
any outside body.

Now, Sir, public opinion on this question has matured long since, and

T know it was in 1908-09, when the Government was awakened and they
pointed the Decentralisation Commission which went into this question
:? panchayats and decided that the system should be revived on such basis
that it could be made workable. When this Commission sent in its Report
in 1909, what did the Government do ! They did nothing, as I find from
the information collected. They did nothing up to 1920 and it was only
in that year that the slow process came to an end and the Provincial Gov-
ernments were asked to pass enactments in regard to the creation and con-
stitution of the panchayats. The Bombay Presidency passed an Act,
No. 9 of 1920, though 1 should say to the great misfortune of Sind, the
Government of Bombay treated Sind so callously and negligently as not
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to enforce it in Sind. They introduced it only in the northern, southern
and the central divisions of the Presidency. They did n i

7 A . Y. ¥ ot apply it to
Sind. Up to this time nothing has been done in Sind towards this reform.
I am very sorry for it, and I hope early steps will be taken to form pan-
chayats in 8ind. The Bombay Act was passed in 1920, and a similar one
was passed in the Central Provinces, and I believe in other Provinces as
well, but I am open to correction on this point. Though the Bombay
Presidency passed an Act which was more advanced and much wider than
in other places, yet all the same it had its own defects. By seotion 7 of
Act 1X of 1920, it was provided :
¢¢ that subject to the foregoing provisions and such rules as may be made the
Governor in Council, elections shall be made in each village by adult male residents
Hving therein.””’

That means that the elective system with a wide franchise was introdueed
there, but again the wholesomeness of it was whittled down by the provi-
sions of section 3 whereby they provided the procedure as to how election
was to be initiated. Section 3 says :

‘ On application in writing being made either by the district local board after
revious notice to the Collector or by the Collector after previous notice to the district
1 board, the Commissioner may by notification declare any area to be u village

for the purpose of this Aect '’

Thus, Sir, the power has not been given to the public to ask for the ares
being declared a village for the purposes of this Act.

Then, Sir, subsequent to this Act, a Committee was appointed, because
this Act was absolutely unworkable. That Committee was appointed by
Resolution No. 5428, dated the 24th June, 1925, to examine t'he question
of the future of village panchayats, and what did that Committee recom-
mend with regard to this section ¥ In paragraph 2 of their Report they
said : .

¢t The villagers themselves should be given a voice in the question of in;tituthg
a panchayat and therefore a provision should be introduced on the lines of section

of the Central Provinces Village Panchayat Act, 1820, wo that the Collector or the Com-
missioner could move on the application of 20 adult residents of a village '’

Now, Sir, this Committee also gave their opinion as to how these
panchayats had been carried on in those places where this Act had been
applied, and I say they had not been carried on properly. This is what
is econtained in paragraph 3 of that Report : i

AL first meeting after a short general discussion of the terms o 'erence
we rewrdegu:ur opinion thgat, apart from a few exceptional cases, the village punchl.yﬂl’
are not flourishing but on the contrary they are likely to duar;mu unless speecial
measures are taken to revive them, and that such measures should tuke l..he form of
sub-conventions, the bestowal of more respousibilitios, and the grant of judicial and
riminal powers in suitable cases ’’. )

Now, Sir, I am open to correction by my Honourable friends from
Bombay, but my information is that these recommendations have not up
till now been put into for'ce. ' .

' I say, Sir, these panchayats, as they are constituted at present, will
never be workable, because difficulties and impediments have been placed
in their way, which have been recognited even by the Decentralisation
Committee and other Committees. The first hindrance is with respect to
the imposition of a leviable tax. The Decentralisation Commiitee said at
page 244, paragraph 718 :
. ¢¢ We consider essentinl to the poptlarity and efficiency of the panchayat system

that it shoull not be associnted with any new form of loenl taxation, for tluf evidence
:l‘:zw; th:lt the imposition of taxation of this charncter has made such bodies as the

existing unious and sanitary committees unpopular "’
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It may be asked, Sir, how are these panchayats to be carried on then
I say, Bir, the panchayat question relates to the villages, and from the
villages the revenue comes to the Imperial Government by way of assess-
ment of land tax, and it is therefore the duty of the Government to see
first of all that these poor men who till that land and give that revenue to
the Government are looked after first from the Imperial revenues. ,

In the Report of the Decentralisation Committee they say—paragraph
719 :

¢ The panchayats’ revenue should be derived from the following sources :

(1) the assignment to it of a portion of land cess levied for locnl board purposes
jn the village. We bave had eovidence that many villages do not now
receive any material advantage in return for the share of this cess which
they mow pay '’

Again, Sir, it is said in paragraph 720 :

‘¢ Finally, it is most desirable that the work of the panchayats should be free from
the interference of the Loecal Governments’ subordinates ’”.

We know, Sir, how much they torment the village people and the heads

of the panchayat. Men of this class have their own reasons for opposing
-any real local comtrol.

This proves, Sir, that taxation is an impediment, and that should be
removed. Then there is the control of the officers to which I have already
referred. T will further submit that these panchayats should also be given
sufficient funds for the purpose of carrying out drainage. The drainage
question, Bir, is one which has been attracting the attention of the publie
at the present momeni., Those who know of the heavy rains and the
floods that have been devastating Sind, Punjab, Assam, the Central
Provinces and other places know fully well that it is the drainage system
that is responsible for these villages being drowned. There is absolutely
no drainage system in villages and towns, and it is the first duty of the
Central Government to see that the drainage system in the provinces is
attended to, What is the state of things at present ¢ When there is
heavy rain, the ponds and depressions in the towns and villages get filled
up, and if to them are added the floods, what happens ¥ The water rises
and all the villages and towns get submerged. It is only then—too late—
that the Government think of doing something. They begin to spend
thousands and lakhs of rupees for the purpose of making and protecting
bunds, but these bunds give way and a calamitous condition follows.

Mr. President : Order, order. The Honourable Member is exceed-
ing his time limit,

Mr. Lalchand Navalrai : Sir, I was just going to finish and I will
require less than a minute now. I will just conclude by observing that,
for these questions it is very necessary that the Central Government should
take the formation and revision of panchayats into their own hands. In
that case there will be uniformity of the system. Otherwise, one Govern-
ment may be tardy, another lax and nothing will be done and we will
remain where we are. This reform is a very necessary reform and I
therefore support the motion whole-heartedly.

Pandit Thakurdas Bhargava (Ambala Division : Non-Muhammadan
Rural) : Sir. the amended Resolution as it stands demands two things :
first, that in the territories directly administered by the Government of
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India, the panchayat system should be rehabilitated. So far as that is
concerned, I tried to find out if there were any panchayats in Ajmer-
Merwara and Delhi, and I could not find that any such system of pauchayats
was working in these provinces. As regards the latter portion of the
amended Resolution, it would appear that though the subject is a provincial
one, yet the amended Resolution seeks to recommend that a uniform and
central policy be formulated in consultation with the Local Governments,
and that sufficient funds be provided with a view to work these panchayats.
It cannot be gainsaid that the entire fault lies at the door of the Govern-
ment. The Government killed these indigenous institutions and trne
Nemesis lies in the fact that they should try to rehabilitate them. In fact
the Report of the Decentralisation Committee has clearly pointed out that
such institutions did exist and that it is the clear duty of the Government
to rehabilitate them. In paragraph 696 of the Report they pointed out :

‘¢ The Indian villages formerly possessed a large degree of loeal autonomy, sinee
the native dynasties and their local representatives did not, us a rule, concern themaelves
with the individual cultivators, but regarded the village as a whole, or some large land-
holder, as responsible for the payment of the Government revenues, and the main-
tenance of local order. This autonomy has now disappeared owing to the establishment
of local, civil and eriminal courts, the present revenue and police organisation, the
increase of communications, the growth individualism, etc., ete.

Nevertheless the village remains the first umit of administration ; the prineipal

funectionariee—the hendman, the accountant. and the village watchman—are
largely utilized and paid by Government, and there iv still n cortain amount of common

village feeling and interests.'’

Now, today it might be regarded as simple pedantry on my part to refer
1rx to the old history of these village panchayats.

- Suffice it to say that the old indigenous system of

panchayats worked very well and was rightly regarded as the basic founda-
tion for a ecomplete system of self-government. I submit that the village
organisation is the unit and foundation for any complete syvstem of welf-
government, and unless and until the foundations are stable and strong,
it is idle to think that we shall have the superstructure of self-government
in its full measure. In this connection I would read from the book
“ Ancient Law ’! by Sir Henry Maine. Speaking of Indian village com-

-munities he says :

‘0Tt is an orgnnised society, and besides providing for the manngement of the
common fund it seldom fails to provide, by a complete stuff of functionuries, for
internal government., for police, for the administration of justice, and for the appor-
tionment of taxes and public duties.’’

Having cleared the ground, T would like to see how the Government
of India have heen discharging their duties in this connection during the
last ten years. After the Report of the Deeentralisation Commission was
out and their recommendations were fully considered, the Government of
India issued s Resolution in 1915, and then again in 1918. After that,
during the course of the last ten yvears, I understand no inquiry has been
made by the Government of India to find out how those Resolutions were
given effect to in the various provinees. Going through the latest legisla-
tfive Acts of the different provinees, we find that, though an attempt was
made in the last ten years to give some sort of shape to the underlying
tdea of the recommendations of the Decentralisation Committee, yet the
attempts have unfortunately failed to achieve the result which those
recommendations contemplated. Taking the Bombay Aect, I find that
cven the Preamble of that Act shows that the Government did not want to
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evolve an autonomous village in the Bombay Presidency. All that the
Preamble says is this :

¢ In order to afford an opportunity of providing the requirements of water-supply,
sanitation and other works of public utility with the object of encouraging the people

to tuke an interest in local self-government,’’

‘Now, Sir, under this Act, as has been pointed out by several speakers before,
no criminal or civil powers were given to the village people ; and then again
no powers were given to these village panchayats to impose any sort of
cess or local taxation. Here, Sir, with due deference, I beg to differ from
the recommendation of the Decentralisation Committee when they say
that no powers of local taxation should be given. So far as the elective
system is concerned, I have to congratulate the Bombay Government on
their providing that every male resident of the village will be given the
right to vote ; but, Sir, barring this good provision; all that I find in the
Bombay Act is the very negation of local self-government. Under the
Bombay Act, the powers of control are vested in the district boards, and
the village panchayat is a sort of a department of the district loeal board
instead of being an autonomous unit of administration. The Bombay Aect
only provides that the village panchayat is a subordinate department of
the district local board, and all the powers of control are vested in the
local board. The Madras Village Panchayats Aet proceeds on a similar
basis, and 1 have no hesitation in saying that these two Acts do not contain
any elements for development on right lines. Coming, however, to the
United Provinces Aect, I find that that Act deals more with legal powers
and less with administrative powers ; and the village fund, as provided
by the United Provinces Act, is one which it will be difficult to collect and
utilise. The sypervision imposed by the United Provinces Act is much
too great, and cannot leave proper scope for ordinary village panehayats
to develop. Coming to the Act of my own province, I would submit that
the Act as such is certainly an improvement on all the other Acts, and it
provides ample scope for development ; but whereas it supplies ample
scope for development, what do we find in practice ? Mian
Abdul Aziz, the Deputy Commissioner of the district from which I come,
made a speech in this connection in this House the other day and I
congratulate him on that speech. But you will find Sir, that if the facts
as detailed forth by the Honourable Member are true, they disclose a state
of things at which any government worth its name should hide its face
in shame. He said—and 1 shall quote his exact words :

‘““If T were u cynic, I could suy that those human dwelling places wore really
not fit for cattle and it was hardly fair to human beings to be compelled to live

there.’’

If that depiets the real state of things, T cannot find a greater denunciation
than this. When on the last occasion he made a speech in the last Session
at Delhi, he was pleased to observe that, in the Hissar district, there were
people who non-co-operated with vegetables, meaning thereby that the
mentality of those people was such that they would not, though it was to
their benefit, grow vegetables instead of grain on account of their pride
of birth and so forth. Now, you find that the habits of these people and
the mentality of these people, if what Mian Abdul Aziz has said is abso-
lutely true, show that the Government have not done their duty. Ile has
put a question to this House as to how these village panchayats are to be
worked and he has supplied the reply himself. When he said that the
higher strata of society was not for the development of these village
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panchayats, I think he was certainly wrong ; but when he spoke of going
to the village people in a spirit of service and asking them to do the right
thing and stimulating their imagination, I think he was laying his finger
on the right point. The complaint which he made, and very rightly made,
was that the funds at the disposal of these village panchayats were not
gufficient. This was the complaint made by Mr. Kelkar also, and I also
think that the real complaint is that these village panchayats do not get
sufficient funds, and they cannot work properly. I quite agree with the
Report of the Decentralisation Committee when they say that, even now,
the village people are such that they can evolve the ancient form of self-
government which they had in times of yore in their midst. The
Decentralisation Committee said at page 238 :

. ‘“ Bome witnesses hold that the disintegration of the village communities which
has taken place under our administration has gonc so far that it is not possible to
reconstitute them as reliable entities in any scheme of local self-government. There ia,
however, n large and strong body of opinion in favour of enlisting the help of the
people in locnl administration in villages, by the establishment of administrative village
councils which should bear the time-honoured title of panchayat. ........ We are
of opinion also that the foundation of any stable edgﬂce which shall associate the
people with the administration must be the village, ns being an aren of much greater
antiquity than administrative oreations sueh as tahsils, ete., ete.’’

Sir, I submit that, even now, in the villages, on account of the ancient
culture of India and on account of the religious-mindedness of the people,
we find that the people respond nobly to all sincere efforts at progress and
that they are amenable to all good influences, and are thus capable of
evolving the best system of government known to mankind, but it is the
apathy of Government which is really responsible for the non-establish-
ment of these panchayats. My Honourable friend, Mr. Aney brought this
out very forcibly in his speech on this Resolution the other day, and today
we have heard from the last but one speaker that the Government have
rightly done their duty in this matter. In this connection, may [ ask my
friend Mian Abdul Aziz, who said the other day something about the
Hissar district, consisting of 1,008 villages, as to how many new panchayats
have come into existence during his term of three years in that district.
Twenty years after the issue of the Report of the Decentralisation Com-
mission, only 38 punchayats have been brought intp existence in the districet
of Hissar, and out of them 18 during the term of three years’ regime of
my friend Mian Abdul Aziz. I should really congratulate him on the
work that he has done. Does not this demonstrably prove, Sir, that the
Government have not done their duty by the people in regard to the estab-
lishment of these panchayats ¢ On the other hand, this Government have
reduced and ground down the people to such a state of misery that they
bave lost al' power of understanding what is good and what is bad for
them. They do not understand what is to their benefit. Then again,
the Government take away such a large amount of money from them that
very little is left for those people even to make both ends meet. I there-
fore submit that the essential requirement is that the Local Governments
should give sufficient funds to these bodies, and if 1l}e Provincial GOVer.n-
ments are unable to cope with the demand, then it is up to the Imperial
Government, which takes so much in taxes from the people, to return the
monev back to those people so that they may prosper and gvolve these
self-governing institutions which make for peace and prosperity.

Pandit Nilakantha Das (Orissa Division : Non-Muhammadan) : Sir,
1 do not know whether I shall be allowed to speak for long.....
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Mr. President : Only 15 minutes are allowed.

Pandit Nilakantha Das : There is, it appears, a danger of want of &
quorum in the House. But I must say that this is a subject which is
prima facte very alluring, because it speaks of panchayats, a name which
1s so famous in the ancient history of the world, and especially of India,
and in our studies of ancient law, we heard much about these panchayats,
I mean, village communities. The village panchayats were thriving under
a system in India which 1 am afraid is daily being destroyed. 1 am sure
many of us are under the impression that we have come here to have some
constitution under which we shall run our own Government. I do not
know if many of us realise whether the constitution in which we are being
trained, rather spoon-fed, is one which is being evolved from within the
country itself. In India all institutions were evolved from villages, and
our real life was in the village. Now, the system is quite topsy-turvy. In
everything that we think of, we imagine placing ourselves under condi-
tions obtaining in countries across the ocean, where the system of culture
is something quite different from our own system, a system which is Indian
and is the best suited for India. We now try to impose things on our
people, and that from above. We are imitating things every day from
the West, and I do not know whether, in the existing state of affairs, in
our fatherla.nd which is a vast agricultural country, and where the real
life is still to be found in the villages alone, such imitation can ever be
assimilated. . . ..

Mr. K. Ahmed (Rajshahi Division : Muhammadan Rural) : You
have got your central offices at the headquarters in the provinces.

Pandit Nilakantha Das : There should be central offices, but there
are central offices and central offices. Central offices may be the apex of
a synthesis of village units or it may be that, analytically, things may be
forced down into villages from cities and central places. There are two
ways of getting the very self same thing in appearance. That does not
matter. That which comes T am afraid cannot be avoided. We are destined
to imitate without assimilating, and we will have to submit to our lot.
But coming to village panchayats I was not much enamoured of the Resolu-
tion as it was expounded hy the Mover the other day, but after hearing
the speech in support of the amendment of my friend Mr. Mukhtar Singh,
1 feel that T should make the best of a bad case. I have not studied the

anchayat system as it exists in the different provinces of India. T do not
tnow if it exists in the North West Frontier Provinee, and if it exists there,
I do not know in what form it exists. Perhaps it does not exist there,
But I know something of the panchayat system which is called the
Chaukidari Panchayat as it exists in the provinece which 1 should formally
call mine in this House. I expected to hear something from the repre.
rentative of this province, Rai Bahadur Shyam Narayan Singh, but un-
fortunately he does not care to enlighten nus in matters of importance when
there is need for such enlightenment. However, I know the chaukidari
village panchayat system in Bihar has existed for a very long time. [t is
a sham something, planned, promulgated and artificially kept up by those
who apparently never care to understand Indian life or eculture. Now, as
the political life in India is growing this village panchayat system has come
to be an organised system of espionage. Tt is nothing less than that. That
system of espionage is being run at the cost of the chaukidari taxpayer.
The villager pays the taxes and that too with mueh reluctance. He knows
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only that the system is one of paying fresh taxes. He pays them in order
to be relieved of the difficulty and harassment of hisphzmehold articles
being attached and sold away as often happens in case of non-payment.
He pays the tax, and that is all he knows about the village panchayat
system, (Mr. K. Ahmed made an interruption.) I am a little bit hard
of hearing so far as my Honourable friend is concerned. The villager
knows that much alome. It is also a faet that the appointment of the
panchayat whosoever’s duty it might be under the law, is made not by
the District Magistrate but by a raw Deputy Magistrate or a Sub-Deputy
Collector, as he is called in our province. 1 speak of the practice.

Mr. K. Ahmed : That is not correct,

_ Pandit Nilakantha Das: He goes and makes a report that the
villagers have elected such and such people as panchayats, whereas the
villagers do not know anything about it at all ; as a matter of fact, they
do not know that they have got any right at all to select the panchayats.
The chaukidars who are employed are appointed practically by the local
police, with the sanction of the raw Deputy Collector or Sub-Deputy
Collector, and the villagers who pay for these chaukidars have not got 8
word to say about what they do. Once it actually happened that some
crops were stolen from a villager’s flelds. He approached the police and
complained that the chaukidar did not keep watch. He was told that the
chaukidar was not the guard of the things in the fields, but that he was to
keep a guard over the mohalle. When there is a theft in the mohalla
itself I do not know how much the chaukidar is paid, and through the
chaukidar the Thana police too, so that there may not be any further trouble
in the village due to police inquiry and all that sort of thing.

Thus I submit that you are practically breaking the ancient village
life. When this is the state of things, it can well be imagined why litiga-
tion increases. Why there are parties and factions in villages, and police
rule reaches every door. Our new village panchayat should therefore be
based on the beautiful system of the village community, the remains of

which can still be traced. Even now if yon go into our villages and look
into the remains of the old village community system, what do you find ?
There are commune lands in the villages including pasture lands, and those
lands which are still there. mnprotected by any law : any man,—the
gemindar or any big man—can encroach upon those lands. The pastures
are gone and the beautiful village irrigation system is now out of repairs
comfiletely. No village panchayats look after it. Tt i’ not their (h_:ty.
You know, like the present Sind. Assam and many ather places, Orivsa
perhaps yields to very few provinces in India in the matter of her ﬂnnd_s.
But do you know how these floods actually submerge villages there in
Orissa ? It is because the ancient system of irrigation planned and pro-
tected under the time-honoured system of village communes _hau now heen
abandoned. Any Member who is interested may come with me and I
shall show him the very village from which I come and he will see how
things were all right and how those embankments and canals, which are
there even now, the remnants of the past, have been neglected and app.led,
Under the presemt village chankidari system they are all prathnlly
abandoned. Nobody looks into the sanitation, or education of the \f:llagei.
Tt is only, as I have said, a system of police espionage, Ill"ld we realise that
there are so many chaukidars, an army of them, in the district, only when
a Governor or any such big official comes, for then these village chaukidars
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have to guard the railway line for days and nights, and I don’t know
what provision there is for guarding even the mohallas or the villagers’
houses when such an official comes, and for days villages are without a
chaukidar. (An Honourable Member : *‘ But they guard your house also,
don’t they 1'’) I did not hear you. That is the use of the chaukidari
panchayat made by the Loecal Governments. I know that we must evolve
g.is aspect of our national life through these our national institutions.

he Central Government should take an interest in evolving that system
of village panchayat and not the systém which would earry the police
espionage to the doors of the villagers only to destroy life and organisation
in the village. It should not be done by putting things from above. The

institution must grow from within and must be synthetised in our coniing
national constitution, "

I am very glad that there has not been %#a’nt of a quorum and I submit
that the Central Government, if it is going to give place to a national gov-
ernment, should take an interest in that beautiful system of village com-
munities in a land where the population is purely agricultural and where
industrial ecities will not very easily grow and change the entire atmosphere
of our culture-and constitution. I therefore support this motion, with a
recommendation thut the Central Government should take an interest in
village communities..

An Honourable Member : Let the question be now put.

8ir Frank Noyce (Secretary, Department of Education, Health and ,
Lands) : 1 may say at the outset that I am glad that the Honourable
Mover of this amendment has divided it into two parts, as I am in a posi-
tion to give him more satisfaction in regard to the first part of his amended
Resolution than in regard to the second. I must, however, point out to him
that it is hardly possible for the Governor General in Council to rehabilitate
immediately a thing which does not exist. Honourable Members opposite
are, so far as 1 have been able to discover in the short time at my disposal,
pince I learnt of this amended Resolution, perfectly correct in stating that
there are no panchayats in the North West Frontier Provinee or Delhi.
The reason, I understand, is that the Punjab Village Panchayats Act,
which was passed in 1922, has not yet been extended to those provinces.
Again, so far as 1 know, there are no village panchayats in Baluchistan or
LCoorg. Whether Baluchistan is a favourable ground for experiments in
this direction I am not in a position to say, though I imagine no Member
of this House will suggest that the other directly administered province
which has not been mentioned, I mean, the Andamans, would afford a
suitable field for experiment. (Mr, Lalchand Navalrei : ‘- What about
Sind 1'') It is news to me that Sind has been taken over by the Central
Government. I am dealing with directly administered territories, and Sind
i8 not a directly administered territory. (An Homourable Member :
*“ What about Ajmer-Merwara ?’’) I have not yet come to Ajmer-
Merwara. The Honourable Member is quite right in reminding me of it.
In the Ajimer-Merwara Rural Boards Regulation, there is no provision for
the constitution of panchayats. In regard to this part of the Resolution
I can assure the House that the Government of India will be very glad to
consult Local Administrations on the possibility of intreducing into the
direetly administered areas, legislation for the constitution of village
panchayats more or less on the lines of those which are in foree in the major
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provinces. I must, however, add that, judging from the second part of the
amended Resolution, financial considerations’ will be involved. My
Honourable friend Mr., Khan has told us that the Central Provinces Gov-
ernment make grants to enable village panchayats to start their work. How
far we should be able to do that in the directly administered territories
remains to be seen. A Primary Education Committee is just now sitting
to deal with the educational problems of Ajmer-Merwara, Delhi and the
North West Frontier Province and if its recommendations dre to be carried
into effect, considerable expenditure will probably be involved. Again my
Honourable friend, Mr. Sarda, is erying out for improvements ir sanita-
tion in Ajmer-Merwara and, as the Royal Commission on Agriculture has
pointed out, a very great deal can be done for agriculture and co-operation
in the direetly administered provinces. How much, after all these demends
have been met, would be left for village panchayats, remeins to be seen,
but I can assure the House that the matter will be carefully considered.

Now, 8ir, as regards the second part of the amendment, I really have
very little to add to what I said at the outset. The resolution has been
changed in form but not in subs*tance and the new form in which it has been
put is no more acceptable to the Government of India than that in which it
was originally placed before this House. Instead of an all-India Committee,
the Government of India are now asked to formulate, in consultation with
Local Governments, and lay down a uniform policy for Provincial Govern-
ment«. I am sorry to see that, in spite of the arguments which have been
adduced on this side of the House, Honourable Members opposite are still in
favour of laying all Provinces on a Procrustean bed. When I was listening
to the speeches from the Benches opposite, I wondered whether I was sitting
in this Assembly in the year 1929 or in the year 1919. Great
stress has been laid on the recommendations of the Decentralisation
Commission, but some of my friends opposite seem to have forgotten what
has happened since then, and especially the important constitutional changes
which have taken place. It is hardly for me, one of the most junior Mem-
bers of this House, to instruct the House on the constitutional position.
Under the terms of this Resolution the Government of India are asked to
direct Local Governments to appropriate sufficient funds from Provincial
revennes. What power, I ask, have the Government to direet Loca:l Gov-
ernm:ents to set aside any part of their revenues for objects over which the
Government of India themselves have no power whatsoever of supervision,
direction or control. Again, Sir, the Government of India are asked, if
Local Governments are unable to cope with the demand for funds, to
apportion funds for the purpose from Imperial revenues. It 13,’1 under-
stand, an accepted principle that the Government pf I ndia are not in a posi-
tion to spend Imperial revenues on purely provincial subjects. It is for
this reason that I am compelled to oppose the amended Resolution, except
to the extent which I have just indicated. I can assure the Honourable
Mover of the amendment and also the Mover of the Resolution, who is not
in his place today, that T personally have great rympathy with the objects
they have at heart and, if I may strike a personal note, I may say that,
when I was in charge of a division in Madras, I did my very best to help
the panchayats in that division which were strngghn_g into existence, some
of which, T am glad to say, are now in a very flourishing condition. Before
I sit down, there is an analogy which T should like to draw from the co-
operatii’c movement. That movement was started with great hap'es and
great enthusiasm. Tt has conferred, and I am convinced will eoniinue te
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confer, great benefits on the rural population of India. At the outset, the
provinces vied with each other in the progress they could show in the
number of their societies but what is the position today ? In no less
than four provinces, committees of inquiry have had to be appqinted
recently to inquire into the defects which have revealed themselves in the
course of time. I have no doubt that those defects can be put right but
in two provinces at least, it is going to be uphill work.

The point I wish to make, Sir, is that. If the Government of India
were to formulate what Honourable Members call a uniform policy, they
would be giving what may be described as an artificial stimulus to the
formation of village panchayats and there is a grave risk that in the
course of ten, fifteen or twenty years time, the provinces may find them-
selves compelled to constitute committees of inquiry into the defects
which have revealed themselves in the panchayat movement. I submit
for the consideration of this House that, not only from the point of view
of the constitutional position but from the point of view of the sound-
ness, stability and strength of the panchayat movement, it is desirable
that the provinces should develop in this matter on their own lines. The
Panchayat Acts were passed, most of them, nine or ten years ago. The
provinces ‘have been developing én their own lines during that period.
‘What hope is there now of inducing them to adopt a uniform policy laid
down by the Government of India without any consideration of the
diversities of local conditions ¥ If the amended Resolution were
accepted, the Government of India could not formulate a satisfactory
policy without a detailed inquiry into the local eonditions. From that
point of view, the original Resolution appeals to me more than the
amended one. If the provinces want help, want outside experience as
regards the steps they should take to foster the growth of the panchayat
movement, it will be easy for them to get it. The provinces 1 have men.-
tioned which established committees of inquiry into the progress of eco-
operation, went outside for help and advice. The Co-operative Commit-
‘tees in Madras and Burma,—Honourable Members who come from the
Punjab will be glad to know,—sought advice from the Punjab and
obtained it. I may express the hope that, if Local Governments want
sinuilar help in regard to panchayats, they will turn to my own provinee
which has as flourishing a co-operative panchayat movement as any other.
For these reasons,' Sir, I regret that I must oppose the amended Resolution,

Mr. President : The original question was that the following Reso-

lution be adopted :

‘* This Assembly recommends to the Governor General in Council that he do appoint
& mixed committee 0f officials and non-officials to examine the rural conditiens obta.ming
in the various Provinces, and to recommend ways and means for aatab]ish.inf in eac
village, or group of villages with a population of not less than 1,000 inhabitants, an
efficient panchayat which will mainly be elected on the Adult Franchise system, and
possess sufficient legal powers and financial resources for administering all village eon-
cerns, such as agriculture, minor irrigation and forests, cottage industries, village
sanitation, education, co-operation, trade and banking, and for deciding eivil and criminal
suits up to a cortain limit, subject only to the general control and technieal advice aad
appellate jurisdiction of District and Provincinl officers and Courts of Law.’’

Since which the following amendment has been moved :

‘* That this Assembly recommends to the Governor General in Council (a) to
immediately rehabilitate in villages within the territories under its direct control the
panchayats on an elective system based on a sufficiently broad franchise and equip them
with legnl powers and funde sufficient for the administration of village concerns, vis.,
village sanit®tion, discase of livestock, minor irrigation, forests, cottage industries,
primary education, co-operation, petty civil and criminal cases, registration of births,
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deuths and marriages und the like, and (b) to formulate 4n consultation with local
Governments and lay down a uniform policy for provincial Govornments to build up
such auntonomous panchayats on an elective basis based upon a sufficiently wide
franchise in all the provinces of India (specially where such institutions do not exist),
directing the local Governments to appropriate sufficient funds from the Provineial
Revenues for such panchuyats to function properly and if local Governmenta are unable
to cope with the demands for funds to apportion sufficient funds for the purpose from
the Iinperiul Revenues,'’ _

The question I have now to put is that that amendment be made.

The motion was negatived.

The Assembly then adjourned for Lunch till Ten Minutes to Three

of the Clock.

The Assembly re-assembled after Lunch at Ten Minutes to Three
of the Clock, Mr. President in the Chair.

Mr. President : I will now put the original Resolution standing in the
name of Mr. K. V. Rangaswami Ayyangar.

Mr.J M. Mehta (Bombay City : Non-Myhammadan Urban) :
May I be permitted, Sir, to withdraw it. My friend Mr. Rangaswami
Ayyangar, when he left for Madras, had authorized me to be in eharge
of the Resolution with your permission. With the assurance that Sir
Frank Noyce has given that he would send copies of the debate to the
Provinecial Governments for their consideration, I am perfectly satisfied ;
and if permission is given to me to withdraw the Resolution, I will with-
draw it. '

Mr. President : The Honourable Member can have permission to
move a Resolution according to the Stan_dmg Orders.

Mr. Jamnadas M. Mehta : I am entirely in your hands, Sir.

Mr. President : The question I have to put is that the following
Resolution be adopted :

‘4 This Assembly recommends to the Governor General in Council that be do appoint
a nixed committee of gfficials and non-officials to examine the rural couditions o%l.ain-
ing in the various Provinces, and to recommend ways and means for establishing in
ench village, or group of villages with a population of not less than 1,000 inhabitants,
an efficient panchayat which will mainly elected on the adult franchise system,
and possess sufficient legal powers and financigl resources for administering all village
concerns, such as agrieulture, minor irrigation and forests, cottage ifflustries, villags
sanitation, education, co-operation, trade and banking, and for deeciding ecivil and
eriminal suits up to & certain limit, uugf:et only to the gemeral control and technicul
;:ivice and appellate jurisdietion of trict and proviacial officers and courts of

w.,)I

The Assembly divided :
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Abdul Matin Chaudhury, Maulvi.

Abdullah Haji Kasim, Khan Bahadur
Haji. '

Mhmqya Mr. M. K.

Aney, Mr, M. B,

Belvi, Mr. D. V.

Bhargava, Pandit Thakur Daa.

Birla, Mr, Ghanshyam Das.

Chunder, Mr. N. C.

Das, Mr. B.

Das, Pandit Nilakantha.

Dutt, Mr. Amar Nath.

Fnrookhi, Mr. Abdul Latif Saheb.

Jayakar, Mr. M. R,

Jogiah, Mr. V. V.

Kartar Bingh, Bardar.

Kelkar, Mr. N. C.

Kidwai, Mr. Rafi Ahmad.

Kunsru, Pandit Hirday Nath.
Mehta, Mr. Jamnadas M.
Misra, Mr. Dwarka Prasad.
Mitra, Mr. 8, C.
Moonje, Dr. B. 8.
Mukhtar Singh, Mr.
Munshi, Mr. Jehaagir K. .
Murtuzn Saheb Bahadur, Maulvi Sayyid.
Naidu, Mr. B, P. '
Neogy, Mr. K. C.
Rang Behnri Lal, Lala.
Rao, Mr. G. Barvotham.
Barda, Rai 8ahib Harbilas.
Bhervani, Mr. T. A. K.
2?:1::, i?amsl{n ?nngmnd.
inha, Mr, varajan P
Tok Kyi, U. fivarajen Prased.
Yusuf m, Mr.
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Abdul Qaiyum, Nawab Sir Bahibzada.

Ayangar, Mr. V. K, Aravamudha,

Bajpai, Mr. R. 8.

Booth, Mr. J. R. T.

Bower, Mr. E, H. M,

Chalmers, Mr. T. A.

Cosgrave, Mr. W, A,

Covernton, Mr, 8. H.

Crerar, The Honourable Bir James.

Ferrers, Mr. V. M.

Hiru Bingh, Brar, BSardar Bahadur,
Honorary Captain.

Keane, Mr. M.

Lindsay, Bir Darey.

Mitra, The Honourable Sir

Mukherjee, Rai Bahadur 8. C.
Noyce, Bir Frank

Pu1, Mr. A. Upendra.

Philip, Mr. J. Y.

Porter, Lieut.-Colonel L. L.
Price, Mr. E. L.

Rainy, The Honourable Bir George.
Ruu, Mr. P. R.

Roy, Mr. K. C.

Singh, Rai Bahadur 8. N.
Stevenson, Mr. H. L.
Stewusrt-Smith, Mr, D. C.
Sykes, Mr. E. F.

in Tut, Mr.

Bhupendra | Tottenham, Mr. G. R. F.
Winterbotham, Mr. G. L.

Yakub, Maulvi Muhammad.

Nath,
Mitter, The Honourable Bir Brojendra.
Mukharji, Rai Bahadur A. K.

The motion was adopted.
L J

Mr. President : I understand the Honourable Member (Mr. Anwar-
ul-Azim) in whose name the next Resolution* stands does not desire to move
it. I, therefore, call upon Mr. Jayakar to move his Resolution.

RESOLUTION RE MILITARY SCHOOLS.

Mr. M. R. Jayakar (Bombay City : Non-Muhammadan Urban) :
Sir, the Resolution that stands in my name runs as follows :

‘‘ This Assembly recommends to the Governor General in Council that the Military
Bchiools that have been started in India for the sons and wards of Indian soldiers
and officers of the Army be thrown open to all Indiun boys, irrespective of caste, creed
or family connections, and that they be allowed admission into such schools subject
to their passing the prescribed examination for ascertuining their fitness to be trained
for recruitment as non-commissioned officers and for the Viceroy’s Commission.’’

Bir, at this time of the day, I do not propose to take a long time over this
8 ra Resolution. The  Resolution is  perfectly

clear. Tt* recommends +to the Governor

General in Cbuncil that the military schools which at present exist
in the country for the training and the recruitment of non-commissioned
officers and for the Viceroy's Commission, and which have so far been
restricted only to certain classes of individuals should be thrown open to all
the boys in India. Sir, this Resolution is only another attempt to get for
the middle classes of India opportunities of military training. It is a
counterpart of other Resolutions which have been moved in this House and
under some of which the Indian S8andhurst Committee sat with reference to
the training of Commissioned officers. It is & counterpart of that motion.
This Resolution is concerned with inferior military officers. 'Whatever the
historical reason for restricting these schools to certain classes might have
been at one time, into which I do not propose to go and raise any contro-
versies, it is necessary that they should be thrown open mow to all. The
Resolution suggests that in the widening and enlargement of a liberal policy
which the Government of India should adopt, these schools should be
thrown open to all the middle class boys who may wish to qualify themselves.

*¢¢ This Assembly recommends to the Governor General in Council that he be
pleased to abolish the export duty imposed on raw hide in Indin.’’
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Viewed as such, I do not think that even the worst opponent of Indian
ambitions for military life can say that it is an extravagant claim. The
claim, as the Resolution puts it, is a very modest one, and 1 do not propose
to raise any controversy on this question. The basis of that claim is that
there exists in this country abundant material for military training. I do
not agree with the Government Benches when they say that they do not find
cadets for the superior military services in the country. The non-official
opinion in India is that there is abundant material and energy in the country
which has to be harnessed in order that the defence of the country, when the
time comes, may be made more easy. During the short time at my disposal,
I shall refrain from doing one thing, namely, going into excursions of my
own. I propose to restrict myself to more or less the authoritative opinions
which have been expressed by those who made the unanimous report of the
Indian Sandhurst Committee. There I am on perfectly safe ground. That
Committee, as the House is well aware, went into all the important considera-
tions, although its inquiry related to another purpose, namely, the eommis-
sioned ranks of the Army. It has gone into the whole questign of military
training for Indian boys, and brought up an amouunt of material which I
propose to use for supporting this Resolution. One of the witnesses who
was examined before that Committee put forward an aspect of this question
which is very material from my point of view. That witness is no less a
person than Sir Prabhashankar Pattani, an administrator of a very high
order, who at one time was an Executive Councillor of the Bombay Govern-
ment and who has adorned many administrative offices in Indian States.
The Skeen Committee, at page 12 of their Report, state what BSir
Prabhashankar Pattani said as regards this aspect of the question, viz., the
necessity of developing all the available talent in the country with a view
that India should play its proper part as a Member of the Empire. It ia
stated at page 12 of the Report :

¢ Hir Prabhashankar Pattani in his evidence hus stated the other and wider aspect
of the matter :

‘ My point of view is not from the point of view of Indianisation against
Europeanisation. I am only treating it as an Imperinl question. 1t is
in the interest of the Empire itself that every component part, every
limb of the Empire should be equally strong so that no weak limb or
organ, no weak part of the body should bhe so weak as to hamper the
whole of the body in the event of a great danger '."’

T submit these are very weighty words proceeding from a person who has
qualified himself by experience and training to take a dispassionate and
large view, not necessarily a political view, but a very comprehensive and
national view of the question.

There is another reason which the Skeen Committee referred to in an-
other part of their Report, at page 39, and that is also a very important con-
gideration, to which I invite the attention of the Government of India. The
Committee refer to the necessity of harnessing all the Indian talent in this
connection in anticipation of a contingency which may arise in case another
war breaks out. The Committee recommends that the Government of India
should immediately start on a clear policy and take advantage of the material
which exists in this country with a view that they may not be found wanting
and nnprepared when that contingency occurs.

This is what the Skeen Committee say :

‘¢ We think military opinion will agrce that it would be an immediate mecessity
if war on a considerable scale were to break out. If that is eo, then it is obvious thnt

L12CPB(LA) ]
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it would be better to have military colleges alrcady in being and fully organised than
to be dependunt upon improvisution after the emergency has arisen '’

Then going into further details on this question the Report says :

““ On these grounds ulone we think that it would be in the judgment of many
a sound poliey to lny the foundations of an Indian military college as soon as possible,
and so commence without delny not merely the building of the college structure but the
buildings also of the tradition und sentiments which in Indisa as in England would be
indispensable to the achievement of success. The process is one which takes time
and the start should not be postponed,’’

This is the opinion of the Skeen Committee, and it is entitled to very
great weight.

The next question, which arises and which bas often been debated in
this House whenever any military question crops up and disappointing
answers are given by the Government, is whether the experiments which
have been made in this connection so far have been successful. That is
certainly a %egitimate test to apply, whether the experiments for giving
facilities for military training which have so far been made have proved
suceessful, so as to encourage the hope that, if those facilities were increased,
better results would follow. On that point again, I have the opinion of
the Sandhurst Committee entirely in favour of my view. Referring to this
question and the success which the Dehra Dun, Military College, has
achieved, this is what the Sandhurst Committee said :

‘‘ The success achieved at that institution in davuloHi.ug the qualities specially
roquired in an aspirant to a Commission is amply shown by the records of the Dehra Dun
boys who have heen at Bandhurst and by the reply of the Commandant of that institu-
tion, when asked whether from his point of view any difference was apparent in the
outturn of that particular type of institution in Indis, ¢ Dehra Dun an easy first, the
rest nowhere ’."’

Therefore I am on entirely safe ground when I say that there is reason
to hope that, if the Government of India would courageously march forward
and not be restrained by idle fears, the experiment is bound to prove more
and more successful,

Speaking of this Dehra Dun institution, Sir, it is the experience of
everybody who has anything to do with military education of the young
that that institution is too costly for the ordinary middle class Indian on
whose behalf my plea is raised. I am asking for cheapening military educa-
tion. That is one of the objects I have in view. It is the decided opinion
of experts that the middle class population of India cannot afford to keep
their sons in the Dehra Dun College, though it is situated in India, because
the expenses of education in that college are prohibitive, To take the figures
which are available in the Skeen Committee’s Report it is said that for a
soldier who enjoys certain concessions in fees for his children at Dehra Dun
the tofal expense is Rs, 5,000 for educating his son ; for a mnon-soldier
civilian, it is double that amount, i.e., Rs. 10,000. That is only for educat-
ing the boy in India. Then when he proceeds to Sandhurst, without doing
which his education is not complete, the expense is Ra. 7,000 for a soldier
who gets a concession, and Rs. 11,000 for a civilian who does not get any
conecession. Therefore, for a civilian, the total expense of educating his
son so as to get & Commission will be Rs. 21,000, minimum, and for a soldier
it will be Rs. 12,000, minimum. I ask my Honourable friends to realise
how many people in India can afford to put their children at Sandhurst or
at Dehra Dun. Therefore my plea is that a cheaper method ought to be
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found by throwing open all the schools, where edueation can be more cheaply
given. . '

Another reason which is very weighty in my opinion and to which I
wish to invite the attention of the Government of India is that the facjlities
and opportunities of training young Indians in England by their very
nature are limited. Homourable Members are aware that it is the appre-
hension of the universities and colleges in England, even on matters not
connected with military questions, and in places like Oxford and Cambridge,
that by an inundation of Indian students in a particular college, the
characteristics and the atmosphere of that college would be destroyed.
Every college can therefore only take a certain minimum amount of foreign
material. If it proceeds beyond that minimum, there is a danger of the
atmosphere of that college losing its traditional characteristics. This may
be a wrong or right view,—I am not concerned with that. But the rule
exists under which only a few Indian students can find accommodation in
English colleges and schools. So great an authority as the Skeen Com-
mittee, sympathetic as it was to Indian wishes and aspirations, had to take
gerious note of this view. This is what that Committee stated at page 39
of their Report :

‘¢ In every educational institution there comes a time when the authorities responsi-
ble for its efh’ciency must decide to set a limit to the further acceptance of foreign

students for fear lest the character of the institution may be changed. This point of
view was clearly exprmed in 1921 by Sir Theodore Morrisen, K.C.8.1., Principal of the

Armstrong College,’’
He stated :

‘‘ T beg the Committee to realise that no univorsitf can ahsorb more than a limited,
and rather small number of foreign students. A university is a corporute body with
traditions and a certain characteristic tone. It has a personality which is distinctive, of
which it is proud and which it desires to retain. This personality would be destroyeri or
distorted by the influx of a large number of strangers and no university would tolerate
this transformation.’’

This is the prevailing view in England. Honourable Members who
are concerned with sending their sons to England are aware of the great
difficulty they find in getting admission into a good school or college, the
plea always being that no school or college in England can afford to take
beyond a certain minimum number of Indian students. I am not at the
present moment concerned to characterise this claim as just or otherwise ;
but it does exist, and it is a powerful plea urged on bebalf of British
universities and colleges and it has found a place even in the sympathetic
Report of the Indian Sandhurst Committee. Now, the percentage which
tha British universities and colleges will accept is 5 per cent. of Indian
students in a college, 30 cadets at Sandhurst, 12 at Woolwich. The House
can well imagine therefore what a small percentage of Indian military
students can be absorbed in English schools and colleges. A vast amount
of material has therefore to be trained in this eountry. Consequently, [
submit that if the Government of India do really intend to prepare India
fo~ taking up her own defence, as they must some time do,—it lies in the
hands of the Government of India to delay or accelerate that day—wisdom
requires that the beginning should be made at once. It should not be
delayed, otherwise we may come to a catastrophe when India may find her-
self absolutely unprepared for an emergency. This demand has gone up
from the non-official Benches from time to time ; it has no doubt so far
fallen on unwilling and deaf ears. It has been urged by the Indian National
Congress for forty years. For fqrty years the cry has gone up that there
is plenty of fighting material in this country ; we have here so many tribes, so

L12CPB(LA) x2
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many races who have spent their whole life-time in fighting. Government
are not here dealing with uncivilized or uncultured races amongst whom
the tradition for fighting cannot be said to exist. Government are dealing
witi® a country which has got a great military past. And yet we find that
the Government of India are still unwilling to face the issue. One has
only to refer to the amswers that Mr. Tottenham gives every day to nom-
official questions. Still the Government of India are fighting shy of the
problem. They ignore the great problem before them—and I say that that
is the problem of problems—how to intertwine the ambitions of the middle
olasses with the military defence of the country. It is no use Government
saying ‘‘ Oh, we give facilities to a few loyal and soldierly families.”’ That
is only a part of the guestion ; the more important part is now that large
middle class, from which the educated community comes, can be trained
for military careers. That is the great problem before the Government of
India ; and the sooner they apply their mind to it the better for the Gov-
ernment and for the defence of the country.

In a somewhat pessimistic tone, the Skeen Committee note the several
attempts which have been made by non-official Indian opinion to obtain
recognition of this view. I say in a somewhat pessimistic tone, because the
Skeen Committee, after noticing all that had been done for so many years
b{ Indian Nationalists, gxpress their opinion in the following terms, (page
6) :

¢ For more than forty years the exponents of the political and national aspirations
of the Indian people had demanded insistently on the platform of the Indian National
Congress and ersewhere that the Indians should be given an opportunity of service in the
Indian Army equal to those enjoyed by their British fellow-subjects. But this demand
has so far met with no substantial response from Government.'’

Tbat, Sir, is the decided opinion of the Skeen Committee, which eannot be
described as a body of political agitators.

To note, for the benefit of my Honourable friends, only three instances
of these demands which are the most recent, I may remind the Honourable
Members that the predecessor of this House in 1921 passed a very jmportant
Resolution on the 28th March, Honourable Members are aware that that
House was very different in constitution, personnel and temper from this
House. That House was far more friendly to Government than this House
cap be under present conditions. Even that House passed a Resolution in
1921—the date seems almost ante-diluvian and that Resolution has not
at all been carried out by the Government of India. That was a Resolu-
tion moved from the same point of view from which my Resolution is being
moved today, namely, to harness and utilize the traditional military talent
of the middle classes in this country. I will only read the material part
of that Resolution for the information of this House. Resolution No, T,
pacsed on the 28th March, 1921 :

‘¢ This Assembly recommends to the Governor General in Counecil that the King
Emperor’s Indian subjects should be freely admitted to all arms of His Majesty’s
military, naval and air forces in India and the ancillary services and the auxiliary
forces,—and that every encouragement should bo given to Indians, including the
sduoated middle classes, subject to the proscribed standards of fitness, to enter the
Commissioned ranks of the Army.’’

_T do not want to go into other details. Honourable Members who are
ourious will find the terms of that Resolution fully set out at page 7 of
the Skeen Committee’s Report. Government have so far taken no notice
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of the requirements of that Resolution, although the matter is nearly eight
years old. Somewhat impatient, the same House passed, on the 4th July,
1923, another Resolution asking the Government to give effect to its
previous Resolution. When that was not done, ultimately on the 19th
February, 1925, a Resolution was passed by the successor of that House by
which the Indian Sandhurst Committee was appointed. On that Com-
mittee sat many important men, who cannot be described as anti-govern-
ment. They made a unanimous Report and that Report has been before the
Government for a long time and the Government have taken practically no
action on that, Therefore, Sir, the time has now come when, once more,
the attention of the Government should be drawn to this question, at least
so far as the non-commissioned ranks and the Vieeroy's Commission are
corcerned. I am therefore asking them to throw open all military schools
which have so far been restricted only to certain classes. I have purposely
avoided expressing any adverse or condemnatory opinion upon the polie
of Government in restricting admission to these schools so far. After all,
I am very glad that at least one section of Indians, of loyul and military
antecedents, should have received the benefit of these schools. I have no
quarrel with the policy which Government have followed so far. I am
concerned with the future, and 1 want to carry the Government with me,
if I can, if at all the Government is capable of being carried with us on
military questions. I have therefore put my plea in a very moderate way
in order that it should find acceptance at the hands of Government. I am
not however sure whether I shall suceeed. Sir, T move.

Mr. President : There are two amendments on the paper, one by
Dr. Moonje and the other by Mr. Misra. I am not quite sure whether
those amendments are not outside the scope of the original Resolution
and therefore I should like to hear the Honourable Members if they
have got to say anything. At the same time I should like t6 express an
opinion that Members had better confine themselves to the one issue rai
by Mr. Jayakar.

Dr. B. 8. Moonje (Nagpur Division : Non-Muhammadan) : Sir, the
ohject of the Resolution is to have military schools for the training of

the Indian boys.....

Mr, President : To throw open the present schools to boys of all
classes and communities,

Dr. B. 8. Moonje : There are two schools at present in India already
established, and therefore my first view was to throw open these schools
to the public. Afterwards I learned, in reply to certain questions asked
this morning, that Government do not intend to throw open those schools
to the public, and therefore, desiring not to leave any loophole to the
Government to escape their responsibility, I thought at the last momont
of giving notice of this amendment, so that that amendment might be
added at the end of the original Resolution. Through a little oversight,
it was put down as an amendment that was to be substituted for ihe
original Resolution ; but the intention was that, if the Government were
10 make it an excuse,—in order that there might be no loophole—this
amendment might he added at the end of the Resolution. T should like
to know the position of the Government in this matter beforo deciding
whether T should insist upon the amendment or not.

Mr. President : There it no question of his insisting on his amend.
ment : the question is whether the Honourable Member’s amendment is

in order.
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Dr. B. 8. Moonje : As I have said, the object of the original Resolu-
iion was to have military schools for the training of Indian boys, and 1
beheve if this amendment is added at the end of the Resolutign it will
be perfectly in order.

Mr. G. R, F. Tottenham (Army Secretary) : Sir, our view in this
matter is that we ought to go strictly by the rules and Standing Orders
of the House. The rules lay down that a Resolution shall raise sub-
stantially one definite issue, and the Standing Orders also lay down that
an amendment to be in order must comé within the scope of the original
Resolution. Now, the scope of the Resolution as proposed by the Honour-
nble the Mover is simply whether certain military schools which are now
reserved for particular classes should be thrown open to the general
public. That, Sir, is the issue before the House, and it seems to me that
the amendment which my Honourable frierd wishes to move raises an
entirely different issue which relates to the question of starting more
schools either of the same character as the existing schools or possibly
of a somewhat different character, I must say that it seems hardly fair
either to Government or to other Honourable Members who have sue-
ceeded in drawing later Resolutions in the ballot that the scope of this
very restricted Resolution should be enlarged in this way.

Mr. President : How is it unfair to Government ¢

Mr. G. R. F. Tottenham :'In this w;ly, Sir. We do not know what
form of schools my Honourable friend Dr. Moonje has in mind, and it is
difficult therefore to prepare our replies.

Mr. President : When was this amendment on paper ¢
Dr. B. 8. Moonje : Three days ago.

Mr. G. R. F. Tottenham : I received notice of this amendment late
on Saturday night, but 1 do want to make it clear that Government have
no desire to stifle discussion on this important matter or to shirk the
issue in any way. I am quite prepared, when my time comes, to give
& slatement of the views of Government on this important matter and to
indicate to what extent Government will be able to meet the wishes of
Honourable Members opposite. But I would suggest, Sir, that it would
be better if the amendment on the paper were not moved and if Honour-
able Members so wish, they might bring out the points they have to make
in their speeches without moving a formal amendment which seems io
be in contravention of the rules and Standing Orders.

Pandit Hirdaynath EKunzru (Agra Division : Non-Muhammadan
Rural) : Sir, perhaps the difficulty which confronts you in this connection
is this. The Resolution moved by my friend Mr., Jayakar asks that
boys in general should be allowed to be trained in the military schools
at Jhelum and Jullundur in order that their fitness may be ascertained
for recruitment as non-commissioned officers and Viceroy’s Commissioned
officers. Dr. Moonje's amendment, on the other hand, asks for the
establishment of a military school where Indian boys between the ages
of 12 and 18 years could be given military training. At first sight, Sir,
it seems as if the two purposes are entirely different, but it must he
remembered that the military schools at Jhelum and Jullundur receive
boys at tender ages. ...

Mr. President : Not between 12 and 18 ¢
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. Pandit Hirday Nath Kungru: Much earlier tham 13. I further
thnk that all the boys who are trained there cannot be absorbed in the
Army either as non-commissioned officers or as Viceroy’s Commissioncd
officers. Therefore, it is clear that the principal object of the Resolu-
tion moved by Mr. Jayakar is that opportunities should be given to
Indian boys in general and not merely to the sons of Indian officer. for
receiving military training...... '

Mr. President : That is not the object. The object is quite clear.
One definite issue has been raised that the existing schools should be
thrown open to all elasses of people.

Pandit Hirday Nath Kungru : The only point that remains to be
considered, in my opinion, is whether .it would be proper to move an
amcndment to Mr. Jayakar’s Resolution asking that if the present scnools
cannot be thrown open to boys in general, other schools should be siarted
for the purpose. ’

Mr. President : That is a different proposition. You may move
avother Resolution for that purpose, but you cannot have it in this
Resolution.

Pandit Hirday Nath Kunzru : We are all of course subject to the
ruling given by you, but it seems to me that the object of both the Resolu-
tions being general training, it ought to be permissible for us to say at
this stage that if Government find some difficulty in throwing open the
sciools at Jhelum and Jullundur to hoys in general, they should start
other schools which will have the same purpose in view.

Mr. President (to Mr, Tottenham) : Perhaps the Honourable Mem-
ber has no objection if Honourable Members in their speeches refcr to

tliat matter ¢
Mr. G. R. F. Tottenham : Not at all.

Mr, Pregident : That settles the question. Dr. Moonje can speak
on the original Resolution and can refer to these matters without moving

hLis amendment.

Dr. B. B. Moonje : Sir, My object in moving such a Resolution and
slso in giving notiees of Bills for ecompulsory military training and rifle
practice has been described in greater detail in one of my speeches in
this House. In short, the world situation as regards the defence of a
country has so changed, that if India wants to remain unaffectcd by
foreign aggression, she has to be prepared for her defence. That is one
point. The second point is that the Government must understand now
that the changes in the world situation have been great that if they
think that in the event of another emergency occurring just as it oceurred
10 or 12 years ago, the British people alone, without the trained co-
operation of the Indian intelligentia, will be able to cope with the defence
as they have been able to do in the past, they are entirely mistaken.
That is my second point. Tt is, therefore, why T thought it wise often
and uften to bring this subject forward on the floor of this House. My
jidea is that every attempt must be made to make India self-sufficient and
self-contained, so that....... N

Mr. President : The Honourable Member is raising a wider issue.
The question is whether the existing schools should be thrown open to all

classes,
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Dr. B. 8. Moonje : I am just coming to the point raised by Mr.
Tottenham as to what forms of schools we want. The forms of schovls
tbat we want for the training of our boys could not be better described
than what have been established in certain countries of the world. I
take Japan as my model. The social conditions in Japan were almost
identical with the social conditions of India, and I take their school as a
model because knowing their own social disabilities, they have taken very
intensive measures to convert the whole nation into a military nation,
1 may say, here in brief, what those methods were by which Japan
turned out to be a first class military power. The military education in
Japan is organised as follows : _

¢ Military preparatory schools located at Tokyo, Heroshima and Mumamoto are
:I;: lowest ladder in the scale of education for candidates aspiring to become
COTB. .1 ouan ",

Mr. President : I think the Honourable Member is going far beyond
the necessities of the case. The question’ of the defence of India as a
whole is not raised by this Resolution, It is a very simple issue, wiz,
whether the existing schools should be thrown open to all classes of boys,
and 1 think the Honourable Member is not justified in traversing beyoud
that.

Dr. B. 8. Moonje : We have found it difficult to fill up the very few
vacancies for the King’s Commissions in the Army that are thrown open
Yearly for Indians, and the complaint generally is that the boys that
appear at the compectitive examinations are not the right sort of boys.
‘We might differ in that, but at least the contention on the part of the
Government is that the boys that appear for these competitive examina-
tions are not of the right sort. We do not want to provide an excuse to
the Government to say, after these schools are thrown open, that the
boys who appear at these examinations are not suitable. There are mo
schools available at present in India for the training of all classes of
Indians and the only schools that are before my eyes are those at Jhelum
and Jullundur. Therefore, unless Government are prepared to take n
broader view and to say, that, if these schools eannot be thrown open to
the publie, they are prepared to start one model school at least for the
whole of India, so that the provinces may follow their example—I think
thut our exercise of the right that has been given to us of competing for
the King’s Commissions in the Army will fail to achieve its end and
there will always be a standing grievance or complaint on both sides—
the Government complaining that boys of the right sort are not avail-
abie and the people complaining that even though the boys are fit for
Commissions, the selecting officers do not think that they are the right
sort of people that ought to go up for these competitive examinations.
It is for these reasons that T had riven notice of the amendment that in
case the Government feel diffienlty in throwing open the military schools
at Jhelum and Jullundur to the public the Government should star. n
model military sehool at an early date for Indian boys, irrespective of
their caste creed or previous family connections with the army, to serve
as a model to follow to the Provincial Governments. In short, I may
say, that we want Government military schools for the training of our
boys, whatever they may be. T hope that the Government will feel in-
clined to help us and co-operate with us in organising national defence
and in establishing a system of military edueation in India with its own
traditions and its own curriculum of education. With these few words
I support the Resolution.
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. Mr.M 8 Aney (Berar Representative) : It is a pity that the Resolu-
tion, as it is moved, is circumsecribed in its scope and that the broader
‘question cannot be discussed. I shall confine myself ounly tc that
narrow aspect of the case which is under discussion now. In the first
place, I should like to know what is the reason for the Government to
Initiate military training only for certain classes of boys and not kecp
the two existing institutions open to all boys who can avail themselves
of that training. That is my first question to the Honourable the Army
Becretary. The idea in making a limited start of that character seems to
be that Government will not be able to find, in other classes, boys
competent enough to take advantage of the military training. Unlesa
there is that idea underlying the Government’s policy, there is no meau-
ing in the fact that in the two schools which they have started admission
should be strictly restricted to boys of particular officers only. It is
not true that because certain persons have had the advantage of working
as ofticers in the Army for some time therefore their progeny would be
fit for taking up a military carcer. That sort of proposition does not
appeal to me, and it ought not to appeal to anybody who has studied
the military traditions of the Indian people as a whole, There are other
people in this country who have had a brilliant record of a military
career in their past history and if proper avenues for military training
are given to these classes, there will be no dearth of candidates who will
pe fit for recrunitment as commissioned officers or officers getting the
Viceroy's Commission. If we really want to have our Army officered by
Indians, it is necessary that Indians of all classes should be adrhitted into
these schools, and unless the Government have got any serious objection
to the admission of other classes of boys, there 1s no reason why they
should not gecept this Resolution. The burden of proof is really on the
Government to show what is the proper reason for their confining the
scope of admission to boys .coming from particular classes only. It is
the taxpayer that is spending the money on these schools, and that mouey
shouid be utilised as far as possible without prejudice to any class of the
Indian population as such. Military training is a necessity not only for
the sons of those who huve served or are at present serving in the Army,
but it is a necessity, in my opinion, for every future citizen of this country.
Of course, Government cannot make provision for every body today and
the Resolution also does not throw that burden upon Government. It
makes a very modest demand, and I believe that, if the existing two insti-
{utions could be broadened by Government so as to allow for the admission
of a large number of boys of other classes out of whom they can have a
reasonable number of recruits which they want every year, Government
will find, in the near future, that they will have to start similar institutions
in other parts of India to satisfy the growing requirements of military
training in this country. The charge that the people of this country are
not generally fit for a military career holds good today because of the
restricted opportunities which the Government have created in the country
in the matter of military training and military careers, and the Resolution
is intended not only to secure admission of boys of other classes to these two
institutions but also to prove, within a short time, that this ecountry has
really got abundant materials which can be worked up into military officers
of the proper type. With these words I support the Resolution.

S8ardar Bahadur Honorary Ouaptain Hira 8ingh, Brar (Punjab :
Nominated Non-Official) : Sir, in my humble opinion the Honourable
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Mr. Jayakar moves this Resolution from the wrong end. These two
schools at Jhelum and Jullundur were opened as a war puemorml in
order that the sons of those Indian officers and pon-cnmm}ssmned officers
who were actually killed on active service might be given education.
In other words they may be called charitable military schools, Now, I
may be asked what sort of war services were rendered by the fathers of
these boys in the schools at Jhelum and Jullundur. The parents of these
boys were actually killed on active service. To throw open these schools
to other boys seems to me rather a difficult question. If the Honourable
Member had asked that more schools of this type should be started
under the supervision of experts, that would have been more suitable.
I was a member of the Skeen Committee. We found that no preparatory
schools existed in India for feeding the recruitment to the King’s Com-
mission, Dehra Dun is the only one and it is not the sort of thing my
Honourable friend Mr. Jayakar wants,

Mr. President : Mr. Jayakar {

Bardar Bahadur Honorary Oaptain Hira 8ingh, Brar: In
the first place many Honourable Members in this House do
not know how the Indian Army is constituted and how it
is recruited. The present scheme for providing an opening for
the boys in these schools is very unsatisfactory. I doubt myself if these
boys will be received later on in the Indian Army. It is 15 years ago
now when their fathers or near relations were killed on active service.
Since then a long time has passed, and there has been a great change in
the Indian Army. Probably when these boys join, they will not find
any British or Indian officer who knew their fathers. To put in outside
men into the Indian regiments as non-commissioned officers would create
a lot of discontent and resentment, To talk about giving them the
Viceroy’s Commission is a long way yet. If you put into a Rajput Regi-
ment a non-commissioned officer who does not belong to the same class, I
wonder how it will be received by the rank and file, T do not think the
outside boys will be received with great enthusiasm. The rank and file
will not like it, because the =oldiers already in service expect their promo-
tion. However, that is a matter for the authorities to decide. To put
in any other class of boys as non-commissioned officers or Vieceroy’s

commissioned officers in the Rajput, Gurkha, Pathan or Sikh regiments
" is absolutely out of the question.

Diwan Chaman Lall (West Punjab : Non-Mﬁhammadan) : Why 1

8ardar Bahadur Honorary Captain Hira 8ingh, Brar : I will tell you.
I think, then, it will be better if the constitution of the Army is changed.
If you try to persuade the Army Council in India and in England to
change the constitution of the Army, then will be the time to bring such
a Resolution as that moved by my Honourable friend Mr. Jayakar.

Diwan Chaman Lall : There will be no necessity then.

Sardar Bahadur Honorary Oaptain Hira 8ingh, Brar : I do not know
who can change the constitution of the Army. I do not think the Gov-
ernment of India can change it. Suppose the Indian Army is organised
for A, B, C and D, and you want to shove in X, Y and Z, how are you
geing to do that ¥ It is meant for A, B, C and D.
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Mr. Jamnadas M. Mehta (Bombay City: Non-Muhammadan
Urban) : Very good reasoning ! .
~ Bardar Bahadur Honorary Captain Hira 8ingh, Brar : The reasoning
is here. You want to keep the discipline of the Army. When you are
in the Army, you know what the difficulties are in the caste battalions.
You have to win the confidence of the soldiers. These two schools are
worked on a class platoon system—-so many Mussulman platoons send
their boys to Jhelum, so many Dogra platoons to Jullundur and so on.
These schools are not meant to take outsiders, The admission to these
schools of outsiders would mot do any good. How are you going to fit
them in § There is no room there. Everything is eut and dried—so
many Indian officers, s0 many Mussulman officers, so many Rajputs and
80 on. If the Government can increase the number of non-commissioned
officers and Viceroy's commissioned officers, then surely you ean put
in the other classes. But if that cannot be done, then this Resolution
cannot be given effect to. As for the new preparatory schools, I believe

PR my Honourable friend, the Army Secretary, will

o be prepared to supply the staff for these prepara-

tory schools, but that is a provincial concern. That is what is my experi-

ence. (Mr. K. C. Roy : ‘* What do these schools teach ’’) They teach

a little drill, the A. B. C., of reading and writing, mathematics, a little

geography, a little about their country, a little about their forefathers’

traditions—things which may be useful to them in the Army. 1 do not

find myself, Sir, in a position to support this Resolution, and with these
words I oppose the motion.

Pandit Dwaka Prasad Misra (Central Provinces Hindi Divisions :
Non-Muhammadan) : Sir, in view of the fact that you have ruled Dr.
Moonje's amendment to this Resolution out of order, I feel that my amend-
ment is muech more objectionahle, and therefore, I shall content mnyself
with making a few observations on the Resolution moved by my Honour-
able friend from Bombay. To me, Sir, the essential point in that 1teso-
lution seems to he the emphatic protest that it has entered against the new
system of caste which has come into existence during the British regime.
As for the speech of my Honourable friend, Captain Hira Singh who has

_just resumed his seat, T only take that to be a speech made by a Member
of the Military caste for the preservation of his own caste in this country.
(Hear, hear.) T do not think the House should attach any more impor-
tance to it. Sir, this division of Indian society into military and non-
military classes has produced two evils in this country. The first and
more obvious evil is that it has been sapping the manhood of India all these
years, and the speeches of my Honourable friends, Mr. Jayakar and Dr.
Moonje have drawn pointed attention to it. My purpose, in risinz to
speak in snpport of this Resolutien, is to focus the attention of this Ilouse
on another aspect of the evil, less obvious but even more injurious to the
future of the country. If we exclude about 60,000 British soldiers from
the Indian Army, we find that thig Army is composed of about 1.60,000
Indian soldiees. If we serutinise tgﬁese figures on ‘‘ provincial basis '’ we
find that about three-fifths of these soldiers are recruited from the pro-
vince of the Punjab. To some Honourable Members, on the first sizht,
this may appear a small thing, but T would like the House to realise that
if we are really to have democratic self-government in this country it
would be impossible without democratic sclf-defence. If our friends oun
the Treasury Benches are really sincere to the promise made by England
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in the year 1917, by which we find them swearing piously in season and
out of season, [ say, Sir, it is for them to democratise the national defence
of this country. It may be said that other provinces of India are not

martial enough to furnish their quota to the Indian Army, I ewmphatically
deny this charge,

Mr. President : The Honourable Member is talking on the general
question of the deflence of India ; he is not talking on this Resolution.

Pandit Dwarka Prasad Misra : I think, Sir, I am confining myself
most strictly to the Resolution of my Honourable friend, and I am only

pointing out another aspect of the evil to which our attention has been
drawn by the Mover.

Sir, my llonourable friends from the Punjab may feel that my sug-
gestions will affect adversely the interests of the people of the Punjab, but
I would like to say to my Honourable friends coming from the Punjab,
that even in the real interests of the Punjab, this evil must be remedied.
The population of the Punjab, Sir, is only about one-fourteenth of the
population of India, and the Punjab lies today, as it always lay, on the
direct route of the possible invaders. I, therefore, repeat that the inter-
ests of the l'unjab as well as of the whole country demand that this
provineial disproportion in the Army should be remedied. Now, Sir, the
only way to remedy this evil is to abolish this new caste system of militury
and non-military people which has been introduced by our present rulers.
The day that we abolish this division of Indian society into military and
non-military classes, that very day the Indian Army will begin to be
demoeratised, and we will find men coming from all the provinees to play
their part in national defemce. Sir, it is by now quite obvious that the
majority of 1Jonourable Members in this House welcome the first step in
social reform taken by Government. May I hope that the Governraent
will prove their sincerity by taking another step in the matter of this social
evil by throwing open the doors of Jhelum and Jullundur Military Schools
to the general public and abolish this new caste system which denies a
military career 1o the vast majority of the Indian population ¥ With
these few words, Sir, I support the Resolution of my Honourable friend,
Mr. Jayakar, which seeks to remedy the evil to the extent its scope permits
it to do,

Lieut.-Colonel L. L., Porter (Madras : Buropean) : Sir (Applause).
I should like to say a few words with reference to the formation of these
schools, There iy no doubt that the two schools that now exist, the one
at Jhelum and the other at Jullundur, are entirely for the wse of the
gons and relations of men who served as soldiers during the Great War,
and 1 do not see how these schools could be opened to anybody else, All
the same, Nir, I think the idea of starting schools on somewhat the saiae
lines as these schools i§ a very scund ®ne (Applause.) There is no doubt
that, if vou wani to create a class of men of the same physique and the
same stamup that have served in the Indian Army, it will not do to put the
boys into schoel and educate them only in hooks ; I think that if a school
of this *vpe were started, very great stress during the education of the
boys will have to be laid upon the physical part of the training. As far
as T understand, in these two schools, the one at Jhelum and the one at
Jullundur, the boys are taken in from the ages of ten to sixteen and they
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are given practically a sound literary education which gqualifies them to
earn their promotion if they eventually go into the Army, or snch educa-
tion as, if they do not go into the Army, is going te be of use to them, and
also that a cerlain number of the staff in these schools is of a ilitary
character. With regard to the training of otier races in India for mili-
tary service, 1 do not see, Sir, why this should not be done, or why any
distinetion should be made.

There are no doubt certain difficulties that must arise when you
start a school and where you have men perhaps of different castes in the
same school whom it may be very diffleult to closely associate together.
It might, therefore, possibly be necessary to start schools down in other
parts of India, which would not exactly be caste schools, but where there
would be some division of a local kind between men of different castes..
If the schools were to be started and the boys in these schools were well
and physically trained, then I think the next step towards starting
military education and training in the country would be perhaps to.
start cadet corps. If a cadet corps was started for boys, say ¢f over 16
years of age, then these cadet corps could be asttached to Territorial Batta-
lions. (Hear, hear.) If this was done, the cadets from the school would
be attached to a Territorial Battalion, which probably is very largely
formed out of men from their own district or their own part of the
‘country ; so that a great many difficulties which would arise if boys were
to be xent to a great distance for training from one province to another
would be overcome.

With regard to the physical training, which I think is the chief part
of all military cdueation, that is to say, to turn out hefty fellows to under-
take military service, it might, of course, be made compulsory on very
much the sae lines as it was in my own old days when I was at schoul
in Englund. The compulsion there was probably of a different sort from
what we find now. If we did not roll up say to football, we got the stick.
It worked well and T do not think it was objectionable. I do think that to
these schools would have to be attached some sort of men witli militury
training who would be able to keep disecipline going in the schools. I
also think that some care would have to be taken in choosing athletic
instructors, who would teach these boys not only the physical training
but the games which form so very large a part of physical training. That
ig all I have to say on this Resolution.

Sardar Kartar h (East Punjab : 8Sikh) : 8ir, I am sorry that I
have to oppose this Resolution. This Resolution is very unhappily worded,
and I do not think that it conveys and will carry out the ohject of m
Honourable friend Mr. Jayakar. The reason for restricting these schools
to the sons of the Indian soldiers and military officers was that they had
shed their blood in the Great War. These schools were opened at a time
when the Government wanted to reward these ex-soldiers, and it is not
dignifiel on the part of the Members of this House to grudge the favour
shown fo the sons of Indian soldiers and military officers. There are
at present only two schools—one¢ at Jhelum and the other at Jullundur.
They are hardly sufficient to meet the needs of the sons of the Indian
goldiers and Indian military officers. If these schools were to be thrown
open to all the people of India, then it would mean that we would deprive
the sons of Indian soldiers from getting admission into them. I do not
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think that that is the object of my Honourable friend in moving this Reso-
lution. He does not want that the sons of Indian soldiers should be
depriveq of the present privilege and should not be admitted into these
schools, What he wants is that some morc schools should be opened. He
should have frumed his Resolution in such a form, therefore, that the
Government would have been induced to open more schools in different
parts of the country, so that the sons of all Indians might get a chance
of getting military training. The language which my friend has adopted
for wording his Resolution is not good. It will not be effective ; it will
not give a chance to all the Indians to send their sons to these schools
because the accommodation there is limited, and only a very few boys
will get the chance of joining them. And the result of the admission of
these boys would be that the sons of the Indian soldiers and ex-military
ofticers who have shed their blood, who have lost their arms and legs, in the
Oreat War would be deprived of their rewards. These schools were
opened as a reward for the services done by the military people. Sup-
posing the Government, instead of opening these schools, had given a larger
amount of pensions to these military soldiers and oﬂicers so that they
might educate their sons, would my friend then have said : *‘ Do mot
give them this extra pension '’ § "This is a part of the reward for service
which they rendered during the war, and we should not grudge it.

My friend Mr. Misra said that there was a class war. I do not agree
with him there, It is simply a means of rewarding the services done
by the fathers and relations of these students. Sir, the time has come when
the Government should open more schools and should give a chance to
Indians for military training in order that they may be able to qualify
themselves for military service. But, Sir, the Resolution will not give
the Indians this chance and 1 submit that my friend should withdraw it
and bring forward another Resolution_ in the form which was suggested
by my friend Dr. Moonje. That is the sort of Resolution which would
have the support of the whole House, but the Resolution as it stands now
cannot have the support of the whole House because, by passing it, you
are forcing the hands of the Government of India to deprive -certain
people of their rightful due. 1 submit, Sir, that this House should be
the last to adopt such a course. My friend, Colonel Porter, said that it is
not easy to get qualified and physically fit boys for these schools. Sir,
the sons of military soldiers have got this advantage that they do possese
good physique and consequently they are better fitted to join these schools.
The sons of other people also can qualify themselves and can get military
training and also can acquire good physique if they are properly trained.
But there are 33 crores of people inhabiting India and T do not think
that these two schools would be sufficient to accommodate them. So, our
demand should be that several such schools should be opened for our boys.
Therefore, T oppose the Resolution because it is not happily worded, and is
liable to give an impression to Indian soldiers and military oﬂ‘leerq that
the Members of this House feel jealous of them and grudge the favour
shown to their sons,

Mr. G. B. F. Tottenham: Sir, I am labouring under two disadvantages.
The first is that this is the first oceasion on which I have ever attempted to
make a serious speech, either in this House or anywhere else. Here,
however, I feel sure that I can rely on the indulgence of the Honse. My
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second difficulty is perbaps even greater. As I said just now, the form
of the Resolution left no doubt whatever in my mind as to what the inten-
tion was, and it seemed to me that it would not be very difficult to deal
with, The trend of the debate, however, has shown that what Honourable
Members really have at heart is a matter that goes considerably beyond
the scope of the actual wording of the Resolution, and there has been a de-
sire to discuss wider issues. The Honourable the Mover of the motion took
up most of his speech in referring to the recommendations of the Skeen
Committee, the success that the college at Dehra Dun had attained, the
cxpenses of Dehra Dun, the expenses of Sandhurst and the difficulties of
education at Home for Indians. He also referred to certain Resolutions
which were passed by this House in 1921 and subsequently, and to other
matters of that kind, all of which relate primarily to the question of the
method by which Indians of all castes and creeds should enter the com-
missioned ranks of every branch of the Army. That, Sir, is quite a
different matter and a much larger matter.

Mr. M. R. Jayakar : My Honourable friend has misunderstood the
trend of my argument. I did not refer to a single recommendation as
such of the Skeen Committee. 1 used only the opinions of that Committee
for the purpose of proving that the time has come when military training
ought to be cheaply provided for the middle classes of India.

Mr. G. R. F. Tottenham : I quite realise that. I perfectly understood
the intention of the Honourable Member’s speech, and I hope 1 shall give
him some satisfaction. I was merely pointing out that the debate had
gone into wider channels than 1 had originally anticipated. I do, as I
said before, want to give the Iouse the impression that Government are
distinetly sympathetie in this matter, and it will be my honest endeavour
to give the llouse an explanation of the existing facts and an indication
of what the Glovernment can do to meet what we think to be the wishes of
the House.

The Resolution proposes that eertain schools which are now re-,
served for the soms of Indian officers and men should be thrown open to
Indians of all castes and creeds, irrespective of family conneetions and so
on ; and my first duty is to explain why it is that the Government
of Incia regret that they cannot accept this Resolution, as it stands. As
certain Honourable Members have already said, there are only two military
schools in India which answer the description given in the Resolution.
Those scliools have only been in existence for the past four or five years.
Before that, there were no schools at all. They are entirely an innova-
tion. These schools are the King George’s Royal Military Schools at
Jhelum and Jullundur. There are no other schools which have been
started for the purpose of training the sons of Indian officers and men
for entry into the non-commissioned and  Viceroy’s  commis-
gioned ranks of the Army. The Debra Dun College, to
which the Honourable the Mover and other Honourable Members
have referred, is quite a different institution, which is already open to
Indians of all castes and creeds, irrespective of their family connections.
Therefore, 1 take it that we are strictly concerned only with the King
George’s schools at Jhelum and Jullundur. These schools are entirely
military schools. They are run by Army officers ; they are paid for from
Army funds ; the bqys there are the sons of Indian officers and men, and
the boys themselves are under an obligation to join the Army when they
leave the schoo! There is no question, as my Honourable friend Pandit
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Hirday Nath Kunzru seems to think, that some of these boys will not be
taken into the Army after they pass out. Kvery boy at the King George’s
schools at Jullundur and Jhelum must go into the Army. He is under an
obligation to do so.

Now, I may say that the Army is proud of these two schools, and
1 think we are rightly proud of them. As 1 have said, they were started
some four or five years ago. The first generation of boys has not yet
passod out of them, but they have proved a success already, and I may
repeat here an invitation that has been given before on the floor of this.
House. Government are anxious that Honourable Members of this House
gshould go and visit these schools and see the good work that they are
doing. If any Honourable Member would like to do so, we shall be glad
to make all arrangements for him. I am glad that my Honourable friend
Dr. Moonje is going to pay a visit to these schools in the very near future.
I wish he had done so before.

Now, it may interest Honourable Members to hear certain facts
ubout these schools. There has been, I think, a little misapprehension
about them. The Jhelum school is confined to Pathans, Baluchis and
Punjabi Muhammadans. The Jullundur school is confined to Sikhs,
Dogras and Punjabi Hindus. Both these schools have just rcached their
full strength ; Jhelum, 330 and Jullundur, 244. The Jhelum school cost
six lakhs to build and the Jullundur school cost about 43 lakhs. Each of
them costs about Rs. 80,000 a year to run, irrespective of the cost of main-
taining the buildings. There is no entrance examination for these schools.
The boys are taken in at an early age, at the age of 10 to 11, by nomina-
tion from the units concerned. They remain in the school for five years.
The literary education given in the school, as I explained this morning, has
nothing military about it whatever. Tt is simply a general education up
to the ordinary eighth standard, and the final examination of the school is
equivalent to the ‘' vernacular final”’ examination. On leaving the
school the boys are under an obligation to join the units which have nomi-
nated them, and thereafter their progress in the Army is entirely a
matter of merit. But, of course, we do hope that the education they have
received will help them towards early advancement, including the grant
of the Viceroy’s Commission at an early age, selection later on to be sent
to the newly opened Kitchner College at Nowgong and possibly later still
selection for the annual batch of Viceroy’s Commissioned officers who are
sent Home at Government expense to Sandhurst, as what is known as
‘Y ' cadets, with a view to obtaining the King's Commission. I might
add that the fees at the schools are extremely low— they are only Rs. 7|8|0
a month and, in many cases, the boys get in entirely free. As I have said
alreagiy, the boys are not taught any specifically military subjects, suck
as military science, tacties, surveying and so on. They are too young for
that. That will come later on. But the most important feature of all
is the tone and the spirit of the school, The whole system of discipline
the whole atmosphere and the ecombined efforts of the staff are all direct:
ed towards the development of character, initiative. smartness, self-
reliance and all the qualities which go to make a good soldier and an
efficient leader of men. The sucees: of the schools in this respeet is
rendered possible largely on account of the fact that they are boarding
schools and not day schools,
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Now, Sir, T have yet to show why it is that these particular schools
cannot he thrown open to the general public. The immediate reason is
that they are definitely war memorials. They are the most fitting tribute
that the Army could devise to the memory of those Indian officers and
men who gave their lives for their country—and for my country also—in
the Great War. '

Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions :
Non-Muhammadan Rural) : Are only the sons of those who died in the
War admitted *

Mr. G. R. F, Tottenham : The huildings were constructed from a
fund which owes its existence to the generosity of the Princes and
Ruling Chiefs of India. . !

Pandit Madan Mohan Malaviya : Are only the sons of those officers
who died in the War admitted into these schools ¢

Mr. G. R. F. Tottenham : No, Sir ; the sons of officers or soldiers
who are serving in the Army are admitted.

Pandit Madan Mohan Malaviya : How is it a war memorial then of
the limited character you elaim it to be ? '

Mr. G. R. F. Tottenham : The point is that the schools themselves
are a memorial to those who died in the war. The buildings were paid
for out of a fund which was collected as a war fund for that purpose,
I feel sure that the House will respect the objects to which that fund was
devoted, and I hope that they will agree that the character of these par-
ticular schools should remain as it is,

Now, Sir, if that is accepted by the House, I have actually disposed
of the narrowest interpretation of the Resolution, but T am conscious of
a feeling that I have not said enough. The fact that these achools are
war memorials and therefore cannot he thrown open to the general public
doer not really answer the wider eriticism of our policy, that is to say,
our Army policy, of confining our schools to the sons of soldiers. 1t is
true, Sir, that the Army contemplate extending these schools as and
when funds permit, and I have already shown that they are by no means
cheap. Our intention is very shortly to open a school for Jats and Raj-
puts ; we hope later on to open a school for Mahrattas in Bombay and so on ;
and our hope eventually is that we shall have about a thousand boys under,
education in sehools of this kind, but of course hoys drawn from the classes
which are recruited at present for the Army. That, 8ir, T think is a pro-
gramme on which we may have just cause for congratulating ourselves in
the Army when we complete it. But I am still aware that it does not meet
the wishes of my Honourable friends opposite. They want us to open
achools for those who are not at present recruited for the Army. Well,
Sir, I should like the House for a minute to consider the facts as they are.
Tt has often been explained before on the floor of this House that the Army
is at present constituted on a class system under which we recruit men only
of particular classes.

Pandit Madan Mohan Malaviya : Which is an evil.

Mr. G. R. F. Tottenham : We know that there are many races in India
who are not recruited at present but who would make good soldiers. But
it is our duty, and T submit it is %he duty of the Commander-in-Chief of any

L12CPB(LA) ,
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army, to recruit not only good material, not even the better, but the very
best, and that is why we have been unable, and we are unable at present,
to recruit those classes that my Ilonourable friends opposite would wish
us to recruit. That is the situation purely from the Army point of view,
and assuming that that system remains,—and I am only considering the
facts as they are,—there are I think two conelusions we must draw. The
fikst is that the duty of the Army, taken by itgelf, is primarily towards
its own people, the people who have served it faithfully ; and the second
conelusion is that the Army budget cannot afford to spend money on edun-
cating boys for whom, when they have been educated, we cannot find g
place in the Army. That, Sir, as I said, is the position looked at pu
from the Army point of view. I admit that it leaves the wider questi¥k
unsettled. If Government say that they sympathise with the desige ¥of
Indians of all elasses and creeds to fit themselves for the defenee of Their
country, then I admit it is up to Government to do something to help 1##®m.
I am now, I think, in danger of trespassing outside my own boundaries and
of referring to matters relating to the general educational system of the
country, matters with which my Honourable friend the Education Secre-
tary would be better qualified to deal. But what I say is this : let the
Army schools alone ; let the Army complete their programme of military
scbools. There is no doubt that the money is being well gpent and use-
fully spent ; and let us consider quite separately what can be done about
the wider question.

: [ N |
Well, Sir, that brings me to my Honourable and gallant friend Dr.
Moonje. What is it that Dr. Moonje wants * He recognises, I think, that
our King George’s schools should be allowed to go on as they are. He
recognises that, even if other schools are started on the same lines, it may
not be possible for us to guarantee to the boys in those schools an Army
career. . But T do not think he minds that. What he wants is to get some-
thing done. He does not mind whether the boys get into the Army
immediately, but he does want Indians generally to have an opportunity
of fitting themselves for the defence of their country, so that when the
time comes, India may have material to call upon with which to found »
national army. For this purpose he suggests that the Government of India
should start a model school for the Provinces to follow if they wish. T am
, till not quite clear as to what the exact character of that school is and
perhaps it would be going outside the scope of the Resolution if I were
to deal with that matter here. But whatever it is that Dr. Moonje wants,
or that other Honourable Members want, whether it is a model school fog
the education of Indians up to the standard of non-commissioned officers,
or whether it is & model college for training boys to take the Sandhurst-
and other Army examinations, I say, Sir, that the models are there. They
are before the country already. The Army, in fact, has given the country
a lead in this matter. If you ask us to design a model school or a model
collnge, we can only point to the King George’s schools or to the Dehra _
Dun College, according to what yon want, and say, that is our idea of a
model school or a model college. We know that these are costly institu-
tions, but if yon want a good thing you mnst pay for it ; and the question
in, is it for the Army budget, is it even for the Government of India to pro-
vide the money for more of these schoolg,and colleges ? And that, Sir,
brings me to the conclusion of the matter. Government realise that there
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is a genuine feeling among Honourable Members in this House, firstly,
that some practical step should be taken to give boys of every caste and
oteed an opportunity of fitting themselves for a military career, and second-
iy, that the most practical way, in their opinion, of doing go would be by
starting and founding a number of schools all over the country. Now,
the (tovernment view is 'that, although education is necessary for any
programme of that kind, you cannot attain the objects that ilonourable
Members have in' view by providing eduecational facilities alone. Literary
cduedtion never did, and never will, make a soldier by itself ; games,
physical drill; rifle practice, by themselves, are equally useless, It is the
spirit behind these things that matters, and no Government in the world,
with the best will in ‘the world, can produce that spirit unaided. = They ¢an
help it : if it appears they can encourage it. But that spirit must be the
offspring of public opinion and the outcome of a genuine desire on the part
of the people themselves and especially of the rising generation to fit
themselves for an Army career. Home life and home discipline are just
as important as, if not more important than, school life and school dis-
cipline ; and surely if that desire is present in the country at large, it
must express itself. No government can stop it expressing itself, and
the door is wide open......

Pandit Hirday Nath Kunzru: What door §

Mr. G. R. F. Tottenham : Education is a provineial transferred
subject under the céntrol ‘'of Ministers elected by the people, and it is
through that door—through the Provineial Governments and Provineial
Councijls—that Honourable Members must make this demand felt. Let
Dr. Moonje continue the efforts that he has made and is making in his
part of the country. Let other llonourable Members make similar
effortggn their own parts of the country, and we on our side of the House
will repared to do what we can to help. I take it the position is
that ¢ are certain features about our military schools which appeal
to llof™#irable Members of this Ilouse, which they think are admirable
and which they consider should find a place in schools all over the
country., Well, Sir, if that is the position, we on our side are quite pre-
pared to help ; we can bring these features of our schools, prominently
10' the notice of Local Governments ; we can draw their attention, if you
like, to the feeling on the subject as expressed by Ilonourable Members
in this House ; and we can inform them that, if they decide to start
schools of that kind themselves, we shall be prepared to do what we ean
in the way, for instance, of providing military instructors or providing
for inspection by military officers and so on. There is only one stipu-
lution that we must make, and that is that we cannot guarantee to take
boys from these schools, if the Local Governments wish to start them,
into the regular Army. We can suggest that use should be made of the
Indian Territorial Foree and the suggestion made by my friend, Colonel
Porter, about cadet corps might be useful in this connection. We can
ale6 take a special interest in the schools and do what we can to make
them a success. But beyond that I do not think we can go.

Now, Sil:, I think I have said enough, or I hope 1 have said enough,
to show that, if there is a genuine feeling on the other side of the House
in this matter, there is also a genuine desire on this side of the House
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to help ; and in particular I should like to say a word to my Honourable
friend Dr. Moonje. We all know Dr, Moonje’s sincerity and singleness
of purpose ; we admire him for it and we wish there were more men like
him. And I particularly do not wish that he should carry away the im-
pression that in this matter--because we have been unable to accept his
amendment in so many words—his effort has been in vain. 'What Dr,
Moonje and men like him are trying to do is a big thing no less a thing
than the reformation of a nation—and that must take time. But
Dr. Moonje and men like him have sown the seed and that seed is bound
to bear fruit ; it has not fallen on stony ground and I say that it will
bear fruit.

Finally, Sir, T would appeal, if I may, to the Honourable the Mover

of this motion and ask him whether he can sce his way, in view of the
assurances I have given him

Mr. M. R. Jayakar : What assurance has the Honourable Member
given beyond pious hopes and blessings t

Mr. G. R. F. Tottenham : The assurance that we shall bring this
matter to the attention of Liocal (overnments and do our best to help
them if they wish to start schools themselves. 1 would ask him if he
would on that assurance be prepared to withdraw his Resolution. If
not, Sir, I regret, and I regret very sinecrely, that 1 must oppose it.

Mr. President : It is getting late and I think that HHonourable
Members who wish to speak may do so at the next meeting.

Pandit Madan Mohan Malaviya : Sir, it is a very important matter
and 1 should like that the debate should continue for some time longer.

Mr, President : I am entirely in the hands of the House and I am
perfectly prepared to sit if necessary till 9 o’clock.

Pandit Madan Mohan Malaviya : Sir, the questions raised are of
such immportance that I ask the indulgence of the House at this hour for a
short while. In the first instance I want to make it clear that the policy
which the Army Secretary has enunciated is out of date now. That policy
would have been very suitable if India was not going to have self-govern-
ment, but India is going to have self-government and it is going to be
responsible for defending the whole eountry through the hands of Indians.
If my friend would bear that fact in mind, if the Army Department would
keep that fact before its mind, then I think they would be able better to
appreciate the needs of the situation and to understand the opinions and
feelings of those of us on this side who want a satisfactory and adequate
provision made for imparting military education in the country. Now,
personally 1 feel that, as soon as we get power, which I hope and trust
we are going to get next year,—as soon as we get power, one of the
first things that we shall take in hand will be the creation and development
of an Indian army officered by Indians. For that purpose we shall have
to follow the example of the civilised powers of the world, and of England
in the first instance. The system of education provided for in England
is not that there are a few—two or three—selected schools for preparing
hoys to be admitted for training as officers for the Army, but that in all the
distriet—the county schools of England—students are afforded an oppor-
tunity for preliminary military training, and these students are not drawn
from any particular class. The military class as such has ceased to exist in
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England ; they are drawn from all classes ; and those students, who ha\je
benefited well by the military exercises and training provided for them in
the eounty schools and show themselves to be competent to be picked up
and sent to_.a central institution for military training, are so scnt up.
When we have to build up our organisation for national defence, we shall
have to have rccourse to the same system, namely, that in every district
school, in ‘every high school in the country, there should be a sufficient
measure of military training given to our boys......

Mr. President : Qrder, order : what the Honourable Member will
do when he gets Swaraj is not relevant ; the question raised by the Resolu-
tion iy a narrow one. '

Pandit Madan Mohan Malaviya : I am coming to that very soon ;
this is absolutely necessary ; the road must be properly laid before....... .

Mr. President ; I must ask the IHonourable Member to be relevant
and to confine himself to the Resolution.

Pandit Madan Mohan Malaviya : Certainly, Sir, I am confining
myself to the Resolution, as you will see in a minute, I say that the
system I have indicated would be the right system for us to adopt. In
that case, the question of having two schools, like ‘the Jhelum and
Jullundur schools, will have to be losked at in a different light, I am
standing here to support the Resolution in order to point out the evils
whieh attach to this system of continuing two such schools confined to the
sons of soldiers who cither died in the war or who are serving in the Army
to’day. That it is not a war memorial in the sense in which it was claimed
by the Army Secretary is clear from the answer he gave to my question
that it is not only the sons of those who died in the war who are taken
info these sehools but also the sons of those who are serving in the Army
at present. Therefore T submit that it should be regarded as a school for
providing military training to students of all castes and classes. I have
a very special objeetion to the schools being confined to the sons of those
who died in the war, because it is a wrong to them and a wrong to the
country. It is a wrong to the country because they are brought up in a
special class atmosphere ; the Baluchis and the Pathans and others being
as onc class and centred in one place and the Rajputs and Dogras and
others being educated in another place. In the India of the ncar future,
we want to train patriots in the first instance. No soldier is worth his
salt unless he is a patriotic man. In the Japanese Army they say that a
soldier who is lacking in patriotism is no good to the army ; and we want
to fight against this principle of class sclection, and of Mussalmans being
centred in one place and Hindus being centred at another place. We
want that they should be brought up together in the same institution under
the same rules, play in the same play grounds and sit in the same dlasses
and work and develop that sense of patriotism upon which the future of
India rests. 1, therefore, object to this system of sclection from particular
classey only and their being educated apart at particular centres. I also
object to it because this system is a wrong to the students. Under it our
students cannot pet that advantage of association with fellow students of
other classes and communities and develop the best in them by competition,
And, Sir, as intelligence is not the monopoly of any particular class, so is
the military spirit not the monopoly of any particular.class. The sons of
very fine soldiers have proved to be quite the reverse, and the sons of
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very ordinary men have proved to be very capable soldiers. The right
course to follow, therefore, is to throw open these schools to al classes.
1 do not wani to shut out the suns of any soldiers who have served
the King. I want that they should be admitted, but it does not follow
that, because they ' are admitted, others should not be admitted. If
the schools are insufficient for the purpose, let there be more schools
started. Let every son of a soldier who fought or died in the war receive
admission there. DPerhaps the fact of his being the son of a gallant soldier
would be a circumstance which would give him preferential admission. I
should not object to it. But beyond that let the sons of other classes also
have a chance. '

It must be remembered that this confining of selection of soldiers to
particular classes is not a sound policy to follow for any country. In
Japan there was a Samurai class, but they threw open the army to all
classes of people, and the experiment has succeeded immensely, and the
Japanese army of today is a most powerful body. In India too we have
instances of a similar policy to guide us.” The army of Guru Gobind Singh
did not conmsist entirely of the then fighting classes. He did not confine
his army to Kshatriyas or Rajputs. He took men from all classes of
people and trained them and made the Khalsa a powerful body. In the
same way, when Shivaji Maharaj raised his army, he did not confine the
selection only to Marathas. He picked up his soldiers from all classes of
people, Brahmans, Rajputs, Marathas, and so on, and with an army so
raised he was able to re-establish Hindu dominion in the greater part of the
country. Therefore, Sir, for the India of the future, of the near future,
it is an evil practice that military schools should exist for particular classes
only and that students of those classes should be educated separately from
students of the other classes. I therefore urge that the Army Department
should revise its policy, and if they find that the schools are not sufficient
to admit the sons of the brave soldiers who laid down their lives in the
service of the King and of those who are now serving as also of those
young men who desire to serve the King and the country, then the number
of such schools shpuld be multiplied. Money shall be found. The
money is not found from the War Memorial Fund alone. The Govern-
ment of India is supplying the money for keeping up these schools, and
the Government of India must supply more money for keeping up more
schools for military edueation in future, but the schools should not be con-
fined to sons of particular classes, because it is an evil both to them as
well ay to the country. You may train up soldiers in such schools who will
be very dutiful, very smart, very active and very cfficient soldiers, but if
they lack patriotism, they will not be soldiers of whom the India of the
near future will have need. The India of the future will have need for
soldiers who are imbued with a spirit of patriotism. Therefore, I think,
Sir, that this policy ought to be revised, and the schools, even though they
are only two in number, should be thrown open as a matter of principle
to students of other classes also, and that the insufficiency in the number of
schools should be made up by establishing other schools to provide military
education to those young men who pass the prescribed tests and who desire
to adopt a military career.

Beveral Honourable Members : Sir, the question may now be put.
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Mr. President : The question is that the question be now put.
The motion was adopted.

Mr. M. R. Jayakar ;: Sir, 1 have very little to add to what I said
before, except that the answer which came from the Army Secretary was
extremely disappointing. Sir, two points have been urged in the course of
this debate, first that these schools which have been already established in
the country cannot be thrown open to outsiders. I am told that they
cannot be so thrown open for two reasons which have been given by the
Army Secretary, one, because they are a War Memorial, whatever that
may mean, because they have been founded for the purpose of commemorat-
ing the services of those who fell in the war. A pertinent question went up
from this Bench, from my Honourable friend Pandit Malaviya, whether
these schools were confined to the sons of those who fell in the war. The
snswer was ‘‘ No ”’.  If so, I cannot understand, Sir, how the War Memo-
rial character of these institutions will be destroved if they are thrown open
to the sons of people who do not belong to the familics who fell in the war.
Well, may I point out to the Army Secretary, if he is ignorant of the
fact, how India contributed to the expenses of the war ? Ie is perhaps
not aware that the predecessor of this House voted for the War 150 crores
cn one oceasion. This large amount this poor country gave for the war,
in which it was only distantly intorested. Surely, if so, the people of this
country are entitled to the fullest benefity of any War Memorial that might
have been raised in this country. 1 submit, Sir, that it is a sufficient
ground in this behalf that this country has given its munitions, men and
money for the purposes of the War. I was waiting for some one to tell
me whether there is anything in the rules and regulations or in the consti-
tution of these schools which prevents a departure, but not one word has
been sugeested to that effect.

The other ground mentioned was that Indian Princes have contributed
to the expenses of these schools. May I know if these Princes have
contributed on the distinct condition that the schools should not be thrown
open to boys of the middle classes ¢ If not, I should like to know if there
is anything in the constitution or charter or regulations of these schools
which prevents them from being thrown open to outsiders. On the wider
issue involved in my Resolution, I expected that although Government might
not be able to accept my Resolution for some technical reason,—and none
has been given,—they would at least be able to satisfy this part of the
House by stating what their general policy on the question is ; and I must
say, Sir, that the statement of the Army Secretary has been most dis-
appointing. I was surprised when he made an appeal to me to withdraw
this Resolution. _If anything, Sir, his speech made me more firm in press-
ing this Resolution. His reply is full of pious hopes and blessings. He
says that Government are aware of the general desire of the House ;
Governgnent will'be prqpared to meet it. After having said that, T
‘a‘sked him what his praetical nronosals were. Tis practieal proposals were,
‘ Government will provide military instructors if schools are started, but
Government will not guarantee to take up boys for military careers from
these schools . Then he went on adding insult to injury when he said
that Government could not create the spirit. The spirit ‘must be created
apparently by the people ; if the desire is there, the door will open. He
wound up with very pious blessing, ‘“ Let Dr. ‘thnje @0 on casting his
seeds ; they won’t fall on stony soil ; some day they will bear fruit ’,—I
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am quoting his words, Sir. I therefore submit, Sir, that it is a most dis-
appointing answer. Government 'do not cxtend the least hope that they
ure going to do anything in the way of a practical programme. The
Army Secretary further stated. ‘‘ Gpvernment are looking on with great
sympathy and ‘“ eventually ’’—one qualification—‘ when funds permit,’’—-
another qualification—*‘ Government will think of starting some schools .
And he mentioned Bombay, from which place 1 come, as one of the places
which is going to be honoured in the future with a school of this deserip-
tion. This is the answer which the Army Seeretary gave. But what is
really provoking, and that is the point to which I would invite his pagti
cular attention, was this. lle suggested there was néo military spifit ;
the spirit has to be created ; Government cannot do it. When I heard
these words, I felt extremely amused. Let me tell him that the spirit is
there, and if he will permit me, I will give one incident of which I was
myself a witness. The difficulty is that Government by their policy are
diverting all this incipient martiai spirit of our young men into channels
of revolution and murder. (‘‘ Hear, hear '’ from the Swarajist Benches.)
1 will mention 1o this House the instance of the courage and ncrve of one
young man who later on committed a politiecal murder, with whom I came
into contact. I do not justify political murders, but the point T desire to
make out is different. The Honourable Member suggested that there is
no spirit and it has to be created by the Indians themselves.....

Mr. G. R. F. Tottenham : I never said that the spirit was not there.
I merely said that, if the spirit was there, it should
surely find expression through certain channels.

Mr. M. R. Jayakar : The implication behind that statement is this,
that there is not sufficient spirit in the country ; if there were, it would
have found expression. 1 am right in putting this interpretation, relying
on the general trend of the Army Sceretary’s statement. Ilis speech
distinetly conveyed to the Ilouse the impression that the spirit is not there
in sufficient measure ; pceople must create it ; Government eannot do so ;
if the spirit is there it will express itself ; if it is not there, it cannot ex-
press itself. '

Mr. G. R. F. Tottenham : No, Sir,

Mr, M. R. Jayakar : Sir, I will not proceed further with this un-
pleasant topie, I may tell him that I have myself seen some instances of
the spirit he wants. Honourable friends must likewise have seen a number
of such instances. I said I came across a political murderer. In his time
he was having great ambitions of a career of valour and prowess. He
eventually died on the gallows as a political murderer. The general policy
of the Government turns these men into political murderers because Govern-
ment won’t give any scope and opportunity for their interpedity and
courage. This young man was of such iron nerve and will that he had to be
roused from deep sleep at 6 o’clock and led to the gallows after a few
minutes. He was fast asleep | When he once met me, he said, ‘¢ Will you
tell me to do anything which will show you my courage and iron nerves ?”’
In those days there was no electrie light in my house. There was a lamp
burning with a ball burner. He said, ‘‘ Will you be satisfied if I hold
the chimney in"my hand ?”’ And in a moment, without flinching he
held the chimney fnst until his flesh was burnt and we had to extricate

5 ru.
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‘him. This iron will I have been a: witness to, and I.am sure my Honour-
able friends ecan vouch for several such young men whom Government turn
into political revolutionaries and murderers. And yet in the presence of
all this incipient material in the country, the Army Secretary says that, if
the spirit is there it will find expression ; let Dr. Moonje go on, his scods
won't fall on stony ground, and they will bear fruit some day ; in the
meanwhile Government will look on, at best providing instruectors if neces-
sary, but will not guarantee to take a single boy for the purpose of giving
him-a military career. My surprise, Sir, is that, at the end of such a
.disappointing speech, he should ask me, ‘“ Will the Honourable Member
withdraw his Resolution 7’ May I tell him that the ITonourable Member
will do nothing of the kind.

Mr. President : The question is :
¢ That the following Resolution be adopted :

¢ This Asscmbly recommends to the Governor Genmeral in Couteil that the
Military Schools that have been started in India for the sons and warde. of
Indian soldiers und officers of the Army be thrown open to all Indian boys
irrespective of caste, creed or fumily conneetions, und that, they be allowed
admission into such achools subjeet to their passing the preseribed examina-
tion for ascertaining their fitness to be trained for recruitment.as Non-
Commissioned Officers and for the Vieceroy'’s Commission *,'?

As many as are of that opinion will say ‘‘ Aye 7.
(Cries-of ** Aye .}
As many as are of the contrary opinion will sdy ‘“ No "',
Mr. E. L. Price: ‘‘ No .

“Mr. President : Division.

(After the Division Bell was rung, Mr. President -put'the question
again.)

As many as are of the same opinion will sdy 'Aj'é ”,
(Cries of ““ Aye”’.)
As many as are of the contrary opinion will say ** No ’’.

(There were no cries of ““ No''.)

- The ‘““ Ayes ’” have it. T am sorry the Honourable Member, Mr. Price,
is not a free agent.

The Assembly then adjourned till Eleven of the Clock on Wednesday,
the 18th September, 1929.

‘L12CPB(LA) F
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